Joint committee repori submitited to the Hon' ional

Green Tribunal (SZ), Chennai

1. PREAMBLE:

In the matter of Original Application Number 101/2021, the
Hon'ble National Green Tribunal, Southern Zone, Chennai in ifs
order dated 16.04.2021 has appointed the Directorate of Geology
and Mining as the Nodal Agency and also appointed a Joint
Committee comprising ol following officials and directed to
submit a factual as well as action taken report if there is any

violation found.

(1) The Distriet Collector, Chengalpattu District, or a
Senior Officer not below the rank of Assistant
Collector/Sub-Divisional Magistrate as deputed by
the District Collector,

(ii) A senior officer from the State Environment
Impact Assessment Authority (SEIAA),

(iii) A senior from the Directorate of Geology and
Mining as deputed by its Director and

(iv) a senior officer from the Tamil Nadu State
Pollution Control Board (TNPCB) as deputed by its

Chairman to inspect the area in question.

The Committee 1s also directed to ascertain as to whether;

i) the 6t respondent is having necessary clearance
permission for the purpose of carrying out the
quéarrying operation,

iij  whether the 6% respondent had violated the
conditions / permission/clearance, il any granted,

‘i) whether the 6% respondent had encroached into

other areas than the area permitted under the lease
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and Environmental Clearance (EC) or permission
granted,

iv)  whether the 6™ respondent had done any excess
mining and if so, what is the quantity of excess
mining done,

V) whether any action has been taken for realization of
any penally or compensation for the alleged excess
mining done,

vi)  whether the 6% respondent is continuing with his
nperatidn even after the expiry of the validity of
Environmental Clearance/ permission granted as
alleged in the application and if so, what is the
quantity of minerals mined during this periad,

vii) whether the 6% respondent had carried out his
obligation undertaken under the Mining Clesure Plan
in accordance with law and if there is any violation
found and damage caused the environment, then
assess environmerntal compensation to be recovered

from the 6'" respondent.

COMPOSITION OF THE COMMITTEE
In compliance o the Hon'ble NGT [$Z] order,

The Director of Geology and Mining vide
Re.No.2885/MM1/2021 dated 04.05.2021 (Annexure-1) had
nominated Tmt.B.Jothi, Deputy Director of Geologyrand Mining
as a member of the Joint committee. Further, in order ta assist
the Joint Committee during the inspection of the quarry site
Thiru.K.Vijayaragavan, Assistant Director (i/c} of Geology and
Mining, Chengalpattu and Thiru. S. Vely, Sub-Inspector of
Survey, OQ/o, the Assistant Director of Geology and Mining,
Tiruvallur had also been deputed by the Director of Geology



and Mining vide Re No.2885/MM 1 /2021 dated
10.08.2021.(Annexure-2)

b. The Member Secretary, Tamil Nadu Pollution Control Board vide
letter No.TNPSC/LAW/LA-V/NGT/010203/2021 dated
08.06,2021 had nominated Thiru D. WVasudevan, District
Environmerntal Engineer, Maraimalai Nagar as a member ol the
Joint commiltee, (Annexure-3)

¢. The State Level Environment Impact Assessment Authority vide
letter No. SEIAA/ Tamilnadu/ NGT/ 0.A.101 of 2021/2021-1
dated 23.06.2021 had deputed Thiru C.Tholkappian,
_Assistaﬂt Environment Engineer, SEIAA, Tamil Nadu, Chennai

as a member of the Joint Commillee. (Annexure-4)

d. The District Collector, Chengalpattu vide iIn its
Rc.No.6408/Mines/2021 dated 29.06.2021 had deputed Thiru.
D.Ravichandiran, Revenue Divisional Officer, Tambaram as a

member of the Joint Committee. (Annexure-5)

Accordingly, the nominated members of the Joint

Committed is given as under.

1. Thiru.D.Ravichandran.,
Revenue Divisional Officer, - Member
Tambaram.

2. Thiru.D.Vasudevan,
District Environmental Engineer - Member
Tamil Nadu Pollution Control Board,
' Maraimalai Nagar.

3. Tmt.D.Jyothi,
Deputy Director,

Commissionarate of Geology and Mining, - Member
Chennai-32.
4. Thiru.C.Tholkappian, _ - Member

Assistant Environment Engincer,
SEIAA Tamil Nadu, Chennai



3. PRAYER OF THE WRIT PETITIONER

a) To pass orders forbearing the 6% Respondenl Irom quarry
operation in lands in S.F Nos 275/2A, 2B, 20, 2C2A, 2028,
2C2C, 2D1, 2D3, 2D4, 2DS§, 273/3 and S.F.NOs.324/1, 324 /2,
326/2A, 326/2B of Unameancheri village, Chengalpattu Taluk,
Chengalpattu district thereby cancelling of licensces / consent /
permission [NOCs. '

b) Direct respondents 1 to 5 to take immediate action against the
6™ Respondent for illegal quarrying eperations.

c) Direet respondents 1 and 5 to assess, levy and collect =
pollution fine from the 6" respondent for the illegal quarrying
carried on.

d)- Issue such other arders as it deems fit in the interest of the case
and thus render justice.

¢} Further, the petiioner in his application dated 16.52021 filed
before National Green Tribunal, South zone at Chennai has also
pointed out violation in the gquarry granted in SF.No.273/1,
319/1, 326/1&, 326/4 in Unamancherri village, Chengalpatiu
Taluk and Kancheepuram District and the lease expired on

13:11.2018.

4. Observation of the Joint Committee

The Joint Committee had inspected the area under lease
granted to 6% respondent Thiru.U.G.C.Aravind dated
02.09.2021. The Assistant Director and Assistant Geologist,
Department of Geology and Mining, Kancheepuram, Assistant
Environmental Engineer, Pollution Cantrol Board, Maraimalai
Nagar, Tahsildar, Vandalur Taluk, the Head Surveyor, Vandalur,
Firka Surveyor and the Revenue Inspector, Unamancheri and
the Village Administrative Officer, Unamancheri were also

present and assisted the committee at the time of inspection.




The lessee Thiru.U.G.C.Aravind was also present at the time of

inspection of the quarry siles.

The Officials ol Revenue and Survey Departments 1.e., the Firka
Surveyor and the Village Administrative Officer, Unamancheri Village
had identified the boundaries of the area granted under lease in
I't;‘lSpE‘Ct of leases mentioned by the petitioner in Unamancheri village
and the dimensions of the quarried pit had been measured with Total
Station instruments,

In then Kancheepuram District, presently Chengalpattu District
ther¢ are 12 Rough stone and Gravel quarry leascs in Unamancher
village of Chengalpattu Tahik existing from the year 2004 onwards.
Cumulatively the quarry operation: had been carried over an extent of
0.99.80 ha out of 24.68.00 ha. All the leases are merged together and
formed a single pit and the part of pit is filled with rain water (water
logged). Presently, the 6® respondent is carrying rough stone guarry
operation in two valid leases only remaining are abandoned guarries.

The details of leases granted in Unamancheri village are as [ollows:-

TABLE I
Sl. | Name of the lessee and SF.Nos. Extent | District Collector’s | Lease
No. | address Lo in hect.- Proceedings. Period,
1 UGC. Aravind, 3214123, Re.1426/0Q3/2004 | 20.12.2004
No.9, Pillaiyar Koil | 322/1,2, 3,75.50 | dated 19.12.2004 | to
Street, 323/3A, 0326/3, 19.12.2009
Unamancheri village, | 327/1,2,3,4,5
Chengalpattu Talulk.
2 UGC.Aravind, 270/6, Rec.1759/2005/0Q3 | 06.11.2005
No.9, Pillaiyar Koil | 272/1A,18, 2, L.22.5 dated 6.11.2005. |to
Street, 320 05.11.2010
Unamancheri village,
Chengalpattu Taluk, L .
3 | UGC.Aravind, 321/1,2,3, Rc.430,/2004/0Q3 | 20.02.2004
No.O, Pillaivar Koil | 322/1 ctc,, 0.88.0 | dated 19.02.2004 |fo
Street, 323/3A, 326/3 19.02.2009,
Unamancheri village,
Chengalpattu Taluk. N




28.10.2005 |

4 | 8.Sriram, 267/ 2E, Re.1386/2005/Q3
No.t, Abdul Rasak | 268/8,11,12 3.44.5 | di.18.10.2005. ta
Street, 270/1A 48, 27.10.2010
Tambaram West, 5A,10, 5L
Chennzi-43.s 27311, 27471,
275f 1A, 3,5, |
276/1,4,319/1 | g .
o UGC Aravind, 323734, 321, Re.129/2009-0Q3 23.02.201
No.9, Pillaiyar Keil | 322, 327, 326/3, | 4.97.5 | dated 23.02.2010 |to
Street, 270/6, 272, 320 22052015
Unamancheri village, (lease
Chengalpatiu Taluk. cancelled
Re.No.233/ |
Q1/2013,
dated
1692013
6 | UGC.Aravind, 323/1,2, 324, 1.855 | Rc.505/2009/Q3 | 13.3.2010
No.9, Pillaiyar  Koil | 326/24, 326/3B d.13.3.2010. to
Street, * | ¥283.2015.
Unamancheri  village, '
Chengalpattu Taluk.
7 S.Sriram, 267 /2B, 0.99.0 Re.297/2010/Q3 | 24.9.2010
S/o.Shanmuganathan, | 268/1,4, dt.24,09.2010. to
No.2, Mudichur Road,  278/1,2,3 23.09.2015
Lakshmipuram
Extension, West
Tambaraumn,
Chennai-45. o T BRY) ol
8 | R Nageswaran, 267 /2E, 2385 | Re.459/2010/Q3 | 11.11.2010
No.23, Sasthri Nagar, 268/6,7.8,10,11, dated 11.11.2010. | to
Varadharsjapuram, 12, 269124, 10.11.20]15.
Chennai-48. 270/ 1A 18, 1€,
1B,.2.3,45A,48,
5A,5B, 5C,
274/1, 275/ 1A,
1B, 3
276/1,2,3,4,
977 /3. < .-
9 | UGC. Aravind, 273/1,319/1, 1.77.5 | Re.72/2012-Q3 | 14.11.2013
No.9, Pillaivar Koil | 326/ 1A, 326/4 dated 14.11.2013. | to
Street, ¥ 13.11.2018
Unamancheri village,
Chengalpatiu Taluk, - B
10 | UGC. Aravind, 270/1B, 1C, 1D, | 1.38.5 Ee.358/2014-G3 2842015
No.9, Pillatyar Kail | 2,3 4A,4B, 5A, dated 20.4.2015. Lo
Street, 5B, 50, 28.4 2020.
Unamancheri village, | 274/1,2,3,
Chengalpattu Taluk, 275/1A, 1B
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11 | UGC.Aravind, 324/1,2, 0.95.50 | Re.1302/02/2017 | 08.11.2018
No.9, Fillaiyar Keil | 326/2A, 2B dated 08.11.2018. | 1o
Street 07.11,2023.
Unamancheri village,
Chengalpattu Taluk. — B |
UGC. Aravind, | 275/ 2A, 2B, | 1.10.50 | Re.1303/Q2/2017 | 08.11.2018
No.Q, Pillaiyar Koil | 2C1, 2C2A, dated 03.11.20158. | o
Street, 2CEB, 2C2C, 17.11.2033.
Unamanchen village, | 2D1, 8.4.,5,

| Chengalpatiu Taluk. | 277/3 ]

The Joint Committee had conducted the detailed survey in
three leases (2 existing leases and 1 old lease) which are pointed

out by the petitioner and inspection report is furnished as below:

4.1 Lease I (old guarry) :- S.F.Nos.273/1 ete., over an extent
of 1.77.50 ha

i) A Rough Stone and Gravel quarry lease had been
granted for a period of five years to Thiru.U.G.C Aravind for
quarrying Rough stone and Gravel over an extenl of 1.77.5 ha of
patta lands in SF Nes 273/1, (0.39.0), 319/1(0.30.5), 326/ 1A
(0.09.0) 326/4 (0.99.0) ° of
Chengalpattu Taluk, Chengalpattu District vide Kanchipuram
District Collector Re.No.72/2012/Q3/ dated
14.11.2013. The lease dced was executed on 14.11.2013 and

and Unamancheri village,

Proceedings

the lease expired on 13.11.2018, (Annexure-6)

"ii) The lessee had obtained Environmental clearance from
the State level Environmental Impact Assessment Authority for
a period of 5 years from the date of execution of lease deed vide
Lr. No. SEIAA-TN/ F.No.1339/ EC /1(a) / 594 /2013 dated
18.07.2013 subject to the conditions stipulated for quarrying of
Rough Stone and Gravel in SF.N0.273/1, etc., to the tune of
37411 cbm and 24688 cbm respectively for a depth of 30 m.

(Annexure-7)



i1} The lessee had also obtained TNPCB consent vide CTO
Proc.No.F.0273/ MMN/ RS/ DEE/ TNPCB/ MMN/ W&A/ 2015
dated.18/06/2015 valid up te July 17, 2018 subject to comply

with the conditions in the BEC and quarry lease agreement.

(Annexure-8)

iv)] Findings observed are as follows:

a)

b)

d)

As per lease deed canditions the required saflet‘_v distance
of 7.5 and 10mts has not been provided to the adjacent
Patta and Poramboke lands and quarrying had been
carried out in the safety zone area also.

Boundary pillars have not been erected and maintained
all along the boundary of the lease granted area as per
rule 36(4) of Tamil Nadu Minor Mineral Concession Rules
1959.

The lessee had not maintained 5m height and width for
benches with 45 degree slope from horizontal in order to
avoid untoward incident as per regulation 106(2)(a) of the
Metalliferrous Mines Regulations 1961 and also the lessee
had not carried out the guarrying operations in a skillful,
scientific and systematic manner keeping in view ol
proper safety ol the labourers.

Mining aperation is approved up to depth of 30 m

(below ground level) in environmental clearance whereas
the lessee had carried out the mining operation in
SF.N0.326/4 to a maximum depth of 47.5 m over an
extent of 0.67.5 ha out of 1.77.5 Hectares.

As per the pit measurement, it is estimated that a
gquantum of 62,934 cbm of gravel and 4,03,835 cbm of
rough stone had been quarried from the area granted

under lease in S.F.Nos. 273/1, (0.39.0), 319/1(0.30.5),
326/ 1A (0.09.0) and 326/4 (0.99.0). '



4.2 Lease Il :- 8.F.N0s.324/1 etc., over an extent of 0.95.50
ha - Existing Quarty

ij A Rough Stone and Gravel quarry lease had been

granted for a period of five years to Thiru. U.G.C.Aravind [or
quarrying Rough stone and Gravel over an extent of 0.95.50 ha
of patta lands in SF Nos 324/1 (0.22.50), 324/2 (0.25.00),
326/2A (0.24.00) and 326/2B (0.24.00) of Unamancheri village,
Chengalpattu Taluk, Chengalpattu L}i.:;trict vide Kanchipuram
District Collector Proceedings Re.No.1302/ Q2/ 2017 dated
8.11.2018. The lease deed was executed on 8.11.2018 and the
lease is valid upto 7.11.2023. (Annexure-9)

ii) The lessee had obtained Environmental cleé.raﬂce from
the District level Environmental Impact Assessment Authority
for a period of 5 years from the date of execution of lease deed
vide Lr. No. DEIAA-DIA/TN/MIN/1302/Q2/2017 -KPM
EC.No.24-2018 dated: 03.10.2018 subject to the conditions
stipulated therein for quarrying of Rough Stone and Gravel 1n
SF.No.324/1 etc., to the tune of 33490 cbm and 16848 cbm

respectively. (Annexure-10)

i) The lessee had also obtained TNPCB consent vide CTO
Proc.NO.F.2038MMN/ RS/ DEE/ TNPCB/ MMN/ W&A/ 2018
dated.30/11/2018 valid up to 31-03-2023 subject to comply
with the conditions in the EC and quarry lease agreement.

(Annexure-11)

iv) Findings observed in the lease granted area are;

a) As per lease deed conditions the required safety distance of

" 7.5 m had been provided to the adjacent palla lands and
quarrying operation carried out over an extent of 0.60.00 ha
out of 0.95.50 ha.



b) Boundary pillars have been maintained on the northern
area, other sides not maintained all along the bmmtlz‘uw‘ of
the lease granted area as per rule 36(4) of Tamil Nadu Minor
Mineral Concession Rules 1959

c] The lessee has not maintained 1.5m height and width for
benches with 45 degree slope from horizontal in order to
avoid untoward incident as per regulaticn 106[2)(a) of Lhe
Metalliferous Minies Regulations 1961 and also the lesses
had not carried out the quarrying operation in a skillful,
scientific and systematic manner keeping in view of proper
safety of the labourers.

d] The lessece had monitored the quality of the ground water
and air sampling survey in and around the ¢uarry site
periodically.

e) Mining eoperalion is approved up Lo a depth of 28 m
(below ground level) in the mining plan /[
environmertlal clearance and the lessee had carried
out the mining operation to a depth of 20 m.

f) As per the pit measurement, it is estimated that a
quantum of 42573 cbm of gravel and 74177 chm of
rough stone had been cquarried from the area granted

under lease in SF.Nes.324/1 (0.22.50), 324/2
(0.25.00), 326/2A (0.24.00) and 326/2B (0.24.00).

4.3 Lease III :- S.F.Nos.275/2A etc., over an extent of
1.10.50 ha - Existing Quarry }
i) A Rough Stone and Gravel quarry lease had been

granted for a period of five years to Thiru.U.G.C. Aravind for
quarrying Rough stone and Gravel over an extent of 1.10.50 ha
of patta lands in SF.Nos., 275/2A (0.07.00), 275/28 (0.10.00],
275/2C1 (0.09.00}, 275/2C2A (0.06.50), 275/2C2B (0.02.50),
275/2C2C (0.24.50), 275/2D1 (0.06.00), 275/3 (0.11.50),
275/4 (0.09.50), 275/5 (0.12.00), 277/3 (0.12.00) of

10



Unamancheri village, Chengalpattu Taluk, Chengalpattu
District vide Kanchipuram District Collector Proceedings
Re.No.1303/02/2017 dated 8.11.2018, The lease deed was
executed on 8.11.2018 and the lease deed is valid upto
7.11.2023. (Annexure-12)

11) The lessee had obtained Environmental clearance
from the District level Envirenmental Impact Assessment
Authority for a period of 5 years from the date of execulion of
lease deed vide Lr. No. DEIAA-DIA/TN/MIN/1303/Q2/2016-
KPM, EC.No.25-2018 dated; 03.10.2018 subject to the
conditions stipulated therein for quarrying of Rough Stone and
Gravel in SF.N0s.275/2A elc., to the tune of 154190 M? and
27594 M3 respectively. (Annexure-13)

iiij The lessee had also obtained TNPCB consent vide
CTO Proc.NO.F.2037MMN/ RS/ DEE/ TNPCB/ MMN/ W&A/
2018 dated.30/11/2018 valid up to 31-03-2023 subject to
comply with the conditions in the EC and quarry lease
agreement. (Annexure-14)

iv) The lessee had entered into blasting work contract
agreement with Sri Sivakumar S/o Sri Jawahar Udayam

Explosives, perungalathur for extraction of mineral.

v]  Findings observed are as follows:

a) As per lease deed conditions the required safety distance of
7.5 has not been provided to the adjacent patta lands on
the southern side and quarrying had been carried out in the

safety zone area also.

b) Boundary pillars have not been erected and maintained all
along the boundary of the lease granted area as per rule

36(4) of Tamil Nadu Minor Mineral Concession Rules 1959.
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g) The lessee had not maintained the 1.5m height and width
for benches with 45 degree slope from herizontal in order o
avoid untoward incident as per regulalion 106(2)(a) of the
Metalliferous Mines Regulations 1961 and also the lessee had
not carricd oul the quarrying operations in a skillful, scientific
and systematic manner keeping in view of proper safety of the
labourers.

d) The lessee had monilored the quality of the giround water

and air sampling survey in and around the quarry site periodically.

e] Mining gperation is approved up lo depth of 33 m ( below
ground level ) in the mining plan / environmental clearance whereas
the lessee had carried out the mining operation to a maximum depth
of 20 m i.e., over an extent of 0.22.0 hee out of 1.10.50 ha

f) As per the pit measurement, it is estimated that a quantum
of 8800 cbm of gravel and 44000 cbm of rough stone had been
quarried from the area granted under leasc in S.F.Nos. 275/2A
(0.07.00), 275/2B (0.10.00), 275/2C1 (0.09.00), 275/2C2A
(0.06.50), 275/2C2B (0.02.50), 275/2C2C (0.24.50), 275/2D]1
(0.06.00), 275/3 (0.11.50). 275/4 (0.09.50), 275/5 (0.12.00),

277/3 (0.12.00).

7. The quantity of rough stone permitted in the Approved
Mining Plan / Environmental Clearance, quanfity for which transport
permits obtained from the Office of the Deputy Director of Geology and
Mining, Kanchipuram, and the actual quantum of minerals quarried
and removed within the lease hold area granted under lease I, Il and
11l in Unamancheri village, Vandalur Taluk, Chengalpattu District are
tabulated as below:- TABLE 11
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Quantum of
g Qusntun ‘.”— minerals for Actual quantity of Quantuns of
mineral permitted & 3 : Mineral quarried
which transport minerals quarried
n the approved 2 and transported
3 permits and removed
8L mining plan L unlawfully
No Year M obtained (in M3) M3
s (in ) {in MS’ (in }
Gravel Reugh Gravel Rough Gravel Rough Gravel Poaph
stone stone stone stor2
I | = =
1 2 3 4 5 6 7 8=(6-4) | 9=(7-5)
1} Ol quarry 24688 37411 19200 | 294900 | B2S344 403835 44734 1083935
2 | Lease-T
15848 A3400 oo A7800 | 42753 14177 35253 38377
| 2 | Lease I | | ! | _
4Yaug | 154 1520 200 S9700 I 8800 44000 1440 15706
Total | 69130 225091 | 33900 | 392400 | 114487 522012 | 79127 | 161012

Thus, il is estimated that a quantum of 79127 cbm of gravel

and 161012 cbm of rough stone had beenn quarried and removed from

the lease hold area without payment of seigniorage fee and without

obtaining despatch slips.

6. Encroachment and Illegal quarry in non-lease hold area:

i) The lessee had encroached and indulged in illegal guarrying

operation in the adjacent non lease Government. poramboke (Medu)
in S.F.Nos.271(Part] over an extent of 0.04.5 hec and illegally
transported to the tune of 2255 chm of gravel and 12854 cbm of

rough stone.

ii)

The lessee had also encroached and indulged in illegal quarrying

operation in the adjacent non leased Government poramboke

(Grazing Ground) in S.F.No. 481 (F) over an exient of 0.04.47 ha

and illegally transported to the tune of 2235 cbm of gravel and

12516 cbm of rough stone.

i)

The lessee had also encroached and indulged in illegal quarrying

operation in the adjacent patta land in 8F.No.326/1B (Part) over an

‘extent 0,00.86 ha and illegally transported to the tune of 654 chm

of gravel and thereby the lessee has contravened the sub section (1)
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1v)

& (1A) of Section 4

Regulation) Act, 1

Dumping of 58,045 cbm of over burden and weathered rock were
noticed in the northern side i.e, non lease hold patta lands in S.F,
Nos.306/4 (P), 307 (P), 308/1 (P), 308/4 (P), 325/2A (P) & 354 (P).
Within the lease hold area, 2250 chm of earth and 1000 chm of

Q57.

of Mines and Minerals (Develépment and

rough stone were stocked in the bench of down side area.

Abstract of Quantity of Minerals Quarried and Transported
Illegally - TABLE III

Quantum of the | Ouantum of the
Extent  Mineral [llegally Mineral lllegally |
(in quarried {within quarried (Outside
::!- 8.F.Nos. Hee.) | the lease hold area) | the lease hold area)
0. — : L =
Gravel Rough Gravel Rough
{in M3) stone (in M3 stone
(in M) {in M3)
L 217 (1) 0.04.50 43734 108935 Mil Ml
2 418 0.00.86 35253 36377 il il
3. 2T5/2A et 1.10.50 140 15700 Nil il
271/1(F) = L . [
i Q.V(Medu] il Nil il i 2?55 12854
418(F) . . ;
o, Meikkal il N_l] Nil 2235 12516
9
6. S56/ 18 Nil Nil Nil 654 Nil
Patta
Total 79127 161012 S144 25370
Total Gravel 84271 cum
Total Rough stone 186382 cum

The topographical base plan and details of survey carried out by
Sub Inspector of Survey, O/o Assistant Director, Geology and Mining,
Tiruvallur dated 06-09-2021 to 16.09.2021 [camp at Kancheepuram|

is enclosed (Annexure-15).

Photographs taken during inspection are enclosed (Annexure-

16a and 16b).

14




7. The District Foreslt Oilicer has represented in lefter
Ref No.4274/2012 dated.04.09.2020 that the patta lands falling in
8.No.273/1 (0.39.0 Hect.), 319/1 (0.30.5), 326/1A (0.09.0) and 326/4
(0.99.0) over an extent of 1.77.5 ha in Unamancheri wvillage,
Chengalpattu Taluk, Kancheepuram District is not a part and parcel of
any forest area notified under the Tamil Nadu TForest Act, 1882, The
area is also not gualified lo define as forest as per the orders of the
Hon'ble Supreme Court of India in W.B.( C ) 202/1995. Thus, the
provisions of Forest (Conservation) Aect, 1980 is not applicable. As
stated in the Disfrict Collector reference the 7.5 melres strip ol the
forest land all along the ouler boundary of the mining lease area shall
be maintained as per the Government of India instructions. The
provisions of Tamil Nadu Minor Mineral Concession Rules 1989,
Environment Protection Act 1986 and rules framed therein and Board
standing orders shall also be followed scrupulously. In the light of the
above, there is no objection with reference to the forest laws in this
matter subject to the fulfilment of all other regulations prescribed in the

relevant law. (Annexure-17)

-

i, Environmental compensation and cost required for

Environmental damages

As per the CPCB guidelines the Environmental
compensation shall be calculated as, Environmental

compensation to be paid (EC) =PIlx NxRx 8x LF

Where,

Pl Pollution index of industrial sector - For Red category
[SLNo. 1085] it is 60 to 100. An avcrage value of 80

taken

N Number of days of viclation took place
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Actual quantity of minerals

(rough stone) quarried and 6,67,013 M3
removed

' Number of days of quarryi'ng _ =
operation from 18.06.2015 to 2268 days
02.09.2021

Quantity of minerals quarried 667013 /2268=
per day 294.1 M3 /day

uantum of minerals for which
Q 426300 M3

transport permits obtained

Number of days of quarrying 426300/294,1=

operation carried legally 1450 days

Number of days of guarrying 2268 - 1450 = 818
tion 1ed lawf

F)pera ion carried unlawfully / o

ilegally

Hence, it may be considered that the proponent has taken
the excess mining from the date of commissioning from
18.06.2015 (818 days)

R = A factor in Rupees for EC is minimum of 100 and
meaximum of 500. An average value of Rs,250 taken for
violation

S = Factor for scale of operation (0.5 for small, 1.0 for
medium and 1.5 for large scale). Hence 0.5 taken since it is
small scale.

LF = Location factor (population from 1 to <5 million LF is
1.25).

EC = 80x318x Rs. 250x0.5x1.25 = Rs. 1,02,25,000-/

It is respectively submitted that the proponent may be
issued with directions to remit the Environmental compensation
of Rs. 1,02,25,000/- under section 5 of Environmental
[Protection] act, 1986 as amended after giving an opportunity to

the proponent.
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0, Recommendations :-

1)

11)

.vii]

vii)

For illegal and unlawful quarrying and transpertation of
84271 of gravel and 186382 cum of rough stone¢ and gravel
necessary penal action has to be initiated by Lhe
concerned autherity as per G.0.170 industries
department dated 05.08.2020 and the Tamil Nadu Minor

Mineral Concession Rules, 1959,

For the violations of lease deed conditions, penalty action
may be imposed i respect of such breach, and may
cancel the lease after granting an apportunity of hearing
to the lessee as per the Rule 36 (3) (h) of Tamil Nadu

Minor Mineral Concession Rules, 1959,

Since at present [urther quarrying in the subject area is a
threat to the life of the quarry workei‘s, further quarrying
may be allowed only after taking remedial measures and
alter getting concurrence from the Director General of

Mines Safety and District Collector,

The committee recommends that drone survey be under
taken for the existing / propased quarries at the expense
of the lessee twice in a year through the empanelled

agencies.

For removal of over and above the approved mining plan
ruantity of mineral from the lease granted in Sl.No.2, the
District Administration had already issued notice
demanding cost of mineral for the excess removed

guantity to the concerned lessee.

Action may be initiated demanding cost of mineral for
removal of over and above the approved mining plan
quantity of mineral from the quarry mentioned in S1.3 of

Table 11
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x) The committee recommends that the lessee shall deposit
Environmental Compensation as appealed by Hon’ble
National Green Tribunal (32) in the TNPCB -
Environmental Compensation Fund payable at Chennai.
The amount shall be used for restoration of environment
and for necessary remedial and preventive measures in

regard Lo environmental matters,

P

§ P .

District Environmental Engineer, Reven
Tamil Nadu Pollution Control Board
Maraimalai Nagar.

V@ﬁ Te

Deputy Director, Aqsmtant Enmx nnrneLtd! ngineer,
Directorate of Geology and Mining, SEIAA,
Guindy, Chennai — 32 Tamil Nadu, Chennai

18




BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Original Application No.101 of 2021(SZ)
IN THE MATTER OF ;

C.R.Vijaykumar,

5/0.M.C,Ranganathan,
No.223/1, Bajanai Kovil Street,

Unamancheri,

Chennai-600 127,

-» Applicant(s)

-Versus-

L. The Member Secretary,
State Environment Impact Assessment Agency,
3rd Floor, Panagal Maligai,
No.1, Jennis Road, Saidapet,
Chennai-600 015,
Email. ID:mstnseiaa@yahoo.com
Phone No.044-2435 9974,

& S others

...Respondent(s)

INDEX TO TYPED SET OF PAPERS

S1.No Date

Subject

1 04.05.2021

Annexure-1 - Copy of the Proceedings
from the Director, Department of Geology
and Mining, Chennai vide Rc.No.2885
/MM1 /2021 dated 04.05.2021.

2 10.08.2021

Annexure-2 - Copy of the Pfoccﬁdings
from the Director, Department of Geology
and Mining, Chennai vide Rc.No.2885

/MM1/2021 dated 10.08.2021,

3 08.06.2021

Annexure-3 - Copy of the Tamil Nadu

Pollution Control Board vide letter No.
TNPCB/LAW /LA-V/NGT/010203/2021
dated 08.06.2021 .

4 23.06.2021

Annexure-4 - Copy of the State Level
Environment Impact Assessment
Authority vide letter No.SEIAA
[Tamilnadu/NGT/O.A.No.101of

2021 /2021-1 dated 23.06.2021.




B

29.06.2021

14.11.2013

the District
Proceedings
12021 dated

Annexurc-5 - Copy of

Collector, Chengalpattu

ReNo.6408 [/ Mines

29.06.2021,

Annexure-6 Copy of .the District Collector |
roceedings Re.No.72/2012/03

14.11.2013.

dated |

18.07.2013

Annexure- 7 - Copy of the State level
Environmental Impact Assessmenl
Authority vide Lr. No. SEIAA
/TN/F.NO.1339/1(a)/EC.NO.594 /2013
Dated 13.07.2013.

08.06.2018

8.11.2018

Annexure-8 - Copy of the Tamil Nadu
Pollution Control Board consent vide
Proc. No. F.0273/RS/DEE/TNPCB/MMN
/A&W /2018 dated 08.06.2018.

31 -74

Annexure-9 - Copy of the District
Collector Proceedings Rc.No.1302/2017
/Q2 dated 08.11.2013.

75 -90

10

3.10.2018

Annexure-10 Copy of the District level
Environmental [mpact Assessment
Authority vide Lr. No.DEIAA-DIA /TN /
MIN/1302/Q2/2017-KPM.EC.No.24,
2018 Dated 03.10.2018.

91 - 116

11

30.11.2018

Annexure-11 -Copy of the Tamil Nadu
Pollution Control Board consent vide CTO
Proc. No.F.2038MMN /RS/DEE /TNPCB
/MMN /A&W /2018 dated 30.11 2018.

117 - 132

12

&.11.2018

Annexure-12-Copy  of the  District
Collector Proceedings Re.No, 1303 /2016
/Q2 dated 08.11.2018.

133 - 142

13

3.10.2018

Annexure-13 - Copy of the District level
Environmental Impact Agsessment
Authority vide Lr. No. DEIAA-DIA /TN /
MIN/1303/Q2/2016-KPM,EC. No.25,
2018, Dated 03.10.2018.

143 - 156

14

30.11.2018

Annexure-14 - Copy of the Tamil Nadu
Pollution Control Board consent vide CTO
Prée. No. F. 2037 /MMN /RS /DEE
/TNPCB/MMN/A&W /2018 dated
30.11.2018, '

157 - 172




| Annexure-15- Capy of the Td_pﬂgraphica,l

base plan details of survey carried out by
Sub-Inspector of Survey, Oj/o the
Assistant Director, Geology and Mining,

173 116
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04.09.2020,

179 - 180
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PROCEEDINGS OF THE COMMISSIONER OF GEOLOGY AND MINING,
GUINDY, CHENMAI- 32
PRESENT :Dr.L SUBRAMANIAN, LA.S.

Rc.No.2885/MM1/2021 Date: 04.05.2021
Sub: Mines and Minerals — Minor mineral — Rough
stone — Chengalpattu Taluk and District —

Unamancheri Village — over an extent of 1.77.50
hects., — S.F. Nos.273/1,319/1,326/1A,326/4 —
Quarry lease granted — the Hon'ble Natienal
Green Tribunal, Southern Zone, Chennai passed
> orders dated 16.04.2021 in 0.A.No.101/2021(57)
N— directed te constitute a Joint Committee --
Nomination of member — order issued —
regarding.
The Hon'bie Nationai Green iribunal, Southern
Zone, Chennai order dated 14.04.20211 in
0.A.N0.101/2021 (5Z).

%
A _ ORDER;
{,TJE‘\ I the reference cited, the Hon'ble National Green Tribunal,
A Southern zone, Chennai has passed orders therein directed fo
constitute a Joint Committee to inspect the area in guestion and
ascertain the genuineness of the allegations made in the application
and also the violations, if any, alleged to have been committed by
the 6%respondent in carrying out the quarrying operation in the
disputed area narrated in the application. The said Joint Committee
comprising of
i, The District Collector, Chengalpattu or a Senior
Officer not below the rank of Assistant Collector/Sub
Divisional Magistrate as deputed by the
DistrictCollector. :
ii. A Senlor Officer from the State Envirenment Impact
Assessment
Authority (SEIAA).
iii. A Senior from the Directorate of Geology and Mining
as deputed by its Director.
iv. A Senior Officer from the Tamil Nadu Pollution
Control Board (TNPCB) as deputed by its Chairman.
2) The NGT, Southern Zone, Chennal has instructed the said
Joint Committee to submit a factual as well as action taken report,
- if there is any viclation before the NGT on or before 28.05.2021 by
o 7 e-filing in the form of searchable PDF/OCR Supportable PDF and not




in the form of Image PDF along with necessary hard copies to be
produced as per Rules.

3) In this connection, the officer mentioned below is nominated
as a member of the Joint Committee, from the Commissionerate of
Geology and Mining
Bl.No. | Name of the Dfficer Designation & Place of
Working =~
Ly Tmt, B. Jycthi Deputy Director,
Commissionerate oF
Geeology and  Mining,
- Guindy, Chennai~32.

4) The Assistant Director, Geolegy, and Mining
Kancheepuram is hershy directed to provide necessary co-
ordination/assistance for field inspection as per the orders of the
NGT.

5) The sald officer is eligible for TA/DA and other

allowances as admissible.
Sd/- L.Subramanian

Commissioner of Geology and Mining
Forwarded// by order

LY
N S1B] 22
For Commissigher of Geology and Mining

F}}ﬂ.h'f
Copy submitted !
The Principal Secretary Lo dovernment,
Industries{(MMC-2) Department,
Secretariat,
Chennai-9,

Copy to
1)District Collector,
Chengalpet,

2)Assistant Director
Geology and Mining,
Chengalpet

3)Deputy Director,
Kanchepuram.

4)P.A(NT)/ Account officer (Commissionerate of geology and Mining).

5)Stock File(MM1),



PROCEEDINGS OF THE COMMISSIONER OF GEOLOGY AND MINING,
GUINDY, CHENNAI-32.
PRESENT: THIRU L. NIRMAL RAJ, 1.A.S.,
Rc.No,2885/MM1 /2021 Date: 10.08.2021

Sub:  Mines and Mincrals — Minor Mineral - Rough stonc -
Chengalpattu taluk & district - Unamancheri village
— over an extent of 1.77.50 hectares - 8.F.Nos.273/1,
319/1, 326/1A, 326/4 - quarry lease granted —
O.A.No.101 of 2021 (8Z) filed before the Hen'ble
National Green Tribunal (Southern Zone), Chennai —
“w.Orders  dated 14.04.2021 , - Joint Committee

o l__.-.;.f_::j:pj_.?_‘[_ljnit‘.d ~ Officers Deputed — orders issued - reg.
Ref: "':l.::'}___l:ji:gers of the Honble National Green Tribunal,
\Bouthern Zone, Chennai in 0.A.No.101 of 2021
4), dated 14.04.2021.

- -2 Brbceedings of the Commissioner of Geology and
e “:T',-:' e r;.",:;;ﬁ-,_‘_,‘ﬁjﬁ',f Mining, Guindy, Chenrnal in
e Lo Re.N0,2885/MM1 /2021, dated 04.05.2021.

; -p0o-
ORDER:
In the reference 1st cited, the Hon'ble National (reen Tribunal,

" Southern Zone Chennai has 1ssued orders appointing a joint committee to

inspect the area in question and ascertain the genuineness of the allegations
made in the application and also the violations, if any, alleged to have been
committed by the 6% respondent in carrying out the quarrying operation in
the disputed arca narrated in the application. The said Joint Committee is
comprising of

1.  The District Collector, Chengalpattu or 2 e Senior officer not
below the rank of Assistant Collector/Sub Divisional Magistrate
as deputed by the District Collector.

ii. A senior officer from the State Level Environmenl Impact
Assessment Authority [(SEIAA), Tamil Nadu,

iii. A senior officer from the Department of Geology and Mining as
deputed by the Director.

iv. A senior officer from the Tamil Nadu Pollution Control Board
(TNFCB) as mentioned by its Chairman.

2) The NGT, Southern Zone, Chennai has directed the .Joint
Comuittee to submil a report before the NGT by e-filing in the form of
Searchable PDF/OCR Supportable PDF and not in the form of Imzge PDF
along with necessary hard copies to be produced as per Rules. ;

3) In the reference 27 cited, Tmt. B. Jyothi, Deputy Director,
Directorate of Geology and Mining has been neminated as a member of the

Joint Committee.
4) In the light of the orders passed by the Honble Nationzl Green

Tribunal and to ascertain the nature of viclations and gravity, the following



detaﬂed m:aper;tmn in I.he su!:uec.t area in qucsiwn

SI.Nao. " Name of the Official

Designatiﬁn & Place of
Working

The Principzl Secretary to Government,

Copyv to:
1. The District (,ﬂllﬂtnr,

Chengalpattu.

2. Tmt. Jvothi,
Deputy Director of Geology and Mining,
Direcicrate of Geology and Mining,
Guundy, Chennai-372.

3. Assistant Directar,
Dept. of Geology and Mining,
Chengalpattu district.

4. Assistant Director,

t: Thira S. Velu

Sub-Inspector of Survey,
O/o. lhe Assistant Director,
Dept. of Geology and Mining,

Tiruvallur.

5) Sinece the Department of Geology and Mining is a nodal agency, the

Assistant Director of Geology and Mining, Kancheepuram is hereby directed

to provide

all the required assistance and logistics to the members of the

Joint Committee for executling the works as ordered by, the Hon'ble Naticnal
Green Tribunal. '
6) The said official is eligible for TA/DA and -::Lher allowances as
admissible.

Forwarded /By order

To

Thiru 5. Velu,

Sub-Inspector of Survey,
0O/6. the Assistant Director,
Dept. of Geology and Mining,
Tiruvallur.

Copy Submitted to:-

Industries Department,
Secretarial,Chennai-09.

Dept. of Geclogy and Mining,
Tiruvallur distriet

. PA (NT)/Account Officer,

Directorate of Geology and Mining,
Guindy, Chennai-32.

. Stock hle.,

Sd/-L.Mirmal Raj
Director of Geology and Mining

For [ lﬂ'f}'rh

o
iofi| 4
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TAMIL NADU POLLUTION CONTROL BOARD

THA

From To
Dr. 5. Selvan., M.E., MBA., Ph.D., The Commilssioner, .
Member Secretary, pirectorate of Geology and Mining
Tamil Nadu Pellution Gontrol Board, Depaitment, Alandur Road,
76, Mount Salal, Guindy, Guindy Industrial Estate,
Chennai — 600 032, Guindy,_

Chennal-GB00D3Z.

Letter No. TNFEB.‘LAWILA-WNGTIM020312021 Dated: 08.06 .2021.

Sir,
¢ Sub:- TNPCB — Law — NGT OA No. 101 of 2021 (SZ) = F/b C.R. Vijayakumar,
\ s s No.223/1, Bajanai Koil Strest, Unamancheri, Chennai against The Member
annal and Ors — NGT Order dt: 16.04.2021

i Secretary, SEIAA, Saldapel, Ch

¥ o~
N~ 7
!’} . e Nomination of the Member of the Joint Commitlee - Req.

ik
5 EE% Ref:- Copy of the Hon'ble NGT dated: 16.04.2021 p

%

assed in O.ANo, 101 of

b 2021 (8Z)

tl-gh : et
Tﬁ"-*‘*’ - | am to invite your kind attention to the reference cited above, tis informed that,
Ai*4s per the orders of the Hon'ble National Green Tiibunal dated 16.04.2021 passed in

0.ANo.101 of 2021, the Hon'ble NGT has constituted the Jaint Committee comprising

of “(1) District Gollecior, Chengalpattu District or a Senfor Office nat below the

rank of :455:75{&_-:11 Collector/Sub Divisional Magistrate as deputed by the District

"ﬁ/ 3 N
{ b l Collector (2) a Senior Oiffcer from the State Environment Impact Assessment

Authority (SEIAA), (3) a Senior from the Directorate of Geology and Mining
Department as deputed by its Director and (4) a Senior Qfficer from the Tamil
Nadu Pollution Control Board (TNFCB) as deputed by its Chairman to inspect
the area in question and submit a factual as well as action taken report, if there

Is any violation found.

The cammittee is directed to ascertain as to whether the G6th respondent is
having necessary elearance/permission for the purpose of carrying out the
quarrying operation, whether ihe 6th respondent had violated (the
conditions/permission/clearance, if any granted, whether the 6th respondent had
encroached into other areas, than the area permitted under the lease and
Environmental Ciearance (EC) or permission granted, whether the 6th
respondent had done any excess nnning and if so, what is the quantity of
excess mining done and whether any action has been taken for realization of
any penally or compensation for the allsged excess mining done, whether the

I

BT respondent i, copigr S 118 SRBRPHMERKAY - Behdhe expiry of the

Scanned by CamScanner



\issfon granted &s alleged in the

uring this perio d,
rtaken under the

validity of Environmental Clearance / pern
zpplication and if so, what Is the guantity of minerals mined d

whether the 6th respondent had carried out his obligation unde
violation found

Atining Closure Plan in accordance with law and if there is any
=nd damage caused to the environment, then assess environmental
compensation fo be recoverad from the 6th respondent.
The Directorate of Geology and Mining pepartment will be the nodal
purpose.”

agency for co-ordination and for providing necessary logistics for this
t the DEE, TNPCE, Maramalai Nagar is

In this regard, it is infarmed tha
ttee from the Tamil Nadu Pollution Cantrol

nominated as member of the Joint Commi
Beard for the above said commiitee.

Tr. D. Vasudevan, M.Tech.,

The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
MaraimalaiAdigalar Street,
Maraimalai Nagar,

Kancheepuram District-603 208.
Mob No:80560 42170

Email id:tnpcbmmnagar@gmail.com

n

ol

For Member Secreta

H
SPe

Copy to: The District Environmental Engineer, TNPCB, MM Nagar — for compliance of
Honr'ble NGT Order.
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THIRU.ILV.GIRIDHAR, LF.5,
MEMBER SECRETARY

ASSESSMENT AUT :
3rd Floor, Pdanagal Madligal,
No.1 Jeenis Road, Saidapet,
Chennai-600015.

Telephone No.: 044-2435 9973

|- No.SEIAA-TN/NGT /0. ANo. 1 04 of 2021/2021-1 dated: 23.06.2021,

To
The Commissioner of Gevlogy and Mining

Thiru.Vi.KKa Industrial Estate
Guindy, Chennai - 600032

Sir,
Sub: SEIAA-TN - Court Case — Hon'ble National Green Tribunal, Southern Zone
Chennai in Original Application No.101 of 2021 order dated 16.04.2021 -
Member nominated on behalf of SEIAA-TN — Communicated —~ Regarding

Ref: Rc.N0.2885/MM1/2021,dated:29.04.2021 from Commissioner, &M, Gunidy,
Wij Chennai received through Directorate of Environment on 05.05.2021,

sk

J In the reference cited above, the Commissioner of Geology and Mining, Chennai has

requested to nominate an officer from SEIAA-TN as a Member of Committee so as (o
5 comply with the orders of Hon'ble National Green Tribunal, Southern Zone, Chennai order
i dated 16,04.2021.

In this regard, it is informed that the following officer is nominated on behalf of

SEIAA-TN for compliance of Hon'ble NGT order.

Thiru.C.Tholkappiyan,

Assistant Environmental Engineer
SEIAA-TN, Chennai

Mobile No: +91-8056046133
Mail Id: cmantnseiaa@yahoo.com §?/(
For MEMBER SECRETARY
SEIAA - TN
%

Scanned by CamScanner
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PROCEEDING TO THE DISTRICT COLLECTOR, CHENGALPATTU

PRESENT : THIRU. A.R. RAHUL NADH, LA.S.,

Rc. No.6408 /Mines [/ 2021, Dated. .06.2021

Sub: Chengalpattu District - Hon'’ble National Green
Tribunal (Principal Bench), New Delhi order dated
21.01.2019 against O.A. No.101/ 2021 (SZ) in the
matter of legality of the quarrying activities in
District Chengalpatitu  District - Committee
Constituted — Factual and action taken report to
be furnished - Official to be nominated -
Regarding.

Ref: 1. Orders of the National Green Tribunal,

Southern Zone, Chennai in O.A. Ne. 101 /
2021 (SZ) dated 16.04,2021.

2. Proceeding of the Commissioner of Geology
Mining, Chennai ~ 32 in
Re.No.2885/MM1/2021, dated.04.05.2021.

3. ‘The District Collector, Chengalpattu
Re.No.6408/ Mines/ 2021, Office Note approved
dated.29.06.2021.

Kind attention is invited to the reference cited above.

The Hon'ble National Green Tribunal, Southern Zone vide the order daled
14.04.2021 in O.A. Na. 101/ 2021 (SZ) had directed a Joint Inspection by a
Committee comprising of following officials to ascertnin the genuineness of
complaint raise by the petitioner.

i. The District Collector, Chengalpattu or a Senior Officer
not below the rank of Assistant Collector / Sub
Divisional Magistrate as deputed by the District
Collector.

ii. A Senior Officer from the Tamil Nadu State Environment
Impact Assessment Authority (TN SEIAA).

iii. A Senior Geologist from the office of the Deputy Director
of Geology and Mining Department, Chengalpattu.

iv. A Senior Officer from the Tamil Nadu Pelluticn Control
Board (TNPCB) as deputed by ils Chairman.

el



The National Green Tribunal, Southern Zone, Chennai has instructed the
said Joint Committee to submil a factual as well as action taken report, if there
is any violalion belore the NG'I' on or belore 28.05.2021 and furnish a [actual

and action taken report in the matter by E-Mail at negt.filing@gmail.com.

Vide reference 274 cited, the Director of Geology and Mining hereby
requested to Communicate the name of nominated Senior officer from SEIAA
and TNPC Board departments, as the member of committee to conduct Joint

[nspection as well as to prepare Joint Inspection report.

In this connection, the officer mentioned below i1s nominated as a

member of Joint Committee, for inspection af subject quarry.

Sl
" Name of the Officer Designation & Place of Working
0.
L. Thiru. D. Ravichandran Revenue Divisional Ofﬁce-r-, =
- Tambarar.

The Assistant Director, Geology and Mining, Kancheepuram is hereby
direeted to provide necessary co-ordination/ assistance for [ile inspection as

per the order of NGT. ,{ -
£

District Collector,
Chengalpattu,

To —hawr - O c‘go\ulakarﬁlmﬁ f%"}lg‘;'\"
Tt }( Shaghitha Pameen, — i o o *
Revenue Divisional Officer, G}l?t?ﬂémjétu.

Copy to:

L. The Director of Geology Mining, Guindy, Chennai - 32,

2. The Chairman,

State Environmental Impact Assessmenl Authority. Chennai.

3. District Environmental Engineer, %
Tamil Nadu Pollution Control Board,

Maraimalai Nagar.

f‘s]
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PROCEEDINGS OF THE COLLECTOR OF KANCHIPURAM DISTRICT

Re.72/2012/0Q3

sub:

Ref:

Order:-

@ Kanchipuram,
Present:-Thirii K.Baskaran. ].A.S.,
Dated 14.11.2013.

Mines and Minerals- Kanchipuram  District-
Chengalpattu Taluk, Unamancheri Village patta
lands -8.Nos.273/1(0.39.0), 319/1(0.30.5), 326/ 1A
(0.09.0] and 326/4 (0.99.0), totally over an extent of
1.77.5 hectares - requesting permission quarrying
lease for stone and earth -requested by
Thiru.UGC . Aravind- orders issued .

1. Application of Thiru. UGC Aravind dated
6.2.2012.

2. Report of the Revenue Divisional Officer,
Chengalpatu, K.Dis.873/2012/A dated
20.3.2012.

3. Report of the Assistant Director of Geology and
Mining, Kanchipuram dated 19,4.2012.

4. The District Forest Officer, Chengalpattu
Forest Division, Kancheepuram
Lr.No.4274/2012 D dated 04.09,2012.

5. Hon'ble Supremne Court of India order
l.ANos.12-13/2011in SLP No © No 19628-
19628 of 2009 etc., dt 27-2-2012.

6. Govt.of India, Ministry of Environment and
Forests Office Memorandum dt. 18.5.2012.

7. The Chairman, State Level Environment
Impact Assessment Authority , Tamil Nadu
D O Letter No SEIAA-TN /Minor Minerals/2012
dt.17-9-2012 . .

8. This office Notice Rec.72/2012-Q3 dated
14.12.2012.

8. ThiruU.G.C.Aravind of Chennai-48 Iletler
dated 17.5.2013.

10.Letter No SEIAA. TN/F-NO 1339/EC/ 1(a)
/594/2013, Dated 18-7-2013 from the
Member Secretary , State Level Environment
[mpzacl Assessment Authority,Chennai -15

1 1.0ther connected records.

-¥-X-K-"

In the referenice 18t cited, one Thiru.UGC. z"-‘s:ravind,

8 /0.Thiru.U.G.Chandraselcaran, No.167, Perivar Street,

Unamancheri Village, Chengalpattu Taluk, Kancheepuram Distirct

has applied for the grant of lease to guarry and transport of



roughstone and earth in patta lands in S.Nus.f&'f.’i/l{ﬂ.S%i:G]1
319/1(0.30.5), 326/ 1A (0.09.0] and 326 /4 (0.96.0), totally over an
extent of 1.77.5 hectares of Unamancheri Village, Chengalpattu
Taluk, Kancheepuram District for a period of five years under Rule
19 of TNMMCR, 1959,

2. The Revenue Divisional Officer, Chengalpattu in his
report vide reference 2a4 cited has reported that the lands in
5.Nos.273/1(0.39,0), 319/1(0.30.5), 326/1A (0.09.0) are stands

registered in the name of the applicant vide Patta No.1975 and the .

lands in 8.F>No.326/4 (0.99.0) stands jointly registered in the
applicant, Thiru.UGC.Aravind, S/o. Thiru.U.G.Chandrasekaran
and one Thiru. U.G.Laxmanan, S/o, Thiru,Govindasamy vide Patta
No.1875 and he has given consent to the applicant. The applicant
is having stone lease in SF.NOs, 272, 320,321, 322, 323 and 327.
The lands in SF.Nes.273/1 and 319/1 were already leased out for
a period of five years from 28,10.2005 vide District Collector's
Proceedings in Rc.No.1386/2005-Q3 dated 28.10.2005. There are

no habitation, historical monuments, Graveyard, temple, electric

lines etc., located within a radial distance of 300metres from the

applied and an approach road to the applied area is available, He
has recommended for the grant of stone quarry lease to the
applicant,

5. The Assistant Director of Geology and Mining,
Kancheepuram in the reference 3rd cited has reported that, the
lands in the applied area were identified with reference to (he
boundary slones and the lands in SF.N0s.273/1 and 319/1 were
already leased out to one Thiru.8.Sriram for a period of five years
from 28.10.2005 wvide District Collector's Proceedings in
Re.No.1386/2005-Q3 dated 28,10.2005 and an old working pit for
an average depth of 10.0 metre is noticed. The rock typésfound in
the applied area is Charnockite variety, The rock is hard and
compact, grey coloured and coarse grained. Multiple joints and
Iractures are also noticed. Due to the hard nature, the rock type

available in this area is suitable for making road and construction

o
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mafterials such as jelly, chaklkai ete. There is no habitation within a
radial distance of 300metres from the applied area. There are no,
graveyard and historical monuments located within the safety
distance. He has recommended the quarry lease application for
the grant of permission to quarry and transport of stone and earth
to the applicant in patta lands in 8. MNos.273/1(0.39.0),
319/1(0.30.5), 326/ 1A (0.09.0) and 326/4 (0.99.0), totally over an
extent of 1.77.5 hectares of Unamancheri Village, Chengalpattu
Talule, Kancheepuram District for a period of five years under Rule
19, 20, 22 and 36 of TNMMCR, 1959.

4 The District Forest Officer, Chengalpattu Forest Division,
Kancheepuram in the reference fourth cited has reported that the
patta lands falling in SF.No.273/1 (0.39.0 Ha), 319/1 (0.30.5 Ha),
326/1A (0.09.0) and 326/4 (0.99.0 Ha) taking over an extent of
L77.5 Ha, Unamanchery Village, Chengalpattu taluk,
Kancheepuram District is not part and parcel of any forest area
notified under the Tamil Nadu Forest Act, 1882. The area is also
not qualified to define as forest as per the orders of the Hon'ble
Supreme Court of India in W.P,(C).202/1995. Thus, the provisions
of Forest (Conservation] Act, 1980 is not applicable. The provisions
of Tamil Nadu Minor Mineral Concession Ruies, 1959,
Environmen{ Protection Act 1986 and rules framed therein and
Board standing orders shall also be followed scrupulously. Tn the
light of the above, there is no objection with reference to the forest
laws in this matter subject fo the fulfillment of all other regulations
prescribed in the relevant law,

%. In accordance with the orders of the Hon'ble Supreme
Courl of India in IA. Nos 12-13 of 2011 of SLP (¢) No 19628 -19629
of 2009 ete dated 27-2-2012 and the Ministry of Environrhent and
Forest Office Memorandum dated 18-5-2012, the appligar1t has
produced the Environment Clearance issued by _the State Level

Environmental Impact Assessment Authority, Chennai.



. The Member Secretary, State Level Environment T pract
Authority 1 its letter No SEIAA.TN/F.No. 1339/EC/ 1(a)
/594/2013, Dated 18-7-2013 has accorded Environment
Clearance to the said project under the provision of Environment
Impact Assessment Notification, 2006 subject to the strict
compliance of the terms and conditions imposed therein |

. Based an the recommendations of the Revenue Divisional
Officer, Chengalpattu the Assistant Director (Mines), Kanchipuram,
and as per the Environment Clearance issued by the SEIAA,
Chennai the applicant Thiru.UGC.Aravind,8 /o.Thiru.
U.G, Chandrasekaran, No.167, Periyar Street, Unamancheri
Village, Chengalpattu Taluk, is granted permission for Stone and
Earth quarry lease in patta lands in 5.Nos.273/1(0.39.0),
319/1(0.30.5), 326/ 1A (0.09.0) and 326 /4 (0.99.0), totally over an
extent of 1.77.5 hectares of Unamancheri Village, Chengalpattu
Taluk, Kancheepuram District, District for a period of five years
from 14.11.2013 to 13.11.2018 under the provision of Rule 19 (1)
of TNMMCRules 1959 subject to the iollowing conditions

a. The lessee should operate the quarry strictly in accordance
with the conditions imposed in the Environmental Clearance
issued by the Member Seeretary, State Level Environment
Impact Assessment Authority in Letter No SEIAA, TN /F.No
1339/EC/ 1(a]/594/2013, Dated 18-7-2013.

b Quarrying operation should be carried out in accordance
with the approved mining plan and a maximum quantity of
24688 cubic metre of earth and 37411 cubic metre of stone
is permitted for removal for the entire lease period of § years
as per the mining plan appended.

¢ Safety distance 7.5metres should be left and maintained to
the adjacent patta lands

d 10 metres safcty distance has to be provided to the
Government Land located in S.F.No.481,

e. The applicant should make his own arrangement to form
approach road to the applied area,

f. Quarrying should. be carried out by using Hand-Jack-
Hammer driller and mild explosives substance.

g. Quarrying operation should be carried -out by employing
Cerlilied Fore-man, Mine-mat and Licensed Explosive
Holders.

h. Commencing of quarrying operation should be intimated to
the Director of Mine safety, Chennali.

+



Quarrying operation should be carried out in systematic and
scientifie manner and eco-friendly.
Barbed wire fencing should be erected for the lease hold

Rule 36-

the conditions

Sd/-14.11.2013
District Collector,
Kanchipuram.

Y

T
area before the commencement of quarrying operation.

k. Vehicles carrying rough stone without valid dispatch slip
will be seized and action will be initiated under
A of TNMMCRules 19359.

] Blasting operatian should be done by the short firer only
with mild explosive after giving signal by the siren as per the
provisions of Indian Explosive Act 1884,

m The grantee should strictly adhere
stipulated in Rule 36 of TNMMCRules 1959 and other
Rules and Acts in force.

n. The grantee should maintain correct account of mineral
quarried, transported and dispatch slip obtained from the
Assistant Director, Geology and Mining, Kancheepuram.

¢ Quarrying operation should be carried out between the
hours of 7.00 am to 5.00 pm only .

/ By order /
To

Thiru U.G.C.Aravind,
$/0.U.G.Chandrasekaran,
No.167, Periyar Street,
Unamancheri, Chennai-4$.

Copy to:-

B

1.The District Environmental Engineer,
Tamil Nadu Pollution Control Board,

Maraimalai Nagar,

2. The Tahsildar, Chengalpattu

3.The Revenue Divisional Officer,

Chengalpattu

The lessee has to commence
the quarry aperation only after
obtaining consent from the
Tamil Nadu Pollution Control
Board authority concerned.

-For necessary aclion,

is requested to allow the lessee

to eommence the gquarry
operation only after production
of certificate obtained f[rom

Tamil Nadu Pollution Control
Board authority and Lo monitor
the quarrying operatiorn.

is -requested tom"given suitable
instruction to the Tahsildar.

4, Village Administrative Officer, U namancheri

5 The Member Secrelary,

SEIAA-TN, , 3rd Floor, Panagal Maligai,

No 1 Jeenis Road, saidapet, Chennai 15,
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e
STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
ENVIRONMENTAL CLEARANCE

3rd Floor, Panagal Maaligai,
No.l, Jeenis Road, Saidapet,

Chennai-15,
Telephane (044~ 2435 9974

Dr. HMALLESHAPPA,LFE.5,,
MEMBER SECRETARY

=
Lr. No.SEIAA-TN/F.No. 1339 ,"E(:f.ua:f.E.'% /2013 dated: /¥ .07.2013

To

Thiru U.G.C.Aravind,
167,Periyar Street,
Unamancheri
Chennai - 600 048

SEIAA-TN —Proposed Rough Stone Quarrying at S5.F No.273/1,319/1,326/1A,326/4,
Unamancheri Village, Chengalpettu Talul, Kanchipuram District by Thiru U.G.C.Aravind-
Environmental Clearance - Regarding

Ref: 1. Your Application for Eqﬁ‘l re{n i : &@L&ar&noe dt: 07.06.2013
2. Minutes of the SEAC mg % eldion 26.06.2013 & 27.06.2013
3. Minutes of the SEIAArn gheldonl® 07,2013, -

1. Preamhlei

This has reference to your app!ica‘tlan” ]' _|_’ted. The proposal Is for Dbtaining environmental

sk

[ g ot

clearance for Rough Stone-Quarrying at 5 F NCI 2?3{1 319/1,326/1A,326/4, Unamancheri Village,
' Chengalpettu Taluk, Kanchlpuram Dist ' b e area of 1.77.50 ha. The proposed mining area
is reported as lying in Letitude-12°51'67. fide-80°08'87.69"E, In Topo Sheet No.66/D-1 &
66/D-5. :

No forest land is involved. No a er bodies, Bio-Spheres, National Parks, Sanctuaries
are’located within 15 km radius as reported. Tﬁere is no village within 500 metre of the project site as
reported. Mine working wil! be open cast semi-mechanised mining and is proposed upto a depth of 30

metres. The production would be 37411 cu.m of Rough Stone & 24688 cu.m of Top Soll over a period

e

: it
of 5 years, Water requirement af 1 KLD for drinking purposes will be sourced through water tanker and
2.6 KLD required for dust suppression and green belt will be sourced from surface water. The
proponent has submitted the mining plan approved by the Assistant Director, Geology and Mining,
Kanchipuram District vide Re. 72/2013-03 dated 03.06.2013. The precise area communication has been
approved by the District Collector, Kanchipuram in letter. 72/2013-03 dated 03.10.2012. There ‘;s no
State or Mational boundaries within 15 km radius as reported. The projec't' cost is Rs. EEEJ lakhs. EMP
cost Is Rs.0,93 lakhs.

£
¥
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STATE LEVEL ENVIRONIMIENT INMPACT ASSESSMIENT AUTHORITY
ENVIRONMIENTAL CLEARANCE

The proposal was considered and examined by the 5EAC on the directions of the Hon'blé

Supreme Court e bringing all mines within the fold of prior EC, irres pective of their Mining Lease (ML)
size. Thiis the present propesal, though of less than 5 ha lease area (and hence not coverad under the
EIA Notification 2006) was appraised based on the project documents furnished and the explanation
made before the Committee in its 41" meeting held on 26.06.2013 & 27,06.2013. The SEAC has
recommended for the grant of environmental clearance for the said Rough Stone quarry project.

The proposal was placed before the SEIAA in its 81" meeting and the Authority considered the
proposal and noted that the size of the mine, production rate, the mineral mined and the eco-sensitivity
of the area are such that the operation of the mine will have negligible impact on the surroundings and
as such the prujeci deserved to be granted the blanket clearance subject to the mines less than 5 ha

area brought under the EC regime on the directions from Hon'ble Supreme Court and hence decided to

grant envimnmentai clearance to the qa:d pl‘ﬂject Accordingly, the SEIAA hereby accords

it fthed provisions of Environment Impact Assessment

fs:.ér'

da-,rs of the recelpt of ihe clearani:e letter mfurmmg that the pm}pct has been accorded

SERAD, TN at http://seiza.inpov.in and a copy of the

r

. same is being sent to:-the Regional Offi Ministry of Environment and Forest, Government of
India located at Bangalore.

ii. Quarry lease area should be demarcated on the ground with wire fencing to shaw the boundary
of the -I_'ea‘se-aéea.nn all sides with red-flags-on every pillar shall be erected before comménceme nt
of guarrying.

iii. copyof the Environmental Clearance letter shall be sent by the proponent to the concerned

Panchayat, Town Panchayat/Panchayat unfon, Mupicipal Corperation, Urban Local Body and the

Local NGO; if any, from whom suggestions/ representations, if any, were received while

processing Lhe p{upusél. The clearance letter shall also be put on the website of the proponent
and also kept at the site, for the genaral public to see.

iv. Provision shall be made for the housing of construction labour nearby the site with all necessary
infrastructure and facilities such as fuel for cooking, toilets, safe drinking water, et:i. The housing

may be in the form of temporary structures to be removed after the completion of the project.

.
Erd . “il,.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
ENVIRONMENTAL CLEARANCE

The proponent shall ensure that First Aid Box is available at site.

3, Specific Conditions:

vi,

wil.

wiil.

i,

The environmental clearance will be coterminous with the mine lease period, however limited to
a maximum period of 5 (five) years from the date of issue.

It shall be ensured thal quarrying is not carried out within S0Dm of structures, bridges, dams,
welrs, ground water extraction points, water supply head works, extraction points for irrigation
and any ather cross drainage structures,

The proponent shall take necessary measures to ensure that there shall not be any adverse
impacts due to quarrying operation on the nearby human habitations, by way of pollution to the
environment.

1t shall he_ensﬁred that quarrying shall not be carried out below ground water table under any

circumstances. If ground water table occurs/intervenes within the permitted depth, then also

and NOX in the ambient air mthm ;he g:.m}gné shall be monitored perluﬁicauv The mamtnred

data shali be uploaded on the websnte nf the ;}rupunent as well as diﬁpla‘f‘ﬁd on a display board at

Necessary allocation of funds for implgin@ftation of the conservation plan shall be made and the

funds so allocated shall be included inthe project cost. A copy of action pian shall be submitted to
the Regional (jfﬁce of the Ministry of Environment and Forests, Bangalore.

Drilling and blasting shall be done only F‘rther by licensed explosive agent or by the proponent
after obtaining required approvals ﬁ'umlcompetent Authorities.

The explosives shall be stored at site as per the conditions stipulated in the perm-'rts. Issued by the
licensing Authority,

E-Iast[gg shall be carried out after announcing to the public through adequate public address
system to avoid any accident.

The Proponent shall take appropriate measures to ensure that the GLC shall comply with the

revised NAAQ norms notified by MoEF, Gol on 16.11.2009,
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
ENVIRONMENTAL CLEARANCE

The following measures are to be implemented to reduce Air Pollution during transportation of

mineral

» Roads shall be graded to mitigate the dust emission.
» Water shall be sprinkled at regular interval on the main road and other service roads fo
suppress dust

The following measures are to be implemented to reduce Noise Pollution

« Proper and regular mainteffance of vehicles and other equipment

¢ Limiting time exposure of workers to excessive noise.

s The warkers employed shall be provided with protection equipment and earmuffs etc.

s Speed of trucks entering or leaving the mine is to be limited to moderate speed of 25 kmph
to prevent undue noise from empty trucks.

Measures should be taken to comply with the provisions laid under Noise Pollution (Regulation

and Control} (Amendment) Rules, 2010, di; 11.01.2010 issued by the MoE&F, Gol te control noise

Pyt

to the prescribed levels.

Suitable conservation measures t% Gl
and implemented In consultation w;t giopal Director, CGWE. Suitable measures should be

taken for rainwater harvesting.

Permission from the competent au Ty 8hatiid be obtained for drawal of ground water, if any,

P o e T |

required for this project.

Topsoll, if any, shall be stackec
be used for plantation purpose. A3 Fids ia
The following measures are to be n.w" i
Retention/ toe walls shal! be pmvide -:
Worked out slopes are tc: be stabilized I:-v pla nting appropriate shrub/ grass species on the slopes.

Waste oils, used oils generated from the EM machines, mining operations, it any, shall be
disposed as per the Hazardous Wastes (Management, Handling, and trans boundary movement)
Rules, 2008 and its amendments therecf to the recyclers authorized by TNPCB.

Concealing the factual data or failure to comply with any of the conditions mentioned dbove may
result in withdrawal ‘of this ::Ieara'ncé and attract action under the provisions of Envircnment
(Protection) Act, 1986.

Rain water harvesting to collect and utilize the entire water falling in land area should be

provided.

T
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
ENVIRONMENTAL CLEARANCE

The lease holder shall undertake adequate safeguard measures during extraction of material and

ensure that due to this activity, the hydrogeological regime of the surrounding area shall not be
affected. Regular monitoring of ground water level and quality shall be carried out around the
mine lease area during the mining operation. If at any stage, if it is observed that the
groundwater table is getting depleted due to the mining activity; necessary corrective measuras
shall be carried out. District Collector/mining officer shall ensure this.

No tree-felling shall be done in the leased area, except only with the permission from competent

Authority.

4. General Conditions:

v,

wvi,

vil,

viii,

The project proponent shall obtain Consent to Establish and Consent to Operate from the Tamil
Nadu Pollution Control Board and effectively implement all the conditions stipulated therein,

No change in mining technology and scope of working should be made without prior approval of
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The project proponent shall ensure iﬁhg the
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lease i.e. the distance from the br1d§es ﬁruqty:es ad]acent private Iand streams river lake etc.
The project proponent shall ensure that wherever deployment of labour attracts the Mlnes Act,
the provision insurance thereof 5l

The project proponent shall u%f of

The proponent shall maintain the villiEe To3d through which transportation of mineral is carried
out at his own cost. The raads shall be Blacktﬂpnf:':ftn the extent required.

Quarrying should enrich rathér than deplete the biodiversity as a corollary to their intervention in
the ecology of their area of activity.

EC is given only on the factual records, documents and details furnished by the Proponent
particularly in respect of

Aerial distance of the nearest village is as mentioned in the proposal from the mining site
boundary
No structure is located within 500 m from the gquarry site boundary,

Perindical medical examination of the workers engaged in the project shall be carried out and
records maintained. For the purpose, schedule of _heaith examination of the workers should be
drawn and followad accordingly. The workers shall be provided with personnel protective

measures such as masks, gloves, baots etc.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
ENVIRONMENTAL CLEARANCE

The funds earmarked for environmental protection measures should be kept In separate account

and should not be diverted for other purpose. Year wise expenditure should be reported to the
Ministry of Environment and Forests and its Reglonal Office located at Bangalore.

The Reglonal Office of the Ministry located at Bangalore shall monitor compliance of the
stipulated conditions. The project authorities should extend full cooperation to the officer [s) of
the Regional Office by furnishing the requisite data / information / monitoring reports.

The project proponent shall submit six monthly reports on the status of caompliance of the
stipulated environmental clearance conditions including results of monitored data (both in hard
copies as well as by e-mail) to the Ministry of Environment and Forests, its Regional Office
Bangalore, the respective Zonal Office of Central Pollution Control Board, SEIAA, TN and the State
Pollution Control Board. The ‘proponent shall upload the status of compliance of the

environmental clearance conditions, including results of monitored datz on their website and

shall update the sama permdlcally Eﬁ},ﬁ%‘aﬂmmulmnenuslv be sent to the Regional Office of the

.

to be submitted by the project prOBBABAC L6 the concerned State Pollution Control Board as
gt et R o

prescribed under the Environment (Protection) Rules, 1986, as amended subsequently, shall also

With the status of compliance of environmental

& Regional Office of the Ministry of Environment

ated at site by officials of Mining / Revenue department
prior to mining npﬁrations for all proposals under consideration, Such site plan, duly verified by
competent autharity shall be submitted to Environment Department.

All necessary statutory clearances shall be-obtained before start of mining operations

Mining shall be limited ta 7 AM to 5 PM only. The loading shall not be dane during night hours.
Waste water, if an',;, shall be properly collected and treated so as to conform to the standards
prascribed b_v_MoE FfCPCB. -

Mo wildlife hakitat will be infringed.

Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act,

1872 from the competent authority, if applicable.
Parking of vehicles shauld not be made on public places.
Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other

suitable mechanism so that no spillage of mineral/dust takes place.
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“The above conditions will be enft

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
ENVIRONMENTAL CLEARANCE

Any change in mining area, SF numbers, entalling capacity addition with change In process and or

mining technology, madernization and scope of working shall again require prier Environmental
Clearance as per provisions of ElA Notification, 2006 {as amended from time to time)

The Environmental Clearance does net absolve tha applicant/proponent of his
obligation/requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.

This Environmental Clearance does not imply that the other statutory / administrative clearances
shall be granted to the project by the concerned authorities. Such authorities would be
consldering the project on merits and be taking decisions independently of the Environmental
Cllnal'snce.

The SEIAA, TN may alter/modily the above conditions or stipulate any further condition in the

interest of environment protection,

- m" this SEIAA, TN that the project proponent has

_I!I -
tE whﬁ%r misleading information or inadequate data for
_-553’5:3’

obtaining the environmental tlearance

L

Failure to comply with any of the Cﬂ'ndltlﬂns menﬂoned above may result in withdrawal of this
clearance and attract action unug o0 by bion f the Environment (Protection) Act, 1986.
Ftnder the ﬁm‘ﬂsTdns of the Water (Prevention &
Control of Ful-lution:l Act, 1974, the réventinn & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, 3% i Public Liability Insurance Act, 1991, along with their
amendments, draft Minor Mineral Conservation & Development Rules , 2010 framed under
MMDR Act 1957, National Commission for protection of Child Right Rules ,2006 and rules made
there under and also any other orders passed by the Hon'ble Supreme Court of India/Hon’ble
High Court of Madras and any other Courts of Law relating to the subject maltter.
Hill area conservation Authority approval where ever necessary shall be obtained before
commencing the quarrying operation, )
If the periphery of any other quarry {sand, savudu, rough stone, granite etc.,) is located
within 500 mts. from the periphery of this site and if the total extent of bath the
existing quarry and the guarry now deared for Environmental Clearance _f:xceecis 5 ha.
of mining area, then this Environmental Clearance is not valid, since the élcti‘.rity shall

become Category 'B1” project under the EIA Notification, 2006.

4 / :
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
ENVIRONMENTAL CLEARANCE

I.'

omil. In the event of the above condition is applicable, then the proponent concerned, is to

file a fresh application urider EIA Notification, 2006, seeking Environmental Clearance in

respect of the cluster. [A duster of mines is defined wherein more than one mining site

is located within 500 mts,, from the periphery of another nearby milning site and the

total area of these mining sites exceeds 5 ha, Then a EIA study report along with Public

Consultation are necessitated].

waddii.  Any appeal against this environmental clearance shall lie with the Mational Green Tribunal, if

preferred, within a period of 30 days &s prescribed under Section 16 of the National Green

Tribunal Act, 2010,

Copy to:

_ MEMBER'SE A\
boratia s i SEIAA-TN

1. The Secretary, Minisiry of M{ngig gg;rnment of India, Shastri Bhawan, Mew Delhi,

2. The Secretary, Department ofiEma dﬂﬁrt%{ and Forests, Government of Tamil Nadu, Tamil
Nadu. E@ e

3. The Secretary, Department of Mings’ arﬁ%eulﬂg\g, Government of Tamil Nadu, Tamil Nadu,

4. The Chief Conservator of Forasts, Ministry of Environment & Forests, (SZ) Kendriya Sadan,
IV Floor, E&F Wings,17th iMa. Koramangals il Block, Banagalore-560034

5. The Chairman, Central Fo ntig| Board, Parivesh Bhawan, C8D-Cum-Office Complex,
East Arjun Magar, New DelhrsLs i

6. The Chairman, Tamil Nadu Pullutlon Controi Board, 76, Muunt Salai, Guindy, Chennai-32

7. The District Collector, Kanchip VElistrict

8. The Controller of Geology and% Guindy;Chennai-32

9. El Division, Ministry of Environ 2 *Forests, Paryavaran Bhawan, New Delhi.

10. Spare-
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TAMILNADU POLLUTION CONTROL BOARD

=

[CONSENT ORDER NO. : MMN/267/2013

Proceedings No, : DEE/TNPCE/MMN/F.2312/RS/ W/2013 dated: 23,12.2013

——

Gub.: Tamil Mady Boilistion Control B2srd - Tonsent for Setag!mhmenl -

M{s. Aravind Stone Quarry,

S.F No. 273/1, 319/1, 326/1A, 326/4,
| Onnamancheri Village,

Chengalpattu Taluk,

kancheepuram District.

For the establishment or take steps to establish the industry under Section 25 of the Water
‘Brevention znd Control of Pollution) Act, 1974 as amended in 1988 (Central Act 53 of 1988) -
|Rag;

|gef. 1. B.F Ms. Mo. 38 dated 01.06,2013

' 2. Your Applicatinn through CARE Centre CC18453, dated: 14.12.2013

; 3. DEE [LE. No. | DEE/TNPCB/MMN/F.2312/RS/2013/dated: 20.12.2013

i 4. Minutes of the 24" DCCC meeting held on 23,12,2013 ( Iiem Meo. 24 - 2)

Corsent ta est=hlish or take steps (o establish is hersby grantad under Sectien 25 of the Wazer
T Erevestion 3hd Sontral of Pollution) Act, 1974, a5 drended ip 15988 [Lentral ~zt 33 o 1257

i hereinafter referred to gs "The Act’) and the Rules and Orders made there under te

| The Proprietor,
M/s. Aravind Stone Quarry,

I(eremafLer referred to as 'The Applicant') authorizing him/her/them to estabhish or take steps
to estatlish the industry in the site mentioned balow:

| S.E. No. 273/1, 319/1, 326/1A, 326/4,

Conamanchern Village,

Chengaipattu Taluk,

Kanchespuram Cistrict

under Sechien 25 of the Water [Praventinn and Control of Pollution) Act. 1974, as amended n

11988 whichever Is earlier sumect to spacial and general conditions enclosed.

k}M\Nw

D:stru:t Enviren mentak Engineer
Tamil Nadu Pollution Controi Board

/ﬂ Maraimalai Nagar
5
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TAMILNADU POLLUTION CONTROL BOARD

To

{ The Froapnetor- i
| M/s. Aravind Stone Quarry,
Ng, 140 , UGC Building,
Kolapakkam Post, Vandalur,

Chennal = 48,

iCmp y Lo

The Commissioner,
| kattankulathur Panzsnayat Union,
Kattankulathur, Chengalpatte Taluk,
' Kancheepuram District |

Copy submitted to the Membear Secretary, Tamil Nadu Pollution Control Board,
IChennal for favour of kind information.

l
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SPECIAL CONDITIONS

1. This consent to establish 1s valid for establishing the facility for the manufacture of

hpmducts}h‘-;pr{:dbd_-, (Cel. 2} at the rale (Ceol. 3) meniionhed beiow. Any chapge In the

product/byproduct and (ts guantity has ts B2 brought o the noiicz of the Board and fires!

conseni Fas [0 be cbtaed. .

Sl. ‘Bescription Quantity

No. = i

la__'main Products manufactured:

! :Quarrvmg ef ruugh stones and graueis in an extent of 1.775 Hectares ;
Rough stone - 37411 m*/5 years |

|
| [Top soil - 24688 m"/5 years

[b By/Intermediate products manufactured:
' : - 1 -Mil- |

2. This consent ko establish is walid for eslabiishiog the feciity with the betow menbiongd
nutiers {or the discharge of sewage/trade eilivent. Any change i the putlets has to be brought
to the Hu\,ICF_- of the Board and fresh censent nas to be obtained if necessary.

Outlet ._Descriptmn of Outlet ~ Maximum dally f Point of dlsposat
' No, dzscharge in HLE- .
| 11 ewage , 1.0 Dn mc[ustry's Land !:

i3, Trne unit shali provide Sewage Treakment Plant end Jor Efuent Traatmeant Blant a5 (ndicated

“Nakurs ol ST Componente of 678 Wes. T "Bimensions
L.HMmrqwa4MMMWWWWWMWwWWMW_;h e lin metrES)
BV (I mﬁLWMMMMg@W=wWﬁ‘ E

'i 0x1.5%1.5 M

....'r’-'.'.‘.""‘?E!.‘T. ,l SPP“‘: tﬂ”k i T
1 L‘l 9 m dld %12 zm |

4 Additianal :tc:lnmtu:ms.
1. The Unit shall strictly comply with the conditions imposed by State Level

Environment Impact Assessment Authority, Tamilpadu in the Environmental
Clearance issued fo the unit vide Ilstter Mo, SEIAA/TN/F.1339/EC/
1{z)/594/2013, dt,18.7.2013,

2. The Unit shall comply with the conditions imposed by DPistrict Collector,
Kancheepuram District in the gquarry lease order issued to the unpit vide
Procesdings No. Rc. 72/2012-Q2 dated 14,11.2013.

3. The unit shall provide Septic tank, Soak pit arrangement for the treatmaent and |

' disposal of sewage.

&, The unit shall ensure that no trade effluent is generated at any stage of the
manufacturing activity.

5. Quarrying cperaticn should be carried out in systematic, scientific and eco-
friendly manner and in accordance with the approved mining plan.

| 6, The unit shall ensure that thers shall not be any aduersa impacts due to

i auarrying operation to the environment.
l'i{ U’I[v

i ;:f'z-hv“ |2
District Environmental Engineer
% Tamil Madu Poliution Control Beard
')\ Marmma]m Nagar

o\ maraimalel Magar
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TAMILNADU POLLUTION CONTROL BODARD

GENERAL CONDITIONS

|. The above consent te establish cannor be construed as consent (o operate and the unil
shall nat cammence the operation without ebtaining the Consent Lo operate. |

2. The industry shall make s request for grant of consent to operate al least thirty days

4

heforz the commissioning of trial production.

3, The anit shall construct compound wall around the boundary of the unit,

4. Samples of water from the wells or any other nearby water spurces have o Ge taken oy
the unit and get them analyzed by the Board Laborstory to devalop base line dala o

assess the exisiing walter qualily.

3. The upit shall p-"m-ide- an alternate bowsr scurce slong with sscarate engray meter for
the Effluent Treatment Flant to ensure continuous operation of the Effiusnt Treatment
Plant,

& The cofsant doss ror authorize or-approve the donstruction of any ahysical stelctivres 37
fachfies, or the undertaking of ahy work n-any palural watercaurss

T Any cnange in the ddtais furnisned in the conditions has to be brought to the notice of
the Board and got approved by the Board, befere abtaining consent to operate under
the said Act. .

8, The unit has to comply with the provisions of Public Ligbility Insurance Act, 1981 (o

provide immediate reliel in the event of any hazard to human beings, other Luing
creatures/plants ang properties while handling and storage of hazardous substances 7
applicable].

9. Congent to operate will not be issued unless the unit complies with all the conditians of
cansent te astablish

1l In case there is any change in the management, the unit shall inform the changs with

Wm/w
¢7| 112
Distr:ct Environmental Enginser

Tamil Madu Pollution Control Board
"~ Maraimalal Nagar

relavant decuments ymmediately,

Bk = AN
A
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TAMILNADY POLLUTION CUONTROL BOARE

'CONSENT ORDER NC. | MMN/267 /2013

Proceedings No. : DEE/TNPCB/MMN/F, 2313/RS/ A/2013, dated: 23.12.2013

iSuh « Tamil Nadu Bollution Contral Board - Consent for Establishiment - |

S.F. Ne. 27371, 319/1, 326/1A, 326/4,
Gonamancheri Vill=age,
Chernigalpartu Taluk,

' kKancheepuram District,

' |
‘ M/s. Aravind Stone Quarry, |
|

\For the establishment or take steps to establish the industry under Section 21 of the Air
{{Prevention and Control of Pollution) Act, 1381, as amendz=d in 1987 (Centrel Act, 14 of
11981)- Reg.

|Bgf,: i, B.P Ms. No. 38 dated 01.06, 2013 |
. 7. Your Application through CARE Centre CC18453, dated: 12.12,2013 |
4

NES T N SIMMALIE 531 S in PR S SR e, o
#__;H.':-: DEE/THECEMMADE T2 IS0 3foatec 20 12720103

e T . T Fi o

Miputecel the IdY DG meeling 7Sid an 23 L5 20135 | tIEM MO, e~ - £

(Consent to establish or take steps to establish is hereby granted under Section 21 of the Arr
(Prevention and Control of Pollution) Act, 1581, as amended n 1987 and the Rules and
ICrders made there under to i

|
f The Proprietar;
! M/s. Aravind Stone Quarr\‘r_e

(hereingfter refarrad to as 'The Applicant | zuthorizing him/her/them to estsblish ar lake
stens to establish the ingustry in the sil2 mentionsd BEliow

|
|
|
| iy =

L=

il

G.F, No. 273/, 319/1, 326/1A
Donamancher Village,

‘ Chengalpatty Taluk,
kKanchesguraim District

P‘hu Cﬂnsent te esl.—dl:allsﬁ is valid for tWD yeart: or L|I1 the mcluStn-r oﬁtélns consent to apErate

‘under Sectian 21 of the Air (Preventicn and Control of Pollution) Act, 1881, as amended i
| |

11987 whichever is earlier subject to special and general conditions enclosad.

\

A ] '..r o L
B i e 14 '| ‘lul i
: District Enviranmental Enginaer
E?‘ﬂ Tamii Nadu Pollution Control Board
/ Maraimalal Naga
_;,El_ ik E i bo gar -

.,'_‘C\ r

™



TAMILNADU POLLUTION CONTROL BOARD

! The Propristeor,
M/s. Aravind Stone Quarry,

=t WIE B, #ies

Kelapakkam Post, vandaiur

Chennsi — 48

Copy to

The Commissioner,

Kattankulathur Panchayst Union,
Kattansulathuyr, Chencealizztu Taluk,
Kanchespuram DiEtrict

iﬂnpy submitted to the Member Secretary, Tamil Nadu Peliution Control Board,
[Chennai for favour of kind information.
= _




SPECIAL CONDITIQONS

1. This consenl to =stablish s vald for establishing bthe faolity for the manuieciure of

_'.'.'l'.'.‘fJL.i.':.'f_b.‘-i"f_-ﬂl.il:th (Epi. 23 3t nee 282 (TRl 3) maniioned Bolow, Any changs n The
’nrrJrlu{r-’h-,ffirrsr!ll"_i and 1ts.quantily hat 1o o brotght te tThe nohice of the Board ang |
'r:ﬂment has fo be obtained

51, No. DPscrlptmn [Quantity LA

a Main Products r}r.anufa czurveu’ _ -

T

Quarrying of rnugh stones and gravels in an extent of 1.775 Hectares
. Rough stone - 37411 m?*/5 years

' Top scll - 24688 m*/5 vears

o By/Intermediate products manufactured:
NIl

| i
2. This consent to establish |5 valid for establishing the Facility with the below mentigned

emission/noise sources aleng with the control messures and/or stack. Any change In the
emission source/control measures/change in stack height has to be brought to the notice of
the Board and fresh consent has to be obtained If necessary,

!SJ Source of Emission  APC measures ta be Fatnt of Additional fMaximom

[, pravided Discharge- facifities to  discharge in
Stack height be provided CuBie
(iF metres) INBLrEs b
1. SEles

i
|
|
3. Additional conditions.

i, The Unit sheall strictly comply with the conditions imposed by State Level
Environment Impact Assessment Authority, Tamilnadu in the Environmental
Clearance issued tp the unit wvide letter MNo. SEIAA/TN/F.1339/EC/
i(a)/594/2013, dt,1B.7,2013.

2, The unit shall comply with the conditions imposed by District Collector,
Kancheepuram District in the guarry laase order issued to the unit vide
Proceedings No. Re, 72/2012-0Q2 dated 14.11.2013,

3. The unit shall sprinkle watar to arrest the fugitive dust emission from
drilling, blasting, loading and transport operations so as to satisfy the
Ambicnt Air Quality Standards prescribed by the Board,

| 4. Quarrying operation should be carried out in systematic, scientific and eco-
friendly manner and in accordance with the approved mining plan.

5, The unit shall 2nsure tirat there shall not be any adverse impacts due to
quarrying operation to the environment.

6. The unit shall develop green belt within the premises.

y JL%

” District Enwrﬂﬁ%ﬂuﬁal Enginaer
¥ 17— Tamil Nadu Pollutien Control Board

0 - i
(g VL £ hl.qr_gqunaiflll.-riagar
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TAMILNADU POLLUTION CONTROL BOARD

| GE ONDITI

[l. The above consent to establish cannot be construed as consapt Lo operdte and the Urjt
shall not commence the operation without obtaining the Consent to ooerate.

2. The applicant shall make a request for grant of consent to nperate at lzast thirty days,
befare the commissioning of trial production.

|

|

2. Any Change In the detdils furiished in the conditions hes fo be brouant o ifa notice of
v g =

i' the Board and got apgroved By the S8argd, bafare obtaining consent té aparate urder the

said Acr,
4. The unit hag te comply with the provisions of Public Liebility Insurance Act 1991 2

[

| :

i provide immediste relief in the event cf eny hezars to human beings, thier living
l treatures/plants and properties while hangling snd storzge of nazandous substances

{wherever applicable),

5. Consent to operate will not be issued unlsss the unit complies witts the congitions af

consent ta esmablish,

6. The unit shail provide adequate watar sprinkiers for the control of dust emission durng
i the Ioading and unluading of construction matarial 56 as to minimize the dust emission.

| : ‘
2. The unit shall provide waler sprinklers aiong the tempsrary roads inside the ;

avoig fugitive dust emission during the venicle movements.

=
Tk
i
m
Ly
(!
[Fij
b 3
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8. The unit shall develop green belt of adequate width aroung the pramise

1%]

noe ke

=

9. 1In csse thers is any change in the management, the upit shall inform the ok
relevant documents immediately. \

¢ /
). LW
v 411115 |
District Envirenmental Engineer
Ebﬂ Tamil Nadu Pollution Control Board
<. Maraimalai Nagar.




COMSENT ORDER NC. 150411010682 DATED: 18/06/2015.

PROCEEDINGS NO.F.0273MMN/RS/DEE/TNPCB/MMN/W/2015 DATED:
18/06/2015

sUB: Tamil Nadu Pollution Control Board ~CONSENT TO OPERATE —After CTE -M/s. ARAVIND
STONE QUARRY , S.F.No. 273/1,319/1,326/1A.326/4, OONAMANIERI villageChengalpattn
Taluk and Kancheepuram  District - Consent for the operation of the plant and disc ge of sewage
and/or trade effluent under Section 23 of the Water (Prevention and Control of Pellution) Act, 1974
as amended in 1988 (Central Act 6 of 1974) — Issued- Reg,

REF: Application filed by the unit for the consent of the Board under the Water and Air Act through
online on 09.06.2013,

2, Pro. No. DEE/TNPCB/MMN/F. 2312/RS/W & A/2(113 dr. 23.12.2013.
3. IR No.F.0273MMN/RS/AEE/MMN/2015 dated 09.06.2015

CONSENT TC OPERATE is hereby granted under Section 23 of the Water (Prevention and Control of Pellution) Act, 1974 6s
amended in 1988 (Central Act, 6 of 1974) (hereinafter referred 10 as “The Act™) and the rules and orders made there under to

The Proprietor,

Wifs . ARAVIND STONE QUARRY
SF Ne.273/1 3191326/ A 32604,
ODONAMANIER] Village,
Chengalpatu Tahik,
Eancheepuram  Distrier

Autherising the occupier to make discharge of sewage snd Jer trade effluent,

This is subject to the provisions ef the Act, the rules and the orders made there upder and the terms and conditions incorporated
under the Speeial and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions armaxad,

This CONSENT is valid for the period ending March 31, 2016

T

."J
: T
District Envitoamaensal Engineer,
Tumilnmdn Pollution Control Board,

MARATMALAT NAGAR
Te B\ﬁ
9

The Proprietor,

M/ ABAVIND STONE QUARRY,

5 F No273/1,319/1.326/1 A, 326/4,Conamanchen Village,Chengalpatiu Tiluk, Kancheepuran Diserict,
Pin; 600048
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TAMILNADD POLLUTION CONTROL BOARD

2. Copy submittzd to the Member Seeramry, Tamil Madu Pollution Cantroel Board, Chennai for favour of kind infermation,

3. Copy submitted to the JCEE-Monltering, Tamil Nadu Pellution Control Board, Chennai for favour of kind information.

4, File

ta

SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has lo be oblained.

5. Description Uuantity Unit
Ne. -
Product Details
1. | Rough Stone 37411 cum / 5 Years
2. | Top Soil 24688 Cu.m/ 5 Years
By-Product Details
1, | Nil Ty 0 0
Intermediate Product Details )
1. | Nil 0 0 o

This consent to operate is valid for operating lhe facility with the below mentioned parmitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has lo be
brought to the notice of the Board and {resh consent has {o be obtained.

Outlet Mo. |Description of Qutlet Maximum daily discharge |Paint of disposal

in KILD
Eifflucat Type : Sewage o
1 l Septic Tank and Soak pit] 1.0 : On Indusirys own land
Effluent Type : Trade Effluent N
1. Nilo trade effluent 0.0 Not Applicable

The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down
hereunder.




?

a
5- a
J

|51 Parameters IiniE TOLERANCE LIMITS - 'U'UTL[L'T & -Nos :
iNﬁ: . Sewage |Trade Efflueni _;
— 01 | |
I, | Temperaturs g€ - =
2. | Total Suspended Solids mg/l (30
3. |Total Dissolved solids mg/l
(inorganic)
Ol & Greasa mgfl |- | Sy
Biochemical Oxygen Demand  |mg/l |20
| (3 days ai 270C)
6. |pH - 5.5t
1. |Paticle size of Suspended - -
solids - B
Chemical Oxyeen Demand me/d |-
| 5. | Caloride (as €1 me |-
10. | Sulphates (ag SO4) nig/l
11. |Total Residual Chloine mell |- — . -
12. | Ammonical Nitrogen (as ) meg/l |-
13, |Total Kjeldahl Nitrogen (as N} |mg/l |-
14. |Free Ammaonia (as NH3) mg/l
15. |Arsenic (as As) |mgl |-
16, |Mercury (as Hg) me/l |-
17. |Lead (as Pb) mp/l |-
18, |Cadmium(as Cd) mgl |-
19. |Hexavalent Chromium (as megfl |-
Cr+6) = =
20. |Total Chromium (as Cr) mg/l |- . N B
21. |Copper (as Cu) medl |- e e
22. |Zinc (a5 Zn} Imgl |-
23, |Selenium (as Se) C|mgl |-
24, |Mickel (as Ni) ma/l |- atl
25. |Boron (s B) mefl |- B
26, |Percent Sodinm % -
27. |Cyanide (as CN) me/l |-
28. |Fluoride (as T) me/l |-
29. |Residual Sodium Carbonate  [mg/l |-
30. |Dissolved Phosphates(as P) megfl |-
31. |Radicactive matetials b). Beta |miero |-
emitters curie/
ml s
| 32. | Sulphide (as 5 me/l |-
33, |Radioactive materials a) Alpha |micro |-
emitters curie/
ml
34 |Pestcidas -~ pmgll |- R
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TAMILNADU POLLUTION GONTROL BOARD

The occupier shall mainlzin the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assassing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

& Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

¢. Process.

The eccupier shall maintain the Electro Magnetic Flow Meters with computer recording amangement
fot measuring the quantity of effluent generated and treated for the monitering purposes of the Act.

Log beok for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspectio.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and areund the unit by Board officials and analyzed by the TNPC Board Laboratory pertodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in 81, No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engincer-Monitoring and the concerned
District/Assistant Bnvironmental Engineer of the Board by e-wail immediately and subsequently by
Post with Full details of such upset condition.

1he occupier shall always comply and carryout the erder/directions issuad by the Board in this
Consent Order and from time to time without any negligence. The cccupier shall be lrable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

The occupier shall develop adequate width of green beit at the rate of 400 numbers of irecs per
Hectare,

The occupier shall provide and maintain rain waler barvesting facilities,

The oceupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

In the casc of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
as laid under.

1). The occupier shall ensure zero liquid discharge of effluent, thereby no discharse of untreated /
treated effluent on land or into any water bodics cither inside or outside the premises at any point of
time,

i) The occupier shall operate and maintain the Zero liguid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensurs that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.

11} The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludgs.

1v) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Enginser-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequenily by Post with full details of such upsst condition.
v) The occupier shall restart the production cnly after ascertaining that the Zero discharge treatment
system cau perform effectively for achieving zero discharge of effluents,

Additional Conditions:
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TAMILNADU POLLUTION CONTROL BOARD

L. The unit shall comply with the conditions imposed by State Level Environment Impact Assessment
Authority, Tamilnadu in the Environment Clearance issued the unit vide letter No SEIAA /TN
IEE339/E0/1(a) /59472012, d:,18.7.2012.

2.The Uil shall comply with the conditions impesed by District Collector® Kancheepuram Distriet in
the quarry lease order issued to the unit vide Proceadings No .Re.72/2012-02 datad 14.11.2013.

3.The unit shall treat the sewage in the Septic tank followed by soak pit arrangement provided in the
unit.

4.The unit shall enswe that no trade effluent is gencrated at any stage of the manufacturing activity.

5.Quarrying operation should be carried oul in systematic, scientific and eco friendly manner and in
accordance with the approved mining plan.

6.The unit shall ensure that there shall not be any adverse impacts due (o quartying operation to the
environment.

7. The unit shall continue to develop green belf around the periphery of the unit.

A LR, &
District Effdtran i Eaglncer,
Tumilnady Pollution Cantrol Board,

W MARATMALAT NAGAR
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TARILNADU POLLUTION CONTROL BOARD

GENERAL CONDITIONE

The oceupier shall make an application along with the prescribed consent fee for graat of renewal of
consent at Isast 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production guantity and change in sewage/Trade
effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or zlteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act,

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of lhe Act,

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunet.

The oecupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the ohservations and instructions issued to the unit at the time of inspection for
adherence.

The gecupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatinent Plant sufficient to ensure continuous operation of all pallution contral
equipments to maintain compliance.

The oceupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

The oceupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site,

The salid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and converl into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008,

The occupier shall maintain pood house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof, Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
Areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
botton of the solar pan is at Jeast 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed farmats to the concerned District
nffice regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-l on
or befare 5th of every month.

b) Yearly retum on Hezardous wastes generated and accumulated for the period from 1st April to 31st
March in Torm-< before the end of the subsequent 30th Tune of every year (if applicable).

¢) Yearly Environmental Statement for the period [rom 1st April lo 315t March in Form -V before the
end of the subsequent 30th September of every year(if applicable).

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 159] to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construetion of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.
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TAMILNADY POLLUTION COMTROL BOARD

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poeisonous, noxious or polinting matier or emissions are being discharged into stream or well or air
as & result of such discharge, water or air 1s being poliuted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred {o above requires variation (ineluding the change of any treatment gystem, either in
whale or in part) the Board shall, after giving the applicant an epportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with tha conditions as 5o
varied.

In case there is any change in the constitution of the management, the occupisr of the new
management shall file fresh application under Water (Prevention and Contral of Pollution) Act, 1974,
as amended in Formi-I1 alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order,

In case there is any change in the neme of the company aione, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him i & prominent place for perusal of the
inspecting Officers of this Board,

A s’
Distriet Enyironidental Engineer,
Tamilnady Pollution Contrel Board,
Z MARATMALAL NAGAR
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LNADU PGLLUTION CONTROL BOARD
COMNSENTORDER NO, 1808112220013 DATED: D8/06:2018.

PROCEEDINGS NOFSITIMMN/RS/RELTNPCB/NVNNAY2018  DATED: 08/06/2018

-

SEB: Tamid Nadu !"g}}LuLLm Control Board - RENEW AL OF CONSENT - Mis, ARAVIND STOKE
QUARRY | SENe: 2731315 52041432674, OQONAMANIERT village, Chengalpatiu Taluk
and Kanchgepuram D|5tr|.,| - Benewnl of Censent for the aperiston ol the plant and diseharge of
-p.,an;, .mdrur teade effMuent wnder Section 23 of the Water (Prevention and Control of Pollution)
et 97 as amended in T988 (Cemteal Aot Goof 1974) = Tssued- Reg '

REF; {. TNPL Board Froceedings No F.O273MMN/RSDEETNPCB MMN/A&EW/ 20} 5idt. 13.00 2015
L TNPC Board l‘rua_md1|11_~.. N FLO273MMMN RS DEE! TNPOI MV ASW2O 6/di 1503 20 6
3. Your Application Number for - CTO / Air & Water / reNew: 1322000 3/date. D8-03-
R

4. 1R N FOZ73IMMN/RSIAERMNMNDG | 5duted OT/06 20015

RENEWAL OF CONSENT is hereby granted under Section 25 of the Water (Prevention awd Control of

Follution) Acl, 1974 as amended in 1988 (Cenral Act, 6 of 1974) (hereinafier referred to as “The Act”) and the
rides and orders made there ander (@

The Proprietr

M ARAVIND STONE QUARRY.,
S.ENo Z7A71 319 3261 1A, 336
GIORNANMARIER] Villape .
Chengalpat Tahak .

Kanehespurun Distriel

Authensing the veeupicr lo make discharge of sewnage and Jor trade eflluent.

This is subject to the provisions of the Act, the riales and the ordersy made there under and the terms and
vonditivns incorperated under the Speeinl and General conditions stipulated in the Consent Order 1ssued earher
anel subject 1o the special venditions annexcd.

This RENEWAL OF CONSENT is valid for the period ¢nding July 17, 2018
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DHstrict Environmental Engineer,
Famil Sadu Pollution Centrel Bused,
MARAIMALAL MAGAR
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SPECIAL CONDITIONS

This renewal af consent is valid for operating the facilicy for the manufacture of prodisctstbyproducts
(Col. 2} at the rate (Col 3) mentioned below, Any change in the product/byproduct and its quantity has
t be brought 1o the notice of the Board and fresh consent has 1o be obtained,

| 5. Description Quantity Unit '
MNo.
Product Detaiis : ]
| 1. | Rough Stone = 37411 cum / & Years
2, | Top Soil — | 29B88 cum/ 5 Years |
By-Product Details |
1. | il L 0 | o

Intermediate Product Details

1. | i o lo B |

This renewal of consent is valid for eperating the Freility with the below mentivned outlets for the

discharge of sewage/trade effluent. Any change i the outlets and the quantity hos (v be brought Lo the
notice of the Board and fresh censent has (o be oblained.

Cullet No. | Deseription of Outlet Maximem daily discharpe

Paint of disposal
in KLD :

Effiuent Type : Sewnoe
25 | Septic Tank and Sosk pit | 1.0
[Effluent Type : Trode Effluent |
1, | Nilo trade effluant | 0.0 | hot Applicable |

l On Industrys own lanc




ARVILNADY POLLUTION CONTROL BOARD

Additional Conditions:
L. The unit shal) maimain the Septic Tank. Scuk ML drrangement for the treatment and digposal of

T W B,

> The Uit shall comply with the conditions impesed by stale Level Environment impact Assessment
Authortiy. Tamidnada in the Environmental Clearance issued to the unit vide Leiler No.
SEIAA/TNIF No L339 EC/ ] (aps94/2013, d1.18.07,.2013

3, The Unit shall comply with the conditions imposed by Distriet Collector, Kancheepurum Dhistrict in
the quarey lease order di 14112013 issued to (he unit & proceedings No.RC.72/2012/Q2/ dated
14.11.2013

4 Quarrying operition shauld be earried ow m systematic, seientific and eco-friendly manner and in
accordanes with the approved mining plan.

S The unit shiall ensare that there shall not be anv adverse impacts due to quarrying operation to the
er ORI

o, Une v sied ] contimie 1o develop green belt arcund the periphery ol the uni

P. SENTHUR AR e e
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District Environmental Engincer,
Tamil Nadu Follution Control Boarld,
MARAIMALA NAGAR

Ta
The Frogiseter,

MG ARAVIND STONE QUARRY,

SF Ne 27% | 319132671 A 326/, Qonamarncherl Villuge,Chentalpartu Taluk, Kuncheepuram District,

Pro (ODDSS

Copy to

I The Commissiuner, RATTANKULATHUR-Panchayat Union, Chengalpatty Talok, Kancheepuram
[hsteict ?

1 Copy submitted o the Member Secretary. Tamil Nado Pollution Control Board, Chennai for fivour ol kind
ITk |H il 1.;{1!1.

1, Uopy submitted (o the JCEE-Monitoring, Tamil Nadu Pullution Contiol Bowrd, Chenna lor favour of kind
miermalion.

4, File
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CONSENT ORDER NO, 150421010682 DATED: 18/06/2015.

PROCEEDINGS NO.F.0273MMN/RS/DEE/TNPCE/MMN/A/2015 DATED:
18/06/2015

SUR: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE --After CTE -M/s. ARAVIND
STONE QUARRY . 8.F.No. 273/1,319/1,326/14,326/4, OONAMANJERI villageChengalpaliu
Taluk and Kancheepuram  District - Consent for operation of the plant and discharge of emissions
under Section 21 of the Air (Prevention and Control of Pollution) Aet, 1981 as amended in 1987
(Central Act 14 of 1981) —lssued- Reg.

REF: Application filed by the unit for the consent of the Board under the Water and Air Act through
onling on 09.06.2015.

2. Pro. No. DER/TNPCB/MMN/E, 2312/RS/W & A/2013 dt. 23.12.2013.
3, IR No.F 0273MMN/RS/AEE/MMN/2015 dated 09.06.2015

CONSENT TO OPERATE is hereby eranted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under 1o

The Froprictor,

Mis . ARAVIND STONE QUARRY,
§.F No.273/1,319/1,326/1A,326/4,
OONAMANIER! Village,
Chengalpatiu Taluk,
Kanchespurarm  District,

Autharizing the veoupier to uperate the industrial plant in the Air Pollution Contrel Arca as notified by the Government and 1o
inake discharge of emission from the stacks/chimneys.

This is subject 1o the provisions of the Act, the rules and the orders rmads there under and the terms and gonditions incorporated
under the Special and General conditions stipalated in the Consent Order issued carlicr and subjeet t the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2016

:.3
. _L‘zr:l_.'.{‘_ .rftr,-|"|
District Environmental Engineer,
Tamitnadu Pollution Control Board,
" MARAIVTALAT NAGAR

To /Q‘/{&“{
<

The Propnetor,
M/ ARAVIND STONE QUARRY,
S FNe.273/1.316/1,326f14,326/4,0onamanchen Village,Chengalpattu Taluk, Kancheepuram District,

PFin: 600048
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SPECIAL CONDITIONS

1. This consent to operate is valid for operating the faeility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

SL Description Quantity Unit
No. |
Product Details )
1. | Rough Stane ar4 i cum/ 5 Years
| 2 Top Sail i 24688 Cum/5 Years |
.j By-Produet Details i
1. | nil . 0 lo
Intermediate Product Details
1. | Nil 0 0

This consent (o operate is valid for operating the facility with the below mentioned emission/noise

sources along with the contrel measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
gonsent/Amendment has 1o be obtained.

I Polnt source emission with stack @ 3
Stack |Point Emission Source Air pellution Stack height |Gascous Discharge
No, Control measures | from Ground |in Nm3/hr
- ~ |Levelis m
|0 Nil Mot applicable 0 ]
II Fugitive/Noise emission : —
Sl. Fugitive or Noise Emission |Type of emission Cortrol
No. |sources ' measures
1. | Drlling Fugitive Walter
sprinkler
system .
2. | Blasting Fugitive Centrolled
blasting and
Manual
Water
| sprinkling =
3. | Loading Fugitive Water
sprinkler
system
4. | Vehicle Movement Fugitive Water
sprinkler
| | system )

3(1). The emission shall not contain constituents in excess of the tolerarice limits as laid down hereunder ;

1St

Parameter Init

Tolerance limits

Annexure enclosed if applicable.

Siacks

3.(b) The Ambient Air in the industrial plant ares shall not contain constithents i excess of the tolerance

limits prescribed below,
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TAMILNADU POLLUTION CONTROL BOARD

Sl |Poliutant Time Weighted |Umi¢ | Tolerance Limits
na AYEERES Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
i area Central Govt.)
[, |Sulphur Dioxide |Annual imicmgram.r‘m?m 50 20
(802) 24 hours \nnerogram/m3 80 %0
7. |Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2 24 howrs wicrogram/m3 80 0
Particulate Matter | Annual microgram/m3 60 6l
(Size Less than |24 hours microgram/m3 100 100
10 micro M) or
PM10 _
4.  |Particulate Matter | Annual microgramy/m’ 40 40
(Size Less than | 24 hours microgram/m3 60 60
2.5 micro M ) or
PM2.5 | 1
3. Ozone (03) Annual & Hours 100 100
24 hours | Hour 180 180
8L |Pollutant Time Weighted | Unit Tolerance Limits
L Alenge Industrial, Ecolegically
Residential, Sensitive Arca
Rural and other |(notified by
. N area Central Govt.) |
f. Lead (Pb) Annual microgram/m3 0.5 0.5
24 haurs microgram/ms 1.0 1.0
7. |Carbon 8 Houus miligram/m3 02 02
Ionoxide (CO) |1 Hour miligram/m3 04 04
R  |Ammonia (NH3) |Annuoal microgram/m3 100 100
24 hours microgram/m3 400 400
9. |Benzene (C6HG) |Annual microgram/im3 8 5
10, |Benzo(Q) Pyrene | Annual nanogram/m?3 01 01
aP)
—particulate phase
only
11, |Arsenic (As) Anuual nanogram/m3 D6 = 06
12. |Nickel (Ni} Arnnual nanogram/m3 20 p |

The Ambient Noise Leve] in the industrial plant area shall not exceed the lunits prescribed below:

Limits in L.eq.-dR(A)

Day Time

Might Time

Indusirialdrea

75

7l

All units of the Air pollution control measures shall be operated efficiently and conlinuously soas to
achieve the standards prescribed in S1 No.3 above.

The accupier shall not change or alier qualit
air pollution centrol equipment ol
change in quality and/or quantily ©

change
f cpissions without the previous v

y or quantity or the rate of emission or replace or altet the
{he raw material aor manufactoring process resulting
written parmission of the Board.
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Any upset condition in any of the plants of the factory which is ikely to result in increased emissions
and resuli in violation of the standards mentioned in SLNgc.3 shall be reported to the Member
Seecretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition,

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from lime to time without any negligence, The vceupier shall be liable for action as
per provisions of the Act in case of non compliance of any ordersdircctions issusd,

Additional Conditions:

1.The unit shall comply with the conditions imposed by State Level Environment lmpact Assessment
Authority, Tamilnadu in the Environment Clearance issued the unit vide letter No SEIAA /TN
[FIB3%EC/1(a) /59472013, d1.18.7.2013.

=,

2. The Unit shall comply with the conditions imposed by District Caollector’ Kanchespuram District in
the quarry lease order issued fo the unit vide Proceedings No \Re.72/2012-Q2 dated 14.11.2013.

3.The unit shall sprinkle water to arrest fugitive dust emission from dnlling, blasting, loading and
transporl operations sc as to satisfy the Ambient Air Quality standards prescribed by the Board.

4 Quarrying operation should be carried out in systematic, scientific and eco friendly manner and in
accordance with the approved mining plan.

5. The unit shall ¢énsure that there shall not be any adverse impacts due to quarying operation fo the
environment.

&. The unit shall continue to develop green belt around the periphery of the umit.

P g
oo u‘-; > ||
District Euvironmuninl Engineer,
Tamilnadu Follution Control Doard,
MARAINALALI NAGAR
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TAMILNADU POLLUTION CONTROL BOARD
' GENERAL CONDITIONS

The occupier shall make an application alog with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantily and emission.

This Consent is given by the Board in consideration of the particulars given in the application, Any
change or altersiion or deviation made in actual practice from the particulars furnished, in the
application will also be grovnd for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shail continue in force until revoked under Section 21 of the AcL

After the issue of this order, all the ‘Consent o Operate’ orders issued previously under Alr
(Prevention and Control of Pellution) Act, 1981 as amended stands defunct.

The occupier shall matntain an Inspection Register in the factory so that the inspecting officer shall
vecord the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The oceupier shall provide and maintain an altermate power supply along with scparale energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all poliution
control equipments to ensure compliance.

The ocenpier shall provide all facilities to the Board officials for collection of samples in and arpund
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising out of the aperation of the air pollution contro equipment shall also be

treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Follution) Act, 1974 as amended,

The air pollution contrel equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time:

In case of any episodal discharge of emission, (he industry shall take immediate action to biing down
the emission within the limits preseribed by the Board.

1f applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living ereatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or apprave the consiruction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands,

The issuance of this Consent does not convey any property right in either real pessonal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen aci or event of
any poisonous, noxious ar polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the chapge of any trealment system, either in
whole or in part) the Board shall, after giving the applicant an apportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to com nly with the conditions ag so
varied.

In case there is apy change in the constitulion of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent erder.

[a case there is any change in the name of the company along, the occupier shall inform the same with
relevant dosuments immediately and get the necessary amendments for the change of name frem the
Rearl ‘
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TAMILNADY POLLUTION CONTROL BOARD

19 Ths occupier shall display this consent order granted to him in & prominent place for perusal of the
inspecting Qfficars of this Board.

vy )
Distifct E&%uu‘%ﬂ?{?ﬂ] Enginecr,
Tamiluadu Pellution Control Lonra,

L/ MARAIMALAT NAGAR
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TARMILNADY POLLUTION CONTROL BOARD
CONSENT ORDER NO. 160814666452 DATED: 05/03/2016.

PROCEEDINGS NO.F.0273MMN/RS/DEE/TNPCB/MMN/W/2016 DATED: 05/03/2016

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT — M/s. ARAVIND STONE
QUARRY , §.I'.No. 275/1,319/1,326/1A,326/4, OONAMANIERI village, Chengalpattu Taluk
and Kancheepuram Distriet - Renewal of Consent for the o peration of the plant and discharge of
sewage and/or trade elTluent under Section 25 of the Waler (Prevention and Control of Pollutian)
Act, 19?4 as amended in 1988 (Central Act 6 of 1974) — Issued- Rep.

REF: 1.CTE Proceedings No.DEE/TNPCB/MMMN/E 2312/RS/W&A/ dated 23.12.2013
2.CTO Proceedings No F.O273IMMN/RS/DEE/ TNPCR/MMMN/WEA/2015 dated 18.06.2015

3.Unit's Application dated 04.03.2016
4 RIR. Mo : F.0273MMN/RS/AE/NMMN/2016 dated 05/03/2016

RENEWAL OF CONSENT is hereby granted under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 as amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the

rules and orders made there under to

‘I'he Proprictor

M/s ARAVIND STONE QUARRY,
8.FNo. 273/1,319/1,326/1A,326/4,
OONAMANIERI Village ,
Chengalpattu Talulk ,
Kancheepuwram District . -

Authorising the ocoupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and
condilions incorporated under the Special and General conditions stipulated in the Cansent Order issued earlier

and subject to the special conditions annexed.

This RENEWAL OF CONSENT is valid for the period ending June 30, 2018

g. s,

Distriet Environmental Engineer,
Tamil MWadu Poliution Control Board,
- MARATMALAT NAGAR

4557
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TAMILNADU POLLYTION CONTROL BODARD
SPECIAL CONDITIONS

This renewal of consent is valid for operating the facility for the manufacture of products/byproducts
(Col, 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its quantity has
10 be brovght to the notice of the Board and fresh consent has to be obtained.

SL Description Quantity Unit
No. - _

Product Details
1. | 1. Rough Stone 37411 cum /5 Years
2. | 2. Top Sall 24688 Cum /5 Years

This renewal of consent is valid for operating the facility with the below mentioned outlets for the
discharge of sewage/trade effluent. Any change in the outlets and the quantily has to be brought to the
notice of the Board and fresh consent has to be obtained.

Outlet No. |Description of Ouilet Maximum daily diseharge |Point of disposal
: in KLD
Effluent Type : Sewage
5 Sewage 1.0 Cn Industrys own |and
Effluent Type : Trade Efflnent
% No trade Effluent 0.0 Not applicable
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Additionsl Conditions:

1. The Unit shall comply with the conditions imposed by state Level Environment
impact Assessment Authority, Tamilnadu in the Environmental Clearance issued
to the unil vide Letier No. SETAASTN/F No.1339/EC/1(2)/594/2013,dt.18.07.2013.

2.The Unit shall comply with the conditions umposed by District Collector.,

Kancheepuram District in the quarry lease order issued to the unit vide proceedings No.RC.72/2012-
Q3 dated 14.11.2013.

3, The unit shall provide Septic Tank, Soak Pit arrangement for the treatment and disposal of sewage.

4. The unil shall ensure thal no trade effluent is generated at any stage of the
manufacturing activity.

5. Quarrying operation should be carried out in systematic, scientific and ecoftiendly manner and in
acecordance with the approved mining plan.

6.The Unit shall ensure that there shall not be any adverse impacts due to quarrying operation fo the

environment. )
7 Wi
District Environmental Engineer,
Tamif Nadu Polletion Contrel Board,
Ni!ARA]IvIALﬁ]I MHAGAR
e
/(é\(‘ g <
To
The Proprietor,

Mis.ARAVIND STONE QUARRY,
S F.No.273/1,319/1,326/1 A,326/4,Ocnamancheri Village,Chengalpattu Taluk, Kancheepuram District,

Pm: 6000438

Copy to:
1.The Commissioner, KATTANKULATHUR-Panchayat Union, Chengalpattu Talul, Kancheepuram

District .

%5 Efﬂpy submitted to the Member Sécretary, Tamil Nadu Pollution Contrel Board, Chennai for favour of kind
information,

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Baard, Chennai for favour of kind
information.

4. File
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TAMILNARY POLLUTION CONTROL BOARD

CONSENT ORDER NO. 160824666452 DATED: 05/03/2016.

PROCEEDINGS NO.F.0273MMN/RS/DEE/TNPCEB/MMN/A/Z016 DATED: 05/03/2016

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT —M/s. ARAVIND STONE
QUARRY , S.F.No. 273/1,319/1,326/1A,326/4, OONAMANIERI village, Chengalpattu Talulk
and Kancheepuram District - Renewal of Cousent for the operation of the plant and discharge of
emissions under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as amended
in 1987 (Central Act 14 of 1981) —lssued- Reg,

REF: 1.CTE Proceedings No.DEE/TNPCB/MMN/F 23 12/RS/W&A/ dated 23.12.2013
2.CTO Proceedings Wo.F.0273MMN/RS/DEE/TNPCB/MMN/W&A/2015 dated 18.06.2015
3.Unit's Application dated 04.03.2016 :
4 RIR No : FOZ273MMN/RS/AE/MMN/2016 dated 05/03/2016

RENEWAT OF CONSENT is hereby granted under Section 21 of the Air (Prevention and Control of
Pollution] Act, 1981 as amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the
rules and grders made there under fo

The Proprictor

M/is. ARAVIND STONE QUARRY,
S.F.No. 273/1,319/1,326/1A,326/4,
OONAMANIERI village,
Chengalpatiu Talule,
Kancheepuram District.

Authorizing the occupier fo operate the industrial plant in the Air Pollution Control Area as notified by the
Government and to make discharge of emission fiom the stacks/chimneys.

This 1s subject to the provisions of the Acl, (he rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlier
and subject to the special conditions annexed.

This RENEWAL OF CONSENT is valid for the period ending June 30, 20158

p. Wi

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
MARATMALAI NAGAR

iy



This renewal of consent is valid for aperating
the rate (Col. 3) mentioned below. Any change
notice of the Board and fresh consent ha
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TAMILNADY POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

8 to be abitained.

the facility for the manufacture of products (Col. 2) at
in the preducts and its quantity has Lo be brought to the

SL Description Quantity Unit 1
Na. =
Product Details
1. | 1. Rough Store 37411 cum /5 Years
2. | 2. Top Sail 24688 Cu.m /5 Years

4

This renewal of consent is valid for operating the facility with the below mentioned emission/nojse
sources along with the eonliol measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be ohtained.

I Point source emission with stack ;
Stack |Point Emission Source Air pollution Stack height | Gasesus Discharge
No. Cantrol measures  |from Ground |in Nm3/hy
Levelin m
IT Fagitive/Noise emission :
Sl frugitive or Noise Emission |Type of emission Control
No.  |sources IMEASUTES
1. | Dilling Fugitive Water
sprinkler
syslem
2. | Blasting Fugitive Controlled
blasting and
manual water
- sprinkling
3. | Loading Fugitive Water
sprinkler
system
4. | Vehicle movement Fugitive Water
sprinkler
system
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TARMILEADU POLLUTION CONTROL EOARD
Additional Conditions:

|.The Thnit shall comply with the conditions imposed by state Tevel Enviromnent impact Assessment
Authority, Tamilnadu in the Environmental Clearance issued to the unit vide Letter No.
SETAA/TN/F.No.1339/EC/1

(a)/594/2013,dt.18.07.2013.

2.The Unit shall comply with the conditions imposed by District Collector,
Kancheepuram District in the quarry lease order issued to the unit vide proceedings No.RC,72/2012-
Q3 dated 14.11.2013.

3.The Unit shall sprinkle water fo arrest to fugitive dust emission from drilling blasting, loading and
Lransport operations so as 1o satisfy the Ambient Air Quality Standards preseribed by the Board,

4.Quarrying operation should be carried out in systematic, scientific and ecofriendly manner and in
- aceordance with the approved mining plan.

5.The unit shall ensure that there shall not be any adverse impacts du {o
quarrying eperation to (he environment.

6.The unit shall continue to develop green belt within the premises. tw
f- Wi

Disgrict Environmental Engineer,
Tamil Madu Pollution Control Board,
MARATMALAI NACAR

a
/(6\-%_‘}‘\?
To
The Proprietor,
M/s. ARAVIND STONE QUARRY,

5.F.No.273/1,319/1,326/1A,326/4,0onamancheri Village,Chengalpattu Taluk, Kancheepuram District,
Pin: 600048

Copy to:
| The Commissioner, KATTANKULATHUR-Fanchayat Union, Chengalpatiu Taluk, Kancheepuram

District .
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Contral Board, Chennai for favour of kind

informetion.
3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai for favour of kind

information,
4. File
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TAMILNADY POLLUTION CONTROL BOARD

CONSENT ORDER NO. 1808113220013 DATED: (18/06/2018.

PROCEEDINGS NO.FO273MMN/RSMEETNPCB/MMN/W/2018 DATED: 0862018

SUB: Tamil Nadu Pollution Contral Board - RENEWAL OF CONSENT — Mfs, ARAVIND STONE
QUARRY , S.F No. 273/1,314/1,326/1 A 326/4, OONAMANIERI village, Chengalpatm - Taluk
and Kanchespuram District - Renewal of Consent for the operation of the plant and discharge of
sewage andfor trade effluent under Section 25 of the Water (Frevention and Conirol of Pollution)
Act, 1974 as amended in 1988 (Central Aci 6 of 1974) — Jssued- Reg.

REF: 1. TNPCBoard Proceedings No F.O273MMN/MRS/DEETNPCB/ MMN/A&W/2015/dt. 18.06.2015
2. TNPCBoard Procesdings No F.0273MMN/RS/DEE/ TNPCB/ MMM/AZW/2016/d1 (15.03.2016
3. Your Application Number for - CTO [ Air & Water / reMeas 13229013/date. 08-05-

2018 - i
4. IR Mo : F.0273IMNMMN/RS/AEEMMN/2018/dated 07/06/2018

RENEWAL OF CONSENT is hereby granted under Section 25 of the Water (Frevention and Contrel of
Pollution) Act, 1974 a4 amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the
rulcs and orders made thers under to

The Proprietor

M/ ABAVIND STONE QUARRY,
S.F.Ne. 273/1,319/1,326/1A,326/4,
OONAMANIER] Village , '
Chengalpallu Taluk,
Kancheepuram District .

Authorising the cocupier to make discharge of sewage and /or trade effhient,

This is subject ta the provisions of the Act, the rules and he orders made there under and.the terms and
conditions incorporated under the Speeial and General conditions stipulated in the Consent Order issued carlier
and subject to the special conditions annexed.

This RENEWAL OF CONSENT s valid for the period ending July 17, 2018

P. SENTHUR| SRt

Pa e
PANDY {?f -:-E:::wm:kiﬂml!«ml":w.m'
District Enviroamental Engineer,
Tamil Nadu Follution Control Board,
MARAIMALAL NAGAR

POLLUTION PREVENTION PAYS
1
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TAMILNADU POLLUTION CONTROUL BOARD

SPECIAL CONDITIONS

This renewal of consent is valid for operating [he
{Col. 2) at the rate (Col 3) mentioned below. An

facility for the manufacture of productsfbyproducts
change in the product/byprodust and its quantity has

to be brought 10 the nofice of the Board and fresh consent has 1o be obtained.

&L [reseription Quantity [Init
No.
Product Deiails -
1. | Rough Slone 37411 cum / S Years
2. |-Top Soil 24688 Cu.m /5 Years
| By-Product Details =0
1. | il Lo K .
Intermediate Product Details -
1. [ NIl Lo 0

This rencwal of consent is valid for op
discharge of sswaﬁ frade efflucntl, Any c

crating the facility with the below mentioned outlets for the
hange in the outlets and the quantity has o be brought to the

notice of the Board and fresh consent has to be oblainsd.

Ouftet No. | Description of Outlet

Fﬂﬁxlmnm daily discharge
|in KLI}

Paoint of disposal

Effluent Type : Sewage '

1,

| Septic Tark and Soak pit] 1.0

| On Industrys own lang |

Efftueni Type : Trade Efflient

1. | Nilotadeefuent {00

| Not Applicable

ENTIOM PAYS

POLLUTION PREV
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TARVLBADY FOLLUTION CONTROL BOARD

Additional Conditions: -

1. The unil shall maintain the Septic Tank, Soak Pit arrangement for the treatment and disposal of
SEWALE, By
2. The Unit shall comply with the conditions imposed by )
Authority, Tamilnadn in the Environmental Clearance issued fo the wnit vide Letter-No,
SELAA/TNF. No. 1339/EC/1 (a)/594/2013, de18.07.2013 . i e

3, The Unit shall comply with the conditions iniposed by District Collestor, ancheep uraniDisteet in
thf quarry lease order di. 14.11.2013 issued to the unit & proceedings No.RC.T2Z2012/Q2/ dated
14,11.2013 .

4. Quarrying operation should be corried out in sysieimalic, scientific and eea-friendly manner and in
accordance with the approved mining plan, T
5. The unit shall ensure that there shall not be any adverse impacts due (o quarrying operation o the

state Level Hnvironment impact Assessment

© envirommenl. 345
6. The unit shall continne to develop green belt acound the periphery of the unit.
[ gty g . LIS R
P.SENTHUR. . : jEeestichan .
PANDY i "‘u'-: m%‘:’&fg‘;&‘“’“"‘-
District Environmental Engineer,
Tamil Nadu Pollution Control Board,
MARAIMALAL NAGAR

To

The Propricior, : 5

M/s. ARAVIND STONE QUARRY, 3

S F No.2T3/1.319/1,326/1A 326/4,Oonamanshieri Village,Cherigalpattu Taluk, Kancheepurem District,
P 600048 e Ee e

Copy fo: - '
1.The Commissioner, KATTANKULATHUR-Panchayat Union, Chengalpattu. - “Talik; Kanchespuram
Dhstrict . : A

2. Copy submitted to the Member Secretary, Tamil Nadu Pollition Control Board, Chennai for favour of kind
information. ; : , e L e

3. Copy submitted to the JCEE-Monitoring, Tamil Nady Pt__:].lii_l_j_uﬁ' Coitrol Board, Chennai for favour of kind
information. v ;

4. File

POLLUTION PREVENTION PAYS
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TAMILNADU PGLLUTION CONTROL BOARD

CONSENT ORDER NO. 1308113229013 DATED: 08/06/2018.

PROCEEDINGS NO.F.0273MMN/RS/DEE/TNPCR/MMN/AZ018  DATED: 08/06/2018

SUB: Tamil NELdll Pollution Control Board - RENEWAL OF CONSENT -M/s. ARAVIND STONE
QUARRY , 5 FNo. 273/1,319/1,326/1 A 326/4, OONAMANJERI village, Chengalpattu Taluk
and Kanthfzﬂpmam Distriot - Renewal of Consent for the operation of the plant and discharge of
emissions under Section 21 of the Alir (Prevention and Control of Pollution) Act, 1981 as amended
n 1987 (Central Act 14 of 1981) Issucd- Reg.

REF; |. TNPCBoard Proceedings Mo F. ﬂ?.?‘i}vﬂva’RSfDEE'T‘ﬂP(IBf MMN/ASW/2015/dt. 18.06.2015
2. TNPCBeard Proceedings No F.O273IMMN/RS/DEE! TNPCB/ MMN/ASW/I016/8r 05.03.2016
3, Your Application Number for- CTO / Air & Waten’ reNew, 13225(013/date. 08-05-
2018

4. TR.No : FO273MMN/RS/AEEMMN/201 B/dated. ﬂ?fﬂﬁf"lﬂ]ﬂ

RENEWAL OF CONSENT is hereby granted under Section 21 of the Air (Prevention and Centrol of
Pollution) Act, 1981 as amended in 1987 (Central Act 14 of [9?:—1] (hersinafier seferrad to as “The Aer™) and the
riales and orders made there under to

The Proprieior

MEARAVIND STONE QUARRY,
S.F.No. 273/1,319/1,326/1 A, 326/4,
OOMAMAMIERI village,
Chengalpatiu Taluk,
Kancheepuram District,

Autherizing the occupier to operate the industrial plam in the Alr Pollution Crmtrtﬂ An:a as nofified by the
Government and to make discharge of emission from the smqkslch:mneys

This is subject to the provisions of the Act, the rules and the nrdm made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued sarlier
and subjcct to the special conditions annexed.

This RENEWAL OF CONSENT is valid for the period ending July 17, 2018
P, SENTHua““*ﬁ:ﬁm
A2 'ﬂ-h]-fﬂlﬂmlm:ll'
PANDY /-issdm=

Mi‘mﬂ' ELEESRR L
District Enﬁrunmenta] Enginecer,
Tamil Nadu Pollution Control Board,
W NAGAR

POLLUTION PREVENTION PAYE
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TAMILMADYU PDLLUTION CONTROL BOARD

SPECIAL CONDITIONS

This renewal of consent is valid for aperating the facility for the manufacture of produets (Col, 2) at
the rare (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has o be obtained.

ﬁi ‘ Deseription Quantity Unit |
Q.
Product IJat:uh ; = =
1. | Rough Stane 3rd1 cum / 5 Years
2. | Top Sail 24688 Cu.m/ 6 Years
By-Prodoct Detalis
Ak e Lo Lo
Intermiediate Product Details
1| i |0 lo

This renewa] of consent is valid for ﬂper:ﬂmg the faeility with the below mentioned emission/nvise
sources along with the confrol messures and/or stack. Any change in the gmission sourcefcontrol
measures/change in-stack height has to be brought o the notice of the Board and fresh
consent/Amendaent has«to be: obtained.

1 Pui:gt_gq‘@;tup-_él_hinﬁi_uﬂ with stael :
Stack |Point Emission Sﬂu,-rcé' Air pollution Stack height |Gaseous Dischuarge
Mo, : oo < Centrol measures  |from Ground |in Nm3/hr
I8 ~ |Levelinm .
0 il : _| Not applicable 0
[l |Pugitive/Noise émissiod : LA
Sl Fugitive or Noise I:tnissiun "fype of emission Control
No..  |sources s y measures
1. | Erilling - | Fugitive Water
: sprinkler
syslem =
‘2. | Blasting | Fugitive Controlled
: T blasting and
Manual
Water
sprinkling
3. | Loading Fugitive Water
sprinkler
: : system
4, | Vehicle Movement Fugitive Watar
sprinkler
= system

POLLUTION PRE‘*J[ NTION PAYS
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e

Additional Conditions: :

1. The Unit shall comply with the conditions imposed by state Level Eavironment impact Assessmenl
Authority, Tamilnadu in the Environmental Clearance issued to the unit vide Letter No.
SEIAASTN/F.No. 1 33%EC/1 (a)/594/2013, d118.07:20137 ;
2. ‘The Unit shall comply with the conditions imposed by District Collector, Kﬂfl.thﬂﬂﬁ‘;lram District in
the quarry lease order dt.14.11.2013 issued to the unit & proceedings No.RC.72/2012/Q2/ dated
14,11,2013 . R ; =X »

3. The Unit shall sprinkle water to arrest to fugitive dust emissien from drilling blasting, loading and
transport operations 50 as to satisfy the Ambient Air Quality Standards prescribed by t 1e Board

4. Quarrying operation should be carried out in systetnatic; scientific and-eco-friendly menner and in
accerdance with the spproved mining plan, e SO , =

5. The unit shall ensure that there shall not be any adverse impaets due to quartying operation o the

environment. .
6. The unit shall continue to develop green belt around the periphery of the unit -~
P SENTHUR | JEsis
L R s b
PANDY . A e e

. District Envirenmental Engineer,
. Tamil Nadu Pollution Control Board,

ks

To 1

‘The Proprietor, A=

M/s ARAVIND STONE QUARRY, - - R el e S i

S F No.273/1,319/1,326/1A 326/4 Oonamancheri Village,Cliengalpattu Taluk, Kanchegpuram Distriot,
Pir: 600048 il . T o e SR T e, T =
Copy (0: Wil O

| The Commissiorer, KATTANKULATHUR-Panchayat Union, Chengalpatiu-  Teluk, Kancheepuram
District . . s R gt = Sk, Y

2. Copy submilted to the Member-Secretary, Tamil Nadu Pollution Control Boaid, Chennal for favour of kind
information. : e e A Ry R W

3. Copy submilied to the JCEE-Monitofing, Tamil Nadu Pollition Cafiirol Board, Chennai for favour of kind
information, ' - fIE g, :

4, File

POLLITION PREVENTION PAYS
3
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THIRU, P, PONNIAH, 1.A.S.,
CHATRMAN/
DISTRICT COLLECTOR,

Kancheepuram District
Environment [mpact
Assessment Autharity,
Kancheepuram

ENVIRONMENTAL CLEARANCE
Lr.No.DEIAA-DIA/TN/MIN/1302/Q2 /2017 -KPM, EC.No.24-2018, Dated: 03,10.2018

To,

W.G.C Aravind,

No.167, Periyar street,
Undamancheery village,
Kolappakkam post,

Vandaloor,
Chennall2/.
Sir,

Sub; DEIAA - Proposed Roughslone [/ Gravel guarry -
S.F.Nos., 324/1, 324/2, 326/2A, 326/2B over an extent
of 0.95.50 hects. of Unamancheery Village,
Chengalpattu  Taluk - Kancheepuram District by Thiru,
U.G.C, Aravind - Grant of Environmental Clearance -
Reg,

Ref: 1. Your Application for Environment Clearance DETAA

/ TN/ Kpm Dist / 2018 Daled.23.08.2018.

2. Minutes of the DEAC meeting No.5, held on DEAC
meeting date 28.09.2018.

3. Minutes of the DEIAA meeling held on DEIAA
meeting date 03.10.2018.

Details of Minar mineral Achiviby:-

This has reference to your application in the referance 1% cited, The
proposal is for ubtaining Environmental Clearance for minor minerals mining /
quarrying projects falling under category 'B2' based on the particulars
furnished in your application as shown below:

Qﬂj“(_/-"
cHATRMAN
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1. | Name of Project Pmﬁh%nt s W.G.E Aravind,
t and address | No. 167, Periyar street,
L Undamancheery village,
| Kolappakkam post,
' Vandaloor,
| Chennal 27.
2. |lacation of the Proposed
_ Activily B _ )
l Survey Number 1324/1 (0.22.50), 324/2 (0.25.00),
. o | 326/2A (0.24.00), 326/28 (0.24.00) |
| |lalitude and Longitude : | 12951'02.29"N to 12°51'06.19"N
; AN =¥ | |80°06'49.80"E to B0°05'56.07"F
| 5.0.1. Topo Sheet No, | :166 -Dfo1 i o e
Village N | 1| Unamancheery 4 == -
| Taluk - | Chengalpattu i
‘ SRS
' District . | Kancheepuram !
3. | Propased Activity - i " _!
I Minar mineral : | Roughstone / Gravel !
|
_ |ii. | Mining Lease Area . ] 0.95.50 Hects. S = !
iii. |Approved guantity - | Roughstone = 33,450M" ‘
i ) Gravel = 16,848M° |
__liv. | Depth of guarrying : | 28 mirs. below ground level |
v. | Type of quarrying : | Open cast
- Voembrrscibnioed - .
v|. | Category (B1/B2) | | "B2" categary. - =
vii. | Precise : Area | ! | District Collector, Kancheepuram Rc.
Communication No.1302/Q2/2017 dated.11.07.2018.
vill, | Mining Plan approval + | Assistant Director, Geology and Mining,
letter Rc.No,1302/Q2/2017, dated.
) (02.08.2018.
~|ix. | Quarrying lease period | : |5 Years
4, | Whether Project area attracts
any general conditions
specifiad in the FIA | |
natification, - 2006 - as L v

CHATRMAN
DEIAA
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[ | amended:- ) 1 o =
5, | Man Power reguirement per | | 23 Nos,

day ‘ . = =

| 6. | Utilities il . s B O !

'_ . | Source of Water . | Water vendors / Existing borehole 1

| i o : |

ii. | Quantity of Water 'i ‘I

Requirement in KLD: '

b i |

a. Domestic 0.2 KLD !

b, Indusltrial | 4] - |

c. Green Belt & Dust 11 0.8 KLD i

| lsuppesssn. 4V . o o e .
iii. | Power requirement :

| pPetroleurmn Fuel is to be wused [or |

a. Domestic purpose operating machineries and vehicles |

b. Industrial purpose - (during guariying process. Electricity |

| | will be used only for mine lighting and |

. |efficepurposes.

T L ek il _ - _“11

i. | Project Cost Rs.2,39,43,640/- |

— Iii._IEMP Cost . 3g0000 |

8, | Public Consultation:- Not required as per O.M. dated |

B o 24,12,2013 of MoEF, GO |

9. | Date of Appraisal by DEAC: | : 28.09.2018 5" Meeting - 1

10 | Date of review / discussion by DELAA and the Remarks:- l

The proposal was placed before the DEIAA In its DELAA meeting No.5 |

held on 28.09.2018 and the Authority after careful censideration, decided |

to grant Environmental Clearance to the said project for Mining of "Rough |

stone and Gravel” subject to the terms and conditions stipulated under the |

provisions of Environment Impact Assessment Notification, 2006 as |

| amended. ' !

* : /
CHAIRMAN
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11, | validity: ) ' |

| This Environmental Clearance is granted far Mining of “Rough stone |
land Gravel” for the proposed quantum of 33,490M° Roughsltone & |
| 16,848 Gravel a perind of "Five years” from the date of execution of |
| Lease Deed.

Conditions to be Complied before commencing mining operations:-

The project proponent shall advertisz in at least two local newspapers widely
circulated in the region, one of which shall be in lhe vernacular language
informing the public that

L The project has been accorded Environmental Clearance.

[I. Copies of clearance letters are available with the Tamil Nadu Pollubion
Control Board,

1. Environmental Clearance may alsc be ssen on the website of the
DELAA.

Iv. The advertisement should be made within 7 days from the date of
receipt of the clearance letter and a copy cf the same shall be
forwarded to the DELAA,

NOC from the Standing committee of the NBWL shall be obtained, if
protected areas are located within 10 Km from the proposed project site.

The project proponent shall comply the conditions laid down in the sub rule ¥
of Rule 36 of Tamil Nadu Minor Minerals Concession Rules 1959.

A copy of the Environment Clearance letter chall be sent by the proponent to
the corcerned Panchayat, Town Pancheyat / Panchayat umion/ Municipai
Corporation, Urban Local Body and the Local NGQ, if any, from whom
suggestions/ representations, it any, were received while processing the
nroposal. The clearance letter shall also be put on the website of the
proponent and also kept at the site, far the general public to see.

Quarry lease area should be demarcated on the ground with barped wire
fencing on all sides depicting the boundary of the lease area. All the
boundary pillars shall be erected and red flagged before commencement of
quarrying.

Mt
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10.

5

12,

13.

14.

15.

16,

17,

]

The proponent shall ensure that First Ald Box s avallable at site.

The excavation activity shall not alter the natural drainage patterm of the
ared,

The excavated pit shall be restored by the project propenent for useful
pUrposes.

The propenent shall quarry and remove only in the permitted areas as per
the approved Mining Plan details.

The quarrying operation shall be restricted between 7AM and 5 PM,

The proponent shall take necessary measures [C ensure that there shall
not be any adverse impacts due to quarrying pperation on the nearby
human habitations, by way of pellution to the environment,

A minimum distance of 15 mts, from any civil structure shall be kept from
the periphery of any excavation area.

Depth of guarrying shall be 2m above the ground water table fepproved
depth of mining whichever is lesser to be considered as a safe quard
against Environmental Contamination and over exploitation of resources.

The mined out pits should be backfilled where warranted and area should
be suitably landscaped to prevent environmental degradation. The mine
closure plan as furnished in the proposal shall be strictly followed with
back filling and tree plantation.

Wet drilling method is tc be adopted to confrol dust emissions. Delay
detonators and shock tube initiation system for blasting shall be used s
as to reduce vibration and dust.

Drilling and blasting shall be done only either by licensed explusive agent
or by the proponent after obtaining required approvals from Competent
Authaorities.

The explosives shall be stored at site as per the cenditions stipulated in
the permits issued by the licensing Authority.

CHATIRMAN
Af
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18,

19,

21,

22,

23,

24,

25,

G

Blasting shall be carried out after adequalely cautioning the public through
public address system to avoid any accident,

A study has to be conducted to assess the optimum blast parameters and
blast design to keep the vioration fimits less than prescribed levels and
only such design and parameters should be implemented while blasting is
done. Periadical monitoring of the vibration at specified location tQ be
conducted and records kept [or inspection.

The Proporient shall teke appropriate measures lo ensure that the GLC
shall comply with the revised NAAQ norms notified by MoEF, Gol on
16.11.2009.

The following measures are Lo be implemented (o reduce Air Pollution
during transportation of mineral

i, Roads shall be graded to mitigate the dust emission.

i. Water shall be sprinkled at regular interval on the main road and
other service roads to suppress dust.

The following measures are to be implemented Lo reduce MNaoise Pollution

i, Broper and reqular maintenance of vehicles and other squipment

i, Limiting time exposure of workers to excessive Noise.

lii. The workers employed shall be provided with protection equipment
and earmuffs etc.

v. Speed of trucks entering or leaving the mine is 0 be limited to
moderate speed of 25 kmph to prevent undue noise from emptly
brucks.

Measures should be taken to comply with the provisiens laid under Noise

Pollution (Regulation and Control) (Amendment) Rules, 2010, dt;

11.01.2010 issued by the MoE&F, Gol to control noise to the prescribed

levels.

Suitable conservation measures to augment groundwater resources in the
area shall be planned and implemented in consultation with Regianal
Director, CGWB. Suitable measures should be taken for rainwater
harvesting.

Parmission from the competent authority shauld be obtained for drawing of
ground water, if any, required for this project,

CHW
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26.

27,

28.

29,

30,

3l

2.

33.

¥}

Topsoil, if any, shall be stacked properly with proper slope with adequate
measures and should be used fer plantation purpose.

Tha following measures are to be adopted fo control erosion of dumps:-
i Retention/ toe walis shall be provided at the foot of the dumps.

ii. Waorked out slopes are to be stabilized by planting appropriate shrub/
grass species on the slopes,

Waste oils, used olls generated from the EM machires, mining operations, if
any, shall be disposed as per the Hazardous Wastes (Management,
Handling, and trans boundary movement) Rules, 2008 and ils amendments
thereof to the recyclers authorized by TNPCB,

Concealing the factual data or failure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract
action under the provisions of Environment (Protection) Act, 1986.

Rain water harvesting to collect and utilize the entire water falling in land
area should be provided.

Rain water getting accumulated in the quarry floor shzll not be discharged
directly Lo the nearby stream or water bady. IT it s to be let into the nearhy
water body, it has Lo be discharged into a silt trap on the surface within the
lease area and only the overflow after allowing settling of soil be let inta the
nearby waterways. The silt lrap should be of sufficient dimensions to catch
all the silt water being pumped out during one season. The silt trap should
be cleaned of all the deposited silt at the end of the season and kept ready
Far taking care of the silt in the next season,

The lease holder shall undertake adequate safeguard measures during
evtraction of material and ensure that due to this activity, the hydro-
geological regime of the surrounding area shall not be affected. Regular
monitoring of ground water level and quality shall be carried gut around the
mine lease area during the mining operation. If at apy stage, if it is
abserved that the groundwater table is getting depleted due to the mining
activity, necessary correclive measures cshall be carried out. District
Collector/mining officer shall ensure this.

b s
o
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34.

35,

36.

37,

38,

39:

40.

a1,

42,

43,

44,

]

No tree-felling shall be dong in the leased area, excepl oniy with the
permission from competent Authority.

To take up environmental monitoring of the proposed quacry site before,
during and after the mining aclivities including vibration study data, water,
air & flora/fauna environment, slurry water generated/disposed and method
of disposal, invalving a reputed academic Institution.

It shall be ensured that there is no habitation is located within 300 meter
radius from the periphery of the quarry sile and also ensure that no
hindrance will be caused Lo the people of the habitation located within 500m
radius from the periphery of the quarry site.

Ground water guality monitoring should be conducted once in 3 Months

Transportation of the guarried materials sha!l not cause any hindrance Lo
the Village people/Existing Village road.

Free Silica lest should be conducted and reported to TNPCH, Department of
Geology and Mining and Regional Director, MoEF | GOL.

Air sampling at intersection point should be conducted and reported to
TNPCR, Department of Geology and Mining and Regional Director, MaoEF |
GOL..

The project proponent shall undertake plantation/afforestation worl by
planting the native species on all side of the lease area al the rate of
400/Ha. Suitable tall tree saplings should be planted on the bunds and other
cuitable areas in and around the werk place and progress report shall be
submitted once in 3 months.

At least 10 Neem trees should be planted around the boundary of the
quarry site.

Floor of excavated pit te be levelled and sides to be sloped with gentle slope
(Except for granite gquarries) in the mine closure phase.

The Project Proponent shall ensure a minimum of 2.5% of the annual
turnover will be utilized far the TSR Activity,

e
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45

46,

47,

48.

49,

<3

53,

54,

55.

57.

g

The Project Proponent shall provide solar lighting system to the nearby
villages.

The Project Propanent shall comply with the mining and ather relevant rules
and regulations where ever applicable.

Rainwater shall he pumped out Via Settling Tank only.

Earthen bunds and barbed wire fencing around the pits with green belt all
along the boundary shall be developed and maintzined.

The quarrying activity shall be stopped if the entire quantity indicated in the
Mining plan is quarried even before the expiry of the quarry lease period
and the same shall be monitored by the District Authorities,

Safety equipments to be provided to ell the employees.

Safety distance of 50m has to be provided in case of railway, reservair,
canal/adai.

The Deputy Superintendent of Police, Revenue Divisional Officer, and the
Tahsildar concerned shall ensure that the proponent has engaged the
blaster with valid Blasting license/certificate obtained from the competent
authority before execution of mining lease.

The proponent shall furnish the Baseline data covering the Air, Water, Noise
and land environment quality for the proposed quarry site hefore execution
of mining lease.

The proponent shall ersct the pillars in accordance with the Rules for
depicting GPS details in the earmarked boundary of the quarry site to
maenitor electronically before execution of mining.

The proponent has to provide insurance protection to the workers in the
case of existing mining or provide the affidavit in case of fresh lease hefare
execution of mining lease.

The proponent has to display the name board at the quarry site showing the
details of Proponent, lease period, extent, etc,, with respect to Lhe existing
activity before execution of mining.

Heavy earth machinery equipments if utilized, after getting approval from

e
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58,

59.

60,

61,

the competent authority.

Blasting shall be carried out after announcing to the public through
adequate public addrass system to avoid any accident.

Proper sanitation measures, first aid kit and protected drinking water should
be provided to the labourers.

The Environmental norms shall be monitored by the District Environmental
Engineer, Tamil Nadu Pollution Control Beard, Kancheepuram.

periodical medical examination of the quarry workers should be carried out
by a registered medical practitioner and the reporl should be filed in the
quarry office in a separate file and copy should be sent to the Deputy
Director, Health Services, Kancheepuram.

General Conditions:

1,

FC is given only on the factual records, documents and the commilment
furnished in non judicial stamp paper by the proponant,

The Proponenl shall obtain the Consent for Establishment from the TNPC
Board before commencing Lthe activity.

No change in mining technology and scope of working should be made
without prior appraoval of the DEIAA, Kancheepuram District, Tamil Nadu.

No change in the calendar plan including excavation, quantum af mineral
(minor mineral) should be made.

Effective safeguard measures, such as regular water sprinkling shall be
carried out in critical areas prone to air pallution and having high levels of
particulate matter such as loading and unloading point and all transfer
points. Extensive water sprinkling shall be carried out on haul roads. It
should be ensured that the Ambient Air Quality parameters conform to the
norms prescribed by the Central Pollution Contrel Board in this regard.

\
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10.

1

12,

13,

14.

Effective safequards shall be adopted agzinst health risks on account of
breeding of vectors in the water bodies created due to excavation of
earth.

A berm shall be left from the boundary of adjoining field having a width
equal to at least half the depth of proposed excavation.

Mineral handling area shall be provided with adequale number of high
efficiency dust extraction system. Loading and unloading areas including
all the transfer points should also have efficient dust control
arrangements, These should be properly maintained and operated.
Vehicular emissions shall be kept under control and De regularly
monitored. The mineral transportation shall be carried out through the
covered trucks orily and the vehicles carrying the mineral shall not be
overloaded.

Access and haul reads to the quarrying area should be restored in a
mutually agreeable manner where these are considered unnecessary
after extraction has besn completed.

All Parsonnel shall be provided with protective respiratory devices
including safety shoes, Masks, gloves etc, Supervisery people should be
provided with adeguate training and infermation on safety and health
aspects. Occupational health surveillance program of the warkers should
he undertaken periodically to cbserve any contractions due to exposure
o dust and teke corrective measures, if neeced.

Warkers/labourers shall be provided with facilities for drinking water and
canitation facility for Female and Male separately.

The project proponent shall ensure that child labour is not employed in
the project as per the sworn affidavit furnished. '

The funds earmarked fer environmental protection measurcs should be
kept in separate account and should not be diverted for other purpose.
Year wise expenditure should be reported to the Ministry of Environment
and Forests and its Regional Office located at Chennai.

.
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1

18.

19,

20,

12

The Environmental Clearance daes not absolve the
applicant/proponent of his obligation/requiremeant to ootain other
statutory and administrative clearances from other statutory and
administrative authorities.

This Environmental Clearance does not imply that the ather statutory
/ administrative clearances shall be granted te the project by the
concernad authorities. Such authorities wauld be considering fhe
project on merits and be taking decisions independently of tne
Environmental Clearance,

The DEIAA, Kancheepuram District may alter/madify the above
conditions or stiputate any further conditions in the Interest of
environment protection.

The DETAA, Kanchespuram District may cancel the environmental
clearance granted to this project under the provisions of EIA
Notification, 2006, at any stage of the validity of this environmental
clearance, if it i5 found or if it comes to the knowledge of this DEIAA,
Kancheepuram District that the projecl proponent has deliberately
concealed and/or submitted Ffaice ar misleading information or
inadequate data for obtaining the environmental clearance.

Fallure to comply with any of the conditions mentioned above may
result in withdrawal of this clearance and attract action under the
nrovisions of the Environment (Protection) Act, 1986

The above conditions will be enforced inter-alia, under the provisions
of the Water (Prevention & Control of Pollution) Act, 1974, the Air
(Prevention & Control of Pollution) Act, 1981, the Enviranment
(Protection) Act, 1986, the Public Liability Insurance Act, 1991, aleng
with their amendments, draft Minor Mineral Conservation &
Development Rules, 2010 framed under MMDR Act 1957, National
Cammission for protection of Child Right Rules, 2006 and rules made
there under and also any other orders passad by the Hon'ble
Supreme Court of India/Hon'ble High Court of Madras and any other
Courts of Law relating to the subject matler.

CHAIRMAM
DEIAA
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22,

23

Y

i
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(B
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Any other conditions stipulated by other Statutory/Government
authorities shall be complied.

Any appeal against this environmental clearance shall lie with the

Han‘ble Mational Green Tribunal, If preferred, within a period of 30

days as prescribed under Section 16 of the Mational Green Tribunal

Act, 2010,

The District Forest Officer had put Forth the below mentioned

conditions for strict compliarce.

i. The Project areas shall net abut Reserve Forest Boundaries at
any cost incase of Reserve Forest abutting to projecl areas, 60M
safety distance shall be left and maintained.

il. The guarry vehicles shall not use forest land as pathway

iii. Incase of Breach of conditions, the quarry operations should be
suspended immediately.

CHAIEMAN
CETAA
Copy f(o:-

The Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi

The Principal Secretary, Environment and Forest Department, Government of Tamil

Madu, Tamil Nadu.

The: Principal Secretary to Government, Industries Departmeant, Gevernment of Tamill

Wadu, Tamil Nadu. _

The Additional Principal Chief Conservator of Forests, Regional Office [52), 34, HEPC

Building 1* & 2™ Floor, Cathedral Garden Read, Nungambakkam, Chennal-34.

The Chairman, lamil Nadu Pollution Control Board, Parivesh Bhawan, CBD-Cum-

Office Complex East Arjun Magal, New Delhi 110 032

The Chairman Tamil Nadu Pallution Control Board, 76 Mount Salai Guindy, Channai-

32

The Chairman, SEIAA, Panagel Building, Chennai.

The Commissioner of Gealogy and Mining, Gundy, Chennai- 32

E1 Division, Ministry of Environment and Forests Paryavaran Bhawarn, New Delhi.

Spare.
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CONSENT ORDER NO. 1805218685748 DATED: 30/11/2018,

PROCEEDINGS MO.F.2038MMNRS/DEL/INPCB/MMN/A/2018 - DATED: 30/11/2018

S5UB: Tamil Nadu Pellution Conirel Board -CONSENT TO OPERATE -DIRECT -M/s. ARAVIND
STONE QUARRY , S.F.No, 324/1,324/2,326/2A,326/28, OONAMANIER] villageChengalpatiu
Taluk and Kancheepuram Distriel - Consent for npemtnnu of the plant and discharge of emissions
under Section 21 of the Ar (Prevention and Conirol of Pollulion) Act, 1981 as amended in 1987
(Central Act 14 of 1981) —Issued- Reg.

Rel: [ Unit’s Online Application No, [8685748 dated 22.11.2018
2. TR No : F 2038MMPM/RS/AEMMMN/Z0LE dated 28/11/2018
3. Minutes of the 129th DLOCCC mesting held on 29.11.2018 vide item no. 129-04

L SONSENT TO OPERATE is hereby granted under Saotion 21 of the Alr(P revention and Control of Pollution) Act, 1981 as
amended in 1987 (Csntral Act 14 of 1981) (hercinafter rc_'ﬁcmd to #5 *The Act”) and the rules 2od orders made there under (o

The Proprietor,

WM/ . ARAVIND STOME QUARRY
S.F No.324/1,324/2,326/2A 376/28,
OONAMAMNIERI Villags, .
Cheppalpatin Taluk, st
Kanchespurem District. : s

Authorizing the occupier to operate the industeial plaulm the AlrPollution Cunlm] Alea s lﬁyuﬁed hy the Governmen! and i
male discharge of emission from the stacks/chimncys. L% e A

This is subject to the provisions of the Act, the rules and the nrr.[m': made thereundes a-m'] ﬂ-le. termsand conditions incorporated
undey the Special and General conditions stipulated in the Conseat Order issucd carlier and SUE_]ql;t to the tpecial conditions annexed.

Thias COMSENT is valid for the period eqnling March 3[, 2023

= | . SENTRUREEEEESS
PANDY Eﬁzw

?‘L :-q.ﬁ—cm

Dismict Ew mnmnnhlEn m:n.r,
Tamil Nadu Pallution Centrel Bidrd,
MARAIMALAT NAGAR

Tao

"i1w"ﬁupri¢lu r

M/s ARAVIMD STONE QUARRY,

324/1 37412, 326724, 3 26/2B, IINAMACHERT VILLAGE CHENGALPATTU TALUE, KANMCITTPURAM DISTRICT,
Pin: QOOLZT

Copy fo:

1. The Commussionsr, KATTANKULATHUR-Fanchayat Unioa, Chengalpattu ':T.'alu!-:, Kanchespuram District .

2. Copy submitted o the Member Secretary, Tamil Nadu Pollution Conlrol Board, Cheansi [or favour of kind informaticon.
3. Copy submited to the JCEE-Monitering, Tamil Madu Pollution Centrol Board, Chennai for favour of kind information,
4. File
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TAMILNADY POLLUTION CONTROL BOARD

sm«;cml r(mnr‘"rmN"-‘,

F»  This consent to operats is valid for operating the faeility for the manufaciure of prochicts (Col. 2) at the
rade (Col. 3) mentioned below. Any change in the products and its quantity has to be brought 1o the

notice of the Board and fresh consent his lU be ohmned

5L ' Description : Quantity & Uit

Mao. e 1 N .
Produet Deisils TN S — 4 N L e o

1. | Quarrying of rough stones . : 33480 - ~ [ Cu:m/sYears:

2, | Gravel : R L o5 Years

2. This consent to operate is valid for operating I:hﬂ faﬁllll:j‘ with the helow mentioned smission/npise -
sources along with the control measures and/or stack, Any change in the emiission source/contiol
measures/change in stack height has to be brought {o the nofice of the Board and fresh

copsent/Amendment has to be obtained.

I Point source emission with stack : i — st e A
¥ |Stack |Point Emission Source Anr pﬂﬂ'uh{m i Stack heipht | Gaseous Dischnrge
No. N {Control measures . |from Ground |in Nm3/hr
3 iz - |Levelinm ~ L)
0 NIL o 'Nﬁ't"'-a;‘i;'j'lif:'éblé: e

IE aniﬁveﬂ"ilnise emisgion :

| 8L Fugitive or Naise. Emmsinn Tg[le,nf ﬂnissmn : Cuﬁl::n_jl
MNo. Sourees ; mensires

1. | Drilling - e Fu,gltwa 200 = N Walsr
: ; sprinkler
2. | Blasting Fugitive " Conlmllad
3 e blasting-and -
A manu; Ware
s - - |sprin g_

3. | Loading - Al Fugﬁwe T ' Water:
car om0 sprinkler
" |system.

4. |Vehicle Movement. | Fugitve - | Water :
- e sprinkler -
aystem

.J.l -
5

3(a). The emission shall not contain constituents in excsss of the toleranice limits as laid down hereunder -

[Sl. il"mnmn[:i:r |U|1it ; a3 _[TMEH!UDB liimits. Iﬁtécl@

v Annexure enclosed if ap]Jlll:H ble, -

3.(b) The Ambient Air in the industrial plant arsa shall nnt contain constituents in excess uf the tolaraties

limits prescribed below.,

POLLUTION PREVENTION PAYS
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The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed helow:

e N AT T
P
e
TAMILHADU POLLUTION COMTROL BOARD
SI. ?nllutnﬁr_ f Time Weighted |Unit Tolerance Limits [
e Average Indusirial, Erologically
Residential, Sengitive Aren 7
Rural and other |(notiffed ly _
. . area Central Govt)
{. |Sulphur Diozide |Anmual microgram/m3 30 20
(802) 24 hours microgram/m3 bl 80
2. |Mitrogen Diexide'| Anrmal microgram/mni a0 30
) M902) 24 hours microgram/m3 g0 80
3. . |Particulate Matter | Annual microgranym3 60 6l
(Size Lass thari. |24 hous microgram/m3 100 o0
10 micro M) or '
PMIOD
4. |Particulate Matter | Annual micregrany/m3 40 40
(Size Less than | 24 hous microgram/ind 50 af
2.5 micro M Yot
PM2.5 ; o
5. . | OQzone (03} Amnnual : f Hours 100 100 &
e 24_ hours 1 Hour 180 180
Sl |Pollutant  |Time Weighted |Unit Tolerance Limifs
K. SRErage Industrial, Ecologically
Residential, Sensitive Area
Rural and oiher |(notifedby 4
: i area Central Govt.)
6. |Lead (Fb) Annual microgram/m3 0.5 0.5
24 hours mmicrogram/md 1.0 1.0
7.  |Carbon - |8Hours riligram/m3 02 02
Monoxide (COY- |1'Hour. miligram/ms3 04 4
B, Ammonin (INH3) | Annual, microgrom/m3 oo 100
24 hours: micropram/m3 400 400
9, |Benzene (C6HS) |Annual microgmm/m3 5 5 —1
10. |Benzo(O)Pyrene |Annual nanogram/m3 0l o1
(BaP) .
—particulate phase
only ]
11. |Arsenic (As) Annual nancgram/m3 06 06
12, |Nickel (i) Anpual nanegram/m3 20 20

Limits fn LéqdB(A)

Day Time

Might Time

.

ResidentialAren

55

45

All units of the Air polfution control measures shall be aperated efficiently and continuously so as to
achicye the standards prescribed in S1. Ne.3 above. '

The oceupier shall not change or alter qualily o1 quar
air pollution control equipment or change the raw
change in guality and/or quantity of gmissions withoul

The occupier shall maintain log book regarding the stac
or any other particulars for each of the unit operations o
worlking condition which shall be famished for verificat

The occupier shall ai his own cost get the sa
by the TNPC Board Laboratory once ia every

a3 preseribed.

itity or the rate of emisgion or rgplace or alter the
material or manufacluring process resulting in
the previous written permission of the Board.

k monitoring system or operation of the plant
[ air poliution control systems fo reflcet the
ion of the Doard officials dwing inspection.

mples of emission/airnoise levels collectad and analyzed
& montisfonce in a year/periodically for the parameters

FOLLUTION PREVENTION PAYS
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Any upset condition in any of the plarits of the factory which is likely to result in increased cmissions
and result in violation of the standards mentioned in 81.No.3 shall be reported to the Member
Szeretary / Joint Chicf Eovironmental Engineer-Monitoring and the concernsd Disteicl/Assiatam)
Envirenmental Engifieer of the Board by c-mail immediately and subscquently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board ju this
Consent Order and from time to tme withou! any negligence. The oocupier shall be Lnble for setion as
per provisions-ol the Act in casc of non compliance of any order/direct ons 15sued.
Additional Conditions:
L. The unit shall comoply all the conditions prescribed in the Environmental
Clearance issued by the DEIAA, Kancheepuram District vide
LriNo . DETAADIA/TNIMIN/I302/Q2/2017-KPM
ECMNo.24-2018 dated 03.10.2018,
2. The unit shall comply the condirions stipulated in the quarty lease agreoment
dated 08.11.2018 made with District Collector, Kancheepuram District.
3. The unit shall maintain the APC measures in the form of portable water
sprinklers effectively and continnously so as to satisfy the NAAQ standards
predenbed by the Board,
4, The unit shall adhere to the ANL standards as preseribed by the Board.
5. The unit shall continue to develop more green }{:elt with trees having thick -
canopy cover in the unit’s promises.
6. The unit’s operation/ activity For the mining shall not disturt the nearby
agricultural [and at any circumstances,
7. The umit shall take necessary preesutionary mensswres to prevent any adverse
impact on the nearby bahitation.
8, The unit shall “not use and throwaway plastiés” such as plastic sheets used for ;
foed wrapping, spreading on-dinihg isble ete., plastic plates, plastic coated tea cups, =X
plastic tumbler. water pouches and packets, plastic straw, plastic carry bag and
plastic. flags irrespective of thicknéss, within the industry premises. Instead unit
shall'encourage use of eco Miendly aliemative such as banana leaf, &recanul palm
plate, stainless steel, glass, poreelain plates/cups, cloth bag, jute bag ete

P. SENTHUR SE=a=r

.
PPLNDY . ; ._w_a-._:m;:“l:lmmum
DﬁstricrEr:;rli_mm'nenm Engineer,
Tamil Nadu Pollution Contrel Board,
MATLATMALAT NAGAR

POLLUTION PREVENTION PAYS
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TAMILNADU FOLLUTICH CONTROL BDARD

GENFRAL CONDITIONS

The cccupier shall make an application along with the prescribed consent fee for grant of renewal of
consent al least 60 days beforc the date of expiry of this Copsent Order along with all the required
particulars ensuring that there i3 no change in production quaniity and emission.
This Consent is given by the Board in consideration of the particulars given in the application, Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will alsa be ground for review/variation/revocation of the Consent Order under Section 21
of the Act, : ' 0

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issuc of this order, all the *Consent io Operite’ orders issued previously uader Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct. _

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the abservations agd instructions issued to the unit at'the time of spection for
adherénce. !

The occupier shall provide and maintain aq altcrate powce supply along with separate emergy meter
for the Air Pollution Control measurss sufficient (0 ensure continugus oparation of all pollution
control equipments to ensure complignce. :

The ocoupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any tme, A i - '

‘The applicant shall display the flow diagram of the sources.of emission and pollution conlrol systems
provided at the site. <A, et M, E¥i By i

The liquid effluent arising cut of the operation of the air pellution ‘control equipment shall also be
treated in a manner and to the salisfaction of standards prescribed by tie Board in accordance with the
provisions of Water (Prevention and Coritrol of Polliition) Act, 1574 as amended.

The air pullation contrel equipments, location of inspection chambers and sampling port holes shall be
made ¢agily sccessible at all time. e 7

I case of any episodal discharge of emission, the indusiry-shall take immicdiate action to bring down
the emission within the limits preseribed by the Board.: : W

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relicf in the event of &uy b i ;

ard tp human beings, other living creatures/plants and
properties while handling and storage of hazardous substances. i

Tha issuance of this consent does not authorize or approve the construction of any physical strugtures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands. ; : v

Ths issuance of this Consent does not convey auy property right in ither roal persanal property or a0y

exclusive privileges, nor does it authorize any injury 1o private property or Govemnment property or

any invasion of personal rights nor any infringemnent of Central, State laws er regulation.

The occupier shall forth with keap the Board inforined of amy accident of unforesgen act or event of
any poisonous, noxious or pelluting mattcr or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted. 2

If due to any technological impravements or otherwise the Board is of opinion that g1l or any of the

conditions referred to above requires vaoation (including the change of any treatmient system, cithsr in

~ whole or in part) the Board shall, aller giving the ap licant ap opportunity of beging heard, vary all or

any of such conditions and thereupon (his applicant 5 11 be hound to comply with ‘the conditions as so
varied.

. In case there is any change in the coostitution of the manfégament, the occupier of the new

management shall file fresh application vader Air (Prevention and Control of Pollution) Act, 1981, as
amendedl in Form-I alongwith relevant documents of change of management imm ediatcly and get the
necessary amendment with renewal of consent order:

In ease there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary ameniments fur the change of name from the
Board. '

.
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19, The oecupicr shall display this consent order granted to him in # prominent p[ﬂ.u: for pr_'.ms:ﬂi of the
inspecting, CGilicers of this Board. -

P, SENTHU'_'W
PANDY /' B

District Environmental Engineer,
'i‘umll [¥adu Pollutinn f.irm:,-ol Bnnru,
MARAIMALAL N
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CONSENT ORDER NO, 1805118685748 DATED: 30/11/2018.

PRUCEEDINGS NO.F .21}3EMETNIRSIDEEHTNPCBMMNIWFZMS DATED:
30/11/2018 .

SUB: Tamil Nadu Pollution Control Board ~CONSENT TO OPERATE — DIRECT -M/s, ARAVIND
STONE QUARRY |, S.F.No. 324/] S2412.326/2A,326/28, QONAMANIERT villageChengalpatiu
Taluk and Kancheepuram Districi - Consent for the operation of the

: plant and discharpe of sewape
and/or trade efffuent undar Scetion 35 0 the Waler (Prevention and Contio) of Foliution) Act, 1974
as amended in 1988 (Ceniral Act 6 of 1974) — Issued- Reg,

Ref: 1.Unit's Online Applisation No. 14685748 dated 27,1 12018
2. IR.No ; F.ZGEBI%MIRSIAEM@IZUIE dated 28/11/2018
3. Minutes of the 129th DLCCC meceting held on 29,11.2018 vide item no. 129-04

The Proprictar,

% Mis . ARAVIND STONE QUARRY
5.F No324/1,324/2,326/24, 326128,
DONAMANIERI Village,
Chengalpatu Taluk,

Kanchi capuram District,

Authorising the oecupier to make discharge of sewage and for trade e [f{luent,

"+ This CONSENT fs valid for the period cnding March 31, 2023

e L S

P.SEN THUWM
PANDY. ;- geessees
- Dismriet Environuental Emginecr,,
Tamil Nadu Pollutian Clotio! Board,
e MARAIMALAT NAGAR
Ta
The Praprictor,
Mfs ARAVIND STOME QUARRY,
324/1 3240 S2E2A 32612 B,UNAMACHERT VILLAGE CF]El"éf.?.-’o..T..f‘.v’nT'Jt"i:_i’TJ';LUI’(L KANCHIPURAM DISThT o i
Fin: 600127
Copy ta:

1, The Commissioner, KATTJ\NKULATHURaFMchaya{ Union, Chengalpatiu
2. Copy subritied to the Memiber Secretary, Tamil Nady
3- Copy submiited to the JCEE- Monitoring, Tamil Na iy
4. File '

Taluk, Kancheeparam District b
Pollution Contrcl Bodrd, Chepna; for favour of kind information,
Pollution Contiol Board, Cheriai for tavour of kind information,

POLLUTION PREVENTION PAYS
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SPECIAL CDND[TIDNS

This consent Lo operate is valid for operating the famhty’ for the manufacture of producm (Col- 2) atthe
rate (Col. 3) mentioned below. Any change in the producis and its quantity has to he brought to the
notice of the Hoarr] and fresh eonsent hm. tn be obbu.med _

S, Description Qhﬁim‘@. Unif
Na. '
| Froduct Details y '
1. | Quarrying of rough stones 33490 Cu.m/5 Years
2. | Gravel 16848 - Cunil5 Yoars |

brought to the notice of the Board and fresh consedt hay to bé obtaingd.

This consant to operate i valid for operating the faclhty with the below mentivaed: parmll‘ta[i oullels

for the discharge of sewage/trads elfluenl. Any change in the outlcts and the quantity has to'be

Outlet No. | Description of Quilet

i K_LD

| Maximum daily dlscharge I‘u.fut.' of disposal

Effluent Type : Sewage

i. | Sewage

]EIE G sy D '?'ﬂn'lhdljstrgr's-ﬂw_nlénd ot

Effluent Type : Trade Eifluent

The effluent discharge shall not contain’ mnstlmmts m axmss of. the tulamnce Llu:uts as |md down
hercunder, o Thd iy i :

POLLUTION PREVENTION PAYS
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Sl [Paramefers Uit TOLERANCE LIMITS - OUTLETS -MNos
Nl Sewage Trade Efflnent RO
¥l f
1. |pH 5510
|9
2. |Temperatore ) ol -
3. |Particle size of Suspended |- -
solids i L
4, |Total Suspended Solids mg/l 30
5. |Total Dissolved solids sig/] I !
_ |{inorgamic) |
6. |0l & Grease myyl -
7. |Binchemical Oxygen mg/l 20
Tiermnarid {3 duys al 2700 LAl
8. |Chemical Oxygen Demaod  (mg/l I
o |Chloride (as Cl) = mp/l -
10. |Sulphates (as S04) mg/l 5 ~4
11. |Total Kesidual Chlorine mg/l i
12, |Ammonical Nitrogen (23 N) |mg/l i it
13. 'Ir;?tal Kjeldahl Mitrogen (as (mg/l -
14, |Free Ammonia (as NH3) g/l - e
15, | Arsenio (s As) gl - ]
16, |Mecury (as Hg) mg/l - I
17. |Lead (as Ph) /! 3
1%, |Cadmivmfas Cd) mg/l ]
19, |Hexavalent Chromium (as  [mg/] -
Cri6) = R
20, |Total Chromium (as Cr) mg/l -
21. |Copper (as Cu) mgfl -
32, |Zine (o5 Zn) g/l ;
73, |Seleniutn (as Se) g/l J
24, |Mickel (as NI mgl A p
25. |Boron (as B) mg/l - -
| 26, |Pereent Sodium 1 -
27. |Residual Sodium Carbonate |mg/l =
| 28, Cyanide (a3 CN). mg/1 - [
29, [Fluorids (as F) mgl I 7
30, |Dissolved Phosphates(as P) |me/! i
31, |Sulphide {as 8) mg/] =
32. |Pesticides myzf] .
33, Pilenolit‘.'Con’.lenmlds {as mg/l u
CEHSOLD _
34, |Radiosctive materials g) mitra .
Alpha emillers curiefml s
15, |Radivactive materials b).  [micto v I
Bets emitlors curiefmt |
36, |Fecal Coliform MPN/TOO0mE |- - B

4. All vaits of the sewage and Trade eflluent treatment plants shall be operated efficiently and
continuonsly so as to achieve the standards preseribed in SINo.3 above or lo achieve the zero liquid
discharge ol effluent as epplicable.
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The occupier shall maintain the Electro Magnetic Flow Motersfwater Meters installed at the inlet of
the water supply connection for ench of the purposes mentioned below for hsssssing the quantity of
waler used and enguring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act’ ] ) . 3

a. Industrial Cooling, Spraying in ming pits’or bailer feed.

b. Domeshc purposs.

c. Process.

The occupier shall maintain the Eleciro Magnetic Flow Mcters with computér recording arrangement
for measuring the quantity of effluent generited end trealed for the moniloritg purposes of thie Acl.
Log book for sach of the unil eperations of ETP have to be maintained to reflect the working
condition of ETT along with the readings of the Electrb Magnetic Flow Melers installed to assess
efftuant quantity and the same shall be furnished for verificaiion of the Board officials durmg
inspection.

The.occupier shall at his own cost get the saruéﬁllas of effluent/surface waler/ground water collected in
and around the unit by Board officials and avalyzed by the TNPC Board Laboratory periodically.
Any upsel condition in any of the plants of the factory which is, likely to result in increased effluent
discharpe and result in violation of the standards mentioned in S1. No.3 dbove shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concernsd
District/Assistant Environmental Engincer of the Board by e-miail immediately and subsequently by
Paost with {ull details of such upset condition, o

The oceupier shall alweys coinply and éarryout the order/directions issued by the Doard in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per previsions of the Act in case of non complisnce:of any order/ directions issued. :

The ccoupier shall develop adequate width of green belt at the rate of 400 numbers of trces per
Hectare. T T h

The oceupier shall provide ard maintain rain water harvesting fac:hhas ;

The occupier shall ensure that there shall not be any discharge of efflusnt either freated or unireated
into storm waicr deain at any point of time, - © Lot R £ o :
Inthe -:::153 of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
as Jaid under. : ey N gy kR : .

1). The oecupier shall ensure zero liquid discharge of effiuent, therehy o discharge of untreated /
treated effluent on land or into aity water bodies'either inside or outside the’premises at any point of
ii) The secupier shell operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Sepondary and tortiary treatment systems at all times ard ensure that the RGO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject manapement syslem ensuring zero liguid discharge of effluents in the -
premises. HE e B e TS : : L .

iii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in'the process if reusable or'shall be disposed off as ETP
sludge. ‘ 43 £ hAndd :

iv) In eage of failure lo achieve zero dischargs of effluents for any reason, the occupier shall siop its
production and operations forthwith and shall be reported to the Member Sectetary/Joint Chief
Environmental Engineer-Monitoring and the eoncemed Districi/Assistant Environmental Engineer.of
the Board by e-mail immediately and subsequently by Post with full details of suchupsct condition. -
v) The oceupier shall restart the production only aficr ascertaining that the Zero' discharge tredtment
system can perform effectively for achieving zerd discharge of effluents, ey

Additional Conditions: -

1. The umil shall comply all the conditions prescribed in the Environmental - ]
Clearance issued by the DEIAA, Kanchegpuram District vide
Li.Nuv.DEITAADIA/TN/MIN/1302702/2017-KPM P e :
EC.MHo.24-2018 dated 03.10.2018 . : : .

2. The unit shall comply the conditions stipulated in the quarry lease agreement
dnted 08.11.2018 made with District Collector, Kancheepurain Distriet. -

3.The unit shall treat and disposs the sewage generated [rom the premises through
Septic tank and soak pit arrangement. ' - -

4, The unit shall ensure that no trade efftuent is generated af any stage of its

manufacluring process. 5. The unit shall talte necessary precaulionary measures (o
prevent any adverse impact on the nearby habitation. ;
6.The consent issued is subject to the final outcome of National Gregn Tribunal

(South Zone) in applitation No. 165/2013 e 2
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GENERAL CONDITIONS

The occupier shall make an application along with the prespribed consent fee Tor grant of rengwal of
conscnt al least 60 days before the date of expiry of this Consent Grder along with oll the requived
particulars ensuring that there is no changs in Production quantity and change in sewage/Trade
efffuent. i .

This Consent is issued by the Board i consideration of the particulars.given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will alsn lie ground for reviewfvariafion/revocation of the Consent Order under Section 27
of the Act and ta make such varialion as deemed fit for the purpose.of the Ack.

The consent conditions imposed in this order shall continuc in foree until révoked under Section
27(2) of the Act,

After the issue of this vrder, all the ‘Congent to Operate” orders isstistl previously under Water
(Provention and Control of Pellution) Act, 1974 as amended stands-defunct,

The occupier shall maintain an Inspection Register in the factory so that the Inspecting officer shall
record the details of the observations and instructians issued to the unitat the fime of inspection for
adherence. 4 : : j

The vecupier shall provide and maintain an alteinale power supply along with scparate energy meter

for the Eifluent Treatment Plant sufficient to ensure contipuods operation of all poliution control .

equipments to maintain compliance.- s , Iy

The ocoupier shall provide all facilities to the Board officials for inspection arid ¢ollection of samples
in and around the factory atany time..' - =5 L o M oo I .
The oceupier shall display the flow diagram of the sources of efflusnt generation and polhition control
systems provided al the ETP silz, O A i Ui

The solid waste such a3 sweepings, wastage, package, empty mﬁtiiriqm;...-fé_;iﬂués, sludge including
that from air pollution control equipments collected within the premises of the industiial plart shall be
collected in an entmurked arca and shall be disposed off pripetlys. e LT

The oceupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost,” . ... . o T o

The occupier shall segregaie the Hazardous waste from other solid-wastes and comply in accordance
with Hazardons Wastes (%E‘[anugurhcm; Handling and Tradsbowridary Movement) Rulés, 2008.

The oecupier shall maintain good house-keeping within the factory premises. :
All pipes, valves, sewers and drains shall be leak proof. _F[_-;_mr washings shall be ddmitted into the
trade effluent collection system only and shail not be allowed to f'Lcid"I]:lﬂ'l_r waly it storm drains or open
Arcas. _'. -l :_ ST : s T : z

The occupier shall ensure that there shall not b any diversion or by-pass 6f teade efflaent on land or
into any water sources. R e _ N

The ocoupier shall ensure that solar Bvaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 ni above the Ground level (if applicable), -

The aceupier shall furnish the following refurns in the preseribed formats to the cencerned Distdict
office regularly. 5, T

a) Monthly water consumption retumns of cach of the purpeses with water meter readings in Form-T on
or before 5th of every month, y . ot et e O

b) Yearly retumn on Hazardous wastes generated and accumulated for the period from 1st April to 31st
Mareh in Form-4 before the end of the subsequent 30th Tuné of every vear (if applicable). _
©) Yearly Environmental Statement for the period from. 1st April to 315t March:in Form -V before the
end of the subsequent 3()th Seplember of every year(if applicable). A e

If applicable, the oceupicr has to comply with the provisions of Public Liabiliry Insvrance Act, 1991 to
provide immediate rehsf in the event of any hazard to himan beings, other living creatures/plants and
properties while handling and storage of hazardous substances, ~ & .5 = -

The issuance of this consent does not autherize or approve the construction ol any. physical structures
or facilitics or the undertaking of any work in any natural watcrcourse or in Govemnment Poromboke
lands.

The issuance of this Congent does not convey any property right in either real personal property or any
exclusive privileges, nor docs it authorize any injury to private property or {Government properly or
any invasion of personal rights ner any infringemenl of Cential, State Taws or regulation.
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The oeeupier shall forth with keep the Board in formed of any accident of unforeseen act or event of
any poisonous; noxious or polluting matter or emissions are being discharged imto stream or well or air
as a result of such discharge, waier or air is being polluted. -
IF dus fo any technological improvements or otherwise the Board is of opinion thal all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an op ortunity of being heard, vary all or

any of such conditions and thereupon the applicant shall be bound to comply with the conditions @5 s0

varied, .

In case there is any change in the constitution of the management, the occupier of the new
manegement shall fils fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documsats of change of management immediately and gat
the necessary amendment with renewal of consent order.

Tn case there is any changs in the name of the company lone, the accupier shall inform the same with
relevant documents immediately and get the necessary amendments for the chunge of name from (he
Board. .

The oceupicr shall display this consent erder granted to hin in a prominent place for perusal of the .
inspecting O fficers of this Board.

P. SENTHURZEEE S~ B
PANDY ~EEE=—=T
Distriet Environmentnl Enginver,

Tandl Madu Pollntion Conlrol Board,
MARAIMALAL NAGAR
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THIRU, P. PONNIAH, L[A.S.,
CHAIRMAN/
DISTRICT COLLECTOR.

Kancheepuram District
Environment Impact
Assessment Authority,
Kancheepurarm

ENVIRONMENTAL CLEARANCE

Lr.No.DEIAA-DIA/TN/MIN/1303/0Q2/2017-KPM, EC.N0.25-2018, Dated: 03.10.2018
To,
U.G.C Aravind,

No.167, Periyar street,
Undamancheery village,
Kolappakkam post,
Vandaloor,

Chennai 27.

Sir,
Sub: DEIAA - Proposed Roughstone [/ Gravel quarry -
S:F.Nos. 275/28, 2B, 2C1, 2C2A, 2028, 2C2C, 201,
3,4, 5, 277/3 over an extent of 1.10.50 hects. of
Unamancheery Village, Chengalpatty  Taluk -
Kancheepuram District by Thiru. U.G.C. Aravind -
Grant of Environmental Clearance - Reg.
Ref: 1. Your Application for Environment Clearance DEIAA
/ TN / Kpm Dist / 2018 Dated.23.08.2018,
2. Minutes of the DEAC meeting No.5, held on DEAC
meeting date 28.09.2018.
3. Minutes of the DEIAA meeting held on DEIAA
meeting date 03.10.2018.

Details of Minor mineral Activity:-

This has reference to your application in the reference 1% cited. The
proposal is for obtaining Environmental Clearance for minor minerals mining /
quarrying projects falling under category 'B2’ based on the particulars
furnished in your application as shown below:
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Name of Project Proponent
and address

U.G.C Aravind,

No.167, Periyar street,
Undamancheery village,
Kolappakkam post,
Vandaloor,

Chennai 27.

Location of the Proposed
Activity

Survey Number

Latitude and Longitude

275/2A (0.07.00), 275/2B (0.10.00),
275/2C1(0.09.00),275/2C2A(0.06.50),
275/2C2B(0.02.50),275/2C2C(0.24.50),
275/2D1(0.06.00),275/3(0.11.50),
275/4(0.09.50), 275/5 (0.12.00),
277/3 (0.12.00)

12°51'04.47"N to 12°51'07.32"N
80°06'36.26"E to 80°06'42.78"E

S.c.1. Topo Sheet No. 66 -D/01_
Village Unamancheery
Taluk Chengalpaltu
District Kanche'epdrém

. | Proposed Activity

DEIAA

i Minor mineral Roughstone / Gravel
ii. | Mining Lease Area 1.10.50 Hects.
iii. | Approved quantity Roughstone = 1,54,190M°
B Gravel = 27,594M°
iv. | Depth of quarrying 33 mtrs. below ground level |
v. | Type of quarrying Open cast
semi-mechanized
vi. |Category (B1/B2) “B2” category. *
vii. | Precise Area District Collector, Kancheepuram Rc.
| | Communication N0.1303/Q2/2017 dated.11.07.2018.
viii. | Mining Plan approval Assistant Director, Geolagy and Mining,
letter Re.No.1303/Q2/2017, dated.
) 02.08.2018.
ix, |Quarrying lease period 5 Years -
fﬂ"# N Pl .
P i
H % ""‘:,-'” -
= Y 5 \:ﬁ; @'L/
MEMBER SECRETARY CHATRMAN

DETAA



4. | Whether Project area attracts
any general conditions
specified in the EIA
notification, 2006 as
| amended:- Al
5. | Man Power requirement per 23 Nos.
|| day o
6. | Utilities r- — -
i. |Source of Water Water vendors / Existing borehole
il. | Quantity of Water

Requirement in KLD:

a. Domestic 0.2 KLD

h. Industrial -

c. Green Belt & Dust 0.8 KLD
.| Suppression
iil. | Power requirement

Petroleum Fuel is to be used for
a. Domestic purpose . | operating machineries and vehicles
b. Industrial purpose ' | during quarrying process. Electricity
will be used only for mine lighting and
office purposes.
T Cost -
i. |Project Cost : | Rs.2,02,79,250/-
ii. | EMP Cost Rs. 3,80,000/-
8. | Public Consultation:- Nol required as per 0O.M. dated
1 24.12.2013 of MoEF, GOI
9. |Date of Appraisal by DEAC: 28.09.2018 5™ Meeting
10. | Date of review / discussion I:w DEIAA and the Remarks:-

The proposal was placed before the DEIAA in its DEIAA meéting No.5
held on 28.09.2018 and the Authority after careful consideration, decided
to grant Environmental Clearance to the said project for Mining of “Rough
stone and Gravel” subject to the terms and conditions stipulated under the
provisions of Environment Impact Assessment Notification, 2006 as
amended. == = il
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11, | validity: o ' |

This Envirenmental Clearance is granted for Mining of “Rough stone |
and Gravel” for the propesed quantum of 1,54,190 M® Roughstone &
27,594 M’ Gravel a period of “Five years” from the date of execution of
Lease Deed.

Conditions to he Complied before commencing mining operations:-

The project proponent shall advertise in at least two local newspapers widely
circulated in the region, one of which shall be in the vernacular language
inferming the public that

I. The project has been accorded Environmental Clearance.

I[I. Copies of clearance letters are available with the Tamil Nadu Pollution
Control Board.

1. Environmental Clearance may also be seen on the website of the
DEIAA. 3

Iv.  The advertisement should be made within 7 days from the date of
receipt of the clearance letter and a copy of the same shall be
forwarded to the DEIAA.

NOC from the Standing committee of the NBWL shall be obtained, if
protected areas are located within 10 Km from the proposed project site.

The project proponent shall comply the conditions laid down in the sub rule V
of Rule 36 of Tamil Nadu Minor Minerals Concession Rules 1959,

A copy of the Environment Clearance letter shall be sent by the proponent to
the concerned Panchayat, Town Panchayat / Panchayat union/ Municipal
Corporation, Urban Local. Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the
proposal. The clearance letter shall alsc be put on the website of the
proponent and also kept at the site, for the general public to see.

Quarry lease area should be demarcated on the ground with barbed wire
fencing on all sides depicting the boundary of the lease area. All the
boundary pillars shall be erected and red flagged before commencement of
quarrying.
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The proponent shall ensure that First Aid Box is available at site.

The excavation activity shall not alter the natural drainage patiern of the
area.

The excavated pit shall be restored by the project proponent for useful
puUrposes.

The proponent shall quarry and remove only in the permitted areas as per
the approved Mining Plan detalls.

The quarrying operation shall be restricted between /AM and 5 PM,

The proponent shall take necessary measures {6 ensure that there shall
not be any adverse impacts due to quarrying operation on the nearby
human habitations, by way of pollution to the environment.

A minimum distance of 15 mts. from any civil structure shall be kept from
the periphery of any excavation area.

Depth of quarrying shall be 2m above the ground water table /approved
depth of mining whichever is lesser o be considersd as a safe guard
against Environmental Contamination and over exploitation of resources.

The mined out pits should be backfilled where warranted and area should
be suitably landscaped to prevent environmental degradation. The mine
closure plan as furnished in the proposal shall be strictly followed with
back filling and tree plantation.

Wet drilling method is to be adopted to control dust emissions. Delay
detonators and shock tube initiation system for blasting shall be used so
as to reduce vibration and dust.

Drilling and blasting shall be done only either by licensed explosive agent
or by the proponent after obtaining required approvals from Competent
Authaerities.

The explosives shall be stored at site as per the conditions stipulated in
the permits issued by the licensing Authority. -
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18.

18.

B

Blasting shall be carried out after adequately cautioning the public through
public address system to avoid any accident.

A study has to be conducted to assess the optimum blast parameters and
blast design lo keep the vibration limits less than prescribed levels and
only such design and parameters shauld he implemented while blasting is
done. Periodical monitoring of the vibration at specified location to be
conducted and records kept for inspection,

20, The Proponent shall take appropriate measures to ensure that the GLC
shall comply with the revised NAAQ norms notified by MoEF, Gol on
16.11.2009.

21. The following measures are to be implemented to reduce Air Pollution
during transportation of mineral
i. Roads shall be graﬂed to mitigate the dust emission,

ii.  Water shall be sprinkled zat regular interval on the main road and
other service roads to suppress dust.

22. The following measures are to be implemented to reduce Noise Pollution
i. Proper and regular maintenance of vehicles and other equipment
ii. Limiting time exposure of workers to excessive noise.

iii. The workers employed shall be provided with protection equipment
and earmuffs etc.

iv. Speed of trucks entering or leaving the mine is to be limited to
moderate speed of 25 kmph to prevent undue noise from empty
trucks.

23. Measures should be taken to comply with the provisions laid under Noise
Pollution (Regulation and Control) (Amendment) Rules, 2010, dt:
11.01.2010 issued by the McE&F, Gol to control neoise to the prescribed
levels, : -

24, Suitable conservation measures to augment groundwater resources in the
area shall be planned and implemented in consultation with Regional
Director, CGWB. Suitable measures should be taken for rainwater
harvesting.

25. Permission from the competent authority should be oblained for drawing of
ground water, if any, required for this project.
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26. Topsoil, if any, shall be stacked properly with proper slope with adequate
measures and should be used for plantation purpose.

27. The following measures are to be adopted to control erosion of dumps:-
28. i. Retention/ toe walls shall be provided at the foot of the dumps,

ii. Worked out slopes are to be stabilized by planting appropriate shrub/
grass species on the slopes.

29. Waste oils, used oils generated from the EM machines, mining operations, if
any, shall be disposed as per the Hazardous Wastes (Management,
Handling, and trans boundary movement) Rules, 2008 and its amendments
thereof to the recyclers authorized by TNPCB.

30. Concealing the factual data or failure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract
action under the provisions of Environment (Protection) Act, 1986.

31. Rain water harvesting to collect and utilize the entire water falling in land
area should be provided.

32. Rain water getting accumulated in the quarry floor shall not be discharged
directly to the nearby stream or water body, If it is to be let into the nearby
water body, it has to be discharged -into a silt trap on the surface within the
lease area and only the overflow after allowing settling of soil be let into the
nearby waterways. The silt trap should be of sufficient dimensions to catch
all the silt water being pumped out during one season. The silt trap should
be cleaned of all the deposited silt at the end of the season and kept ready
for taking care of the silt in the next season.

33, The lease holder shall undertake adequate safeguard measures during
extraction of material and ensure that due to this activity, the hydro-
geological regime of the surrounding area shall not be affected. Regular
monitoring of ground water level and quality shall be carried out around the
mine lease area during the mining operation. If at any stage, if it is
observed that the groundwater table is getting depleted due to the mining
activity; necessary corrective measures shall be carried out, District
Collector/mining officer shall ensure this.
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Mo tree-felling shall be done in the leased area, except only with the
permission from competent Authority.

To take up environmental monitoring of the proposed quarry site before,
during and after the mining activities including vibration study data, water,
air & flora/fauna environment, slurry water generated/disposed and method
of disposal, involving a reputed academic Institution.

It shall be ensured that there is no habitation is located within 300 meter
radius from the periphery of the quarry site and also ensure that no
hindrance will be caused to the people of the habitation located within 500m
radius from the periphery of the quarry site.

Ground water quality monitoring should be conducted once in 3 Months

Transportation of the quarried materials shall not cause any hindrance to
the Village people/Existing Village road.

Free Silica test should be conducted and reported to TNPCB, Department of
Geology and Mining and Regional Director, MoEF , GOL.

Alr sampling at intersection point should be conducted and reported to
TNPCB, Department of Geology and Mining and Regional Director, MGEIF :
GOI..

The project proponent shall undertake plantation/afforestation work by
planting the native species on all side of the lease area at the rate of
400/Ha. Suitable tall tree saplings should be planted on the bunds and other
suitable areas in and around the work place and progress report shall be
submitted once in 3 months.

At least 10 Neem trees should be planted around the boundary of the
quarry site.

Floor of excavated pit to be levelled and sides to be sloped with gentle slope
(Except for granite quarries) in the mine closure phase,

The Project Proponent shall ensure a minimum of 2.5% of the annual
turnover will be utilized for the CSR Activity.
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The Project Proponent shall provide solar lighting system to the nearby
villages.

The Project Proponent shall comply with the mining and other relevant rules
and regulations where ever applicable.

Rainwater shall be pumped out Via Settling Tank only.

Earthen bunds and barbed wire fencing around the pits with green belt all
along the boundary shall be developed and maintained,

The quarrying activity shall be stopped if the entire quantity indicated in the
Mining plan is quarried even before the expiry of the quarry lease period
and the same shall be monitored by the District Authorities.

Safety equipments to be provided to all the employees.

Safety distance of 50m has to be provided in case of railway, reservoir,
canal/odai.

The Deputy Superintendent of Police, Revenue Divisional Officer, and the
Tahsildar concerned shall ensure that the proponent has engaged the
blaster with valid Blasting license/certificate obtained from the competent
authority before execution of mining lease.

The proponent shall furnish the Baseline data covering the Air, Water, Noise
and land environment quality for the proposed quarry site before execution
of mining lease. :

The proponent shall erect the pillars in accordance with the Rules for
depicting GPS details in the earmarked boundary of the quarry site to
menitor electronically before execution of mining.

The proponent has to provide insurance protection to the workers in the
case of existing mining or provide the affidavit in case of fresh lease before
execution of mining lease.

The proponent has to display the name board at the guarry site showing the
details of Proponent, lease period, extent, etc., with respect to the existing
activity before execution of mining.

Heavy earth machinery equipments if utilized, after getting approval from
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the competent authority.

Blasting shall be carried out after announcing to the public through
adequate public address system to avoid any accident.

Proper sanitation measures, first aid kil and protected drinking water should
be provided to the labourers,

The Environmental norms shall be monitored by the District Environmental
Engineer, Tamil Nadu Pollution Control Board, Kancheepuram.

Periodical medical examination of the quarry workers should be carried out
by a registered medical practitioner and the report should be filed in the
quarry office in a separate file and copy should be sent to the Deputy
Director, Health Services, Kancheepuram.

General Conditions:

L

2.

LA

.

EC is given only on the factual records, documents and the commitment
furnished in non judicial stamp paper by the proponent.

The Proponent shall obtain the Consent for Establishment from the TNPC
Board before commencing the activity.

No change in mining technology and scope of working should be made
withoul prior approval of the DEIAA, Kancheepuram District, Tamil Nadu.

No change in the calendar plan including excavation, quantum of mineral
(minor mineral) should be made.

Effective safeguard measures, such as regular water sprinkling shall be
carried out in critical areas prone to air pollution and having high levels of
particulate matter such as loading and unloading point and all transfer
points, Extensive water sprinkling shall be carried out on haul roads. It
should be ensured that the Ambient Air Quality parameters conform to the
norms prescribed by the Central Pollution Control Board in this regard.
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12.

13,

14,
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Effective safeguards shall be adopted against health risks on account of
breeding of vectors in the water bodies created due to excavation of
earth,

A berm shall be left frem the boundary of adjoining field having a width
equal to at least half the depth of proposed excavation.

Mineral handling area shall be provided with adequate number of high
efficiency dust extraction system. Loading and unloading areas including
all the transfer points should also have efficient dust coentrol
arrangements, These should be properly maintained and operated.
Vehicular emissions shall be kept under control and be reqularly
maonitored, The mineral transportation shall be carried out through the
covered trucks only and the vehicles carrying the mineral shall not be
overloaded.

Access and haul roads to the quarrying area should be restored in a
mutually agreeable manner where these are considered unnecessary
after extraction has been completed.

All Personnel shall be provided with protective respiratory devices
including safety shoes, Masks, gloves etc. Supervisory people should be
provided with adequate training and information on safety and health
aspects. Occupational health surveillance program of the workers should
be undertaken pericdically to observe any contractions due to exposure
to dust and take corrective measures, if needed.

Workers/labourers shall be provided with facilities for drinking water and
sanitation facility for Female and Male separately.

The project propanent shall ensure that child labour is not employed in
the project as per the sworn affidavit furnished.

The funds earmarked for environmental protection measures should be
kept in separate account and should not be diverted for other purpose.

Year wise expenditure should be reported to the Ministry of Environment
and Forests and its Regional Office located at Chennai.
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16.

17.

18,

19,

20.
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The  Environmental  Clearance  does  not absolve  the
applicant/proponent of his obligation/requirement to obtain other
statutory and administrative clearances from other statutory and
administrative authorities.

This Environmental Clearance does nat imply that the other statutory
/ administrative clearances shall be granted to the project by the
concerned authorities. Such authorities would be considering the
project on metrits and be taking decisions independently of the
Environmental Clearance,

The DEIAA, Kancheepuram District may alter/modify the above
conditions or stipulate any further conditions in the Interest of
environment protection.

The DEIAA, Kancheepuram District may cancel the environmental
clearance granted to this project under the provisions of EIA
Notification, 2006, at any stage of the validity of this environmental
clearance, If it is found or if it comes to the knowledge of this DEIAA,
Kancheepuram District that the project proponent has deliberately
concealed and/or submitted false or misleading information or
Inadequate data for obtaining the environmental clearance.,

Failure to comply with any of the conditions mentioned ahove may
result in withdrawal of this clearance and attract action under the
provisions of the Environment (Protection) Act, 1986,

The above conditions will be enforced inter-alia, under the provisions
of the Water (Prevention & Control of Pollution) Act, 1974, the Air
(Prevention & Cantrol of Pollution) Act, 1981, the Environment
(Protection) Act, 1986, the Public Liabliilty Insurance Act, 1991, along
with their amendments, draft Minor Mineral Conservation &
Development Rules, 2010 framed under MMDR Act 1957 National
Commission for protection of Child Right Rules,2006 and rules made
there under and also any other orders passed by the Hon'ble
Supreme Court of India/Hon’ble High Court of Madras and any other
Courts of Law relating to the subject matter.
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21. Any other conditicns stipulated by other Statutory/Government
authorities shall be complied.

22, Any appeal against this environmental clearance shall lie with the
Hon'ble National Green Tribunal, if preferred, within a period of 30
days as prescribed under Section 16 of the National Green Tribunal
Act, 2010.

23, The District Forest Officer had put forth the below mentioned
conditions for strict compliance,

i. The Project areas shall not abut Reserve Forest Boundaries at
any cost incase of Reserve Forest abutting to project areas, 60M
safety distance shall be |eft and maintained.

1l The quarry vehicles shall not use forest land as pathway

ili. Incase of Breach of conditions, the quarry operations should be
suspended immediately.

o :
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MEMB SECRETARY CHAIRMAN
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Copy to!-

=
=

The Secretary, Minlstry of Mines, Government of India, Shastri Bhawan, New Delhi.
2. The Principal Secretary, Environment and Forest Department, Government of Tamil
Nadu, Tamil Nadu.

3. The Principal Secretary to Government, Industries Department, Government of Tamil
Nadu, Tamil Nadu. :

4. The Additional Principal Chief Conservator of Forests, Regional Office (S2), 34, HEPC
Building L & 2™ Floor, Cathedral Garden Road, Nungambakkam, Chennai-34.

5. The Chalrman, Tamil Madu Follution Control Board, Parivesh Bhawan, CBD-Cum-
Office Complex East Arjun Nagar, New Delhi 110 032.

6. The Chalrmman Tamil Nadu Pollution Contral Baard, 76 Mount Salal Guindy, Chennai-
I8

7. The Chairman, SEIAA, Panagzal Building, Chennai,

8. The Commissioner of Gealogy and Mining, Guindy, Chennai-32

9. E1 Division, Ministry of Environment and Forests Paryavaran Bhawan, New Delhi.

10. Spare. .
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TAMILNADRY POLLUTION GONTROL Bﬂﬂﬁﬂ

CONSENT ORDER NO, 1805218625480 DATED: A0/ 1/2018.

PROCEEDINGS NO.F.2037MMN/RS/DEE/TNPCB/MMN/A/2018  DATED: 30/11/2018

SUB: Tamil Nadu Pollution Control Board ~CONSENT TO OPERATE -DIRECT -M/s. ARAVIND
STONE QUARRY , 8.F.No. 275/24,2B,2C1,2C2A 2C2B,7C2C,2D1 3,4,5 27703, OONAMANIER]
vﬂiagsﬂhenga!pattu Taluk and Kancheepuram District - Consent for operation of the plant and
discharge of emissions under Section 21 of the Air (Prevention and Cnntru}jnf Pollution) Act, 1981
as amended in 1987 (Central Act 14 of 1981) ~Issucd- Reg.

Ref: | Unit's Online Applicetion No. 18625430 dated 22.11.2013
2 TR No * F203TMMMN/RS/AEMMMN/ZOLE dated 28/11/2018
3. Minutes of the 129th DLCCC meeting held on 29.11.2018 vide item no. 129-05

CONSEMT TO OPERATE is hereby granied under S=ction 2| af the Air (Frovention nad Control of Pallution) Act, 1981 as
amended in 1987 (Ceutral Act 14 of [981) (hereinafter referced to as “The Act™) and the rules and orders made there nnder to

Thi Proprietor,
Mfs . ARAVIND STONE QUAREY
3.F Ne.2Z75/24,2B 2C1 2C2A JC2R 2C2CI01,5,4,5.2773,
OONAMANIER] Village, -
Chengalpatin Taluk,
ancheopuram Distriet.

Authorizing the vecupier to operate the indnstrial plant in the Afr Pﬂﬂuunu Cqu,tmI Ares ag notified by ths Government pad 1o
mike discharge of emission fm::n the ﬂ&ﬁkﬂfﬂhlmn&]’! :

This ic subject to tha pmwsm of the Act, the rules and the ordeécs made thete under end the terms and conditions incorporated
under the Speeial and Gensral conditions stipulated in the Consent’ Ovder issiied eadier and subject to-the special conditions annaked.

This CONSENT is valid for the period ending March 31, 2023

P. SENTHU EE’«T..:‘.':*::“E““
PANDY ,,u‘r ,-_:-E:‘:_J“'-E""""“m__ e
Distret 'Enﬂronm emlal Eogl
Tamil Madu Pallution Contyol Beard,
MARAIMALAT NAGAR

To

The Propriator,

M5 ARAVIND STONE QUARRY,

275/2A,2B,2C1 2C2A 2028, 2020,2D1,3,4,5,277/3, UNAMANCHERI VILLAGE,CHENGALPUTTU TALUIK, KANCHIPURAM
DISTRICT. ,

Pin: 600127

Copy to: )

| The Commissioner, KATTANKULATHUR-Panchayat Union, Chengalpatiu Taluk, Kancheepuram District .

2, Copy submitted to the Member Secretary, Tamil Nadu Pollution Contral Board, Chennai for favour of kind information. -

3. Copy submitied to the JCEE-Monitoring, Tuimil Nadu Pollution Contra| Beard, Chennai for favour of kind infermaticn,
4. File
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TARMILMADY POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

. This consent to operate is valid for operating the fcility for the manufacture of products (Col. 2) at-the
rate (Col. 3) mentioned below. Any chaoge in the producis and its quantity has to be brought to the
potice of the Roeurd and {iesh consent has 1o be obtained.

sL Description Quantity Uni¢
Mo, NE :
Product Details
1. | Quanying of Rough Stones 184180 | Cum/S years
2. | Gravel 27594 Cu.m/5 years

9 This consenl to operate is valid for operating the fagility with the below mentioned emission/naise
souries along with the control measures andfor stack. Any changs in the emission source/conirol
measures/change in stack height has to be brought to the nolice of the Board and fresh

consenl/Amendment has to be obtained.

1 |Foint source emission with stack: =25
Stack |Point Emission Source Alr pollution Stacii height | Gaseous Discharge
No. Control measures © from Ground | in Nm3/hr
o = Fevelin m
0 nil | not applicable: |0 - 0
1 Fugitive/Molse emission 5 3 o
Sl Fugitive or Noise Emission |Type of emission Control
[No.  |sources : L B .| measures
1. | Drilling : Fugitive Waler
sprinkler
- o sfsystem
2. | blasting - | Fugitive: ~ [ Controlled:
: LAl T Blasting and
i manuagl ware
— : e : | sprinkiing
3. | Loading Fugitive Water™
B sprinider
| ;, L _ s_jrs':em .
4. | vehicle movement Fugitive - - | water
sprinider
_ | 3ystem e
3(a). The emission shall not contain constifuents in excess of the tolerancs limils as laid down hereunder:
_rgeter Unit qu[erancE limnits .lezc_ks_
Annexure enclosed if applicable, =

3.(h) The Ambient Air in the industrial plant acca shall not contain constitusnts in excess of the tolerance
limits prescribed helow. '

POLLUTION PREVENTION PAYS
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TAMILMADU POLLUTION GONTROL BDARD

Sk [Pallutant Tirne Weighted | Unit I Tolerance Limits
. 1 A verag Industrial, Ecologically
Residential, Sensitive Area
Rural snd other |(notified by
area Central Govt.)
1. |Bulphur Dioxide |Apnual microgram/m3 50 20
{802) - {24 hours microgram/m3 80 80
i Nitro ex-Dioxide | Annual microgram/m? 40 30
(NO % 24 hours microgram/m? | 80 80
3. |Particulate-Matter | Annual miicrogram/m3 60 60
(Size Less than |24 hours microgram/md 100 100
10 micro M) or
L |FMIO .
4. |Patticulate Matter | Annual mictogram/m?3 40 40
(Size Less than |24 hours microgramsni 60 60
2.5 micro M) or
FM2.5 ) . o A
5. |Ozone(03) - |[Apnual 8 Hours 100 100
24 hours, 1 Hour 180 180
SL  |Pollutint Time Weighted |Unit | Tolerance Limits
No. Iackge - Industrial, Ecologically
Residential, Sensitive Area
Rural and other | (notified by
clarid area Central Govt.}
6. |Lead (Ph) Annual microgram/m3 0.5 0.5
- |24 hours nicrogram/m3 1 0 1.0
7. |Carbon .| Hours miligram/m3 - 02 02
Monoxide (CO) - LI:Hour | miligram/md 04 04
8  |Ammonia (NII3)- | Annual microgram/m3. 100 Lon
24 hours TiCTograny/s 400 400
9. |Benzene(CAHG) .ﬂ_umua[ microgramym3 5 5
10.  |Benzo{Q) Pyrene [Annual nazogram/m3 01 0l
(BaP) :
—particulate ph
Jonly . - i — |
1l. |Arscnic (As)  |Annual nanogranyms3 06 06
12. |Nickel(Ni) _|Ancual |nanogramym3 20 20

The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limits in Lieq.-dB(AY

Day Time

RestdenfinlAren

55

Night Time

45

All umits oF the Air pollution contral measures shall be operated efficiently and continuously 5o as o
achieve the standards prescribed in 8l. MNo.3 ahove.
The gecupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution central cquipment or changs the raw material or manufacturing proviss resulting in
change in quality and/or quantity of emissicns without the previous written permission of the Board.
The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems Lo reflect the
werlding condition which shall be fumished for verification of the Board officials during inspection.

The oceupier shall at his own cost get the samgles of smission/ait/noise levels collected and analyzed

by the TNPC Board Laboralory once in every

as prescribed.

months/once in a year/periodically for the parameters

FPOLLUTION PREVENTION PAYS
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details of such upset condition, 2

- Conseot Drder and from time to time without any ey

Any upset condition in any of the plants of the f; : resill il ingreased eimissions
and rosult in vielation of the standards mentigrag =0 22 “be reporied to the Member
Seeretary / Joint Chicf Environmental Enginecy z ¥ the concerned District/Assistant
Environmental Eagineer of the Board by e-mgj Lﬁ]ﬁ par o ibseqiiently by Post with full
+c issued by the Board in this
er ghall bs liable for dction as
s issued. g S

The oceupier shall always comply and Ca.i:["jr_n_u

per provisions of the Act in casc of non complia
Additional Conditions: o

1, The it shall comply all the conditions prescrib

Clearance issued by Lhe DEIA,
Lt.No.DEIAADIA/TN/MIN/1303/0Q
EC No0.25-2018 dated D3.1D:2018.
2. The unit shall comply the condifions stiptlated in {he qua;
dated 08.11.2018 made with District Collestor, Katichespug
3. The unit shall maintain the APC measures in the form of s
sprinklers effectively and confinuously so a3 losatisfy the N

prescribed by the Doard. ~ e
4, The unit shall adhere to the ANL standards & pre
5. The unit shall continue to develop mors green belt w
canopy cover i the unit’s premiscs. > s
6. The unit’s operation/ activity for the mining shall
agricultural land af any eirenmslapces, . - -
7. The unit shall take necessary precantionary meas:
imﬁd on the nearby habitation. L L
8. The unit shal! “not use and ﬂi:r('a"iva."_m_!i}' )
food wrapping, spreading on dining table
plastic tumbler, water pouches and packets, plasti .
plastic flags ircespective of thickness, within the industry prem
shall encourage use of cco friendly alternative such as banana I
plate, stainless steel, glass, pnrmjai;;.pla,t;sfcupa.:u]um

i
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TAVILNADY POLLUTION CONTRCL BOARD

GENERAL CONDITIONS

The vecupier shall make an application along with the preseribed consent fee for grant of renewal of
comsent at |zast 60 days before the date of expiry of this Consent Onder slong with all the rsquired
particulars ensuring that there is no change in production quantity and emission.

This Consent is givin by the Board in congideration of the particulars givei in the application. Any
change or alleration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for reviewfvariation/revocation of the Consent Order under Section 21
of the Act, . :

The conditions imposed shall continue in farce until rovekad undor Hection 21 of the Act.

After the issue of this order, all the “Consent to Operate’ nrders issued previously under Air
(Prevention and Conlrol of Pollution) Act, 1981 as amended stands defunct,

The tcgupier shall maintain an Inspection Register in the fuctory so that the inspecting officer shall
recocd the detatls of the observations and instructions issued to the unit at the time of inspection for
adherence. e

The occupier shall provide and maintain am alternate power supply along with separale encrgy mcter
for the Air Pollution Control measures sufficient to ensure continuous cperation of all pollution
control equipments to ensure compliance.

The cecupier shall provide all fagilities to the Board ufficials for collection of samples in and aroum:l
the fdetory atany lime. : R :

The applicant shall display the flow diagiam of the sources of emission and pollution control systams
providad at the site. - SE R .

The Jiquid efffusnt arising out of thé operation of the air pollution contral equipment shall also be
treated in a manner and to the satisfuclion of stindards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended,

The air pollution control equipments, location of inspection chambers and sampling port holes shall bo
made gasili accessible at all time,- -~ -7~ 7

In case of any episodal discharge of-emission, the industry shall take immediale action to bring down
the emission within the limits preseribed by the Board.-

[T applicable, the ocoupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide imtédizte relicfin tie evént of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances. '

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Governmeni Porombolee
lands. : i i 25T

The issuance of this Consent does nof convey any property right in either real personal propecty or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any Invasion uf_pcrsonaj__ rights nor any infringement of Central, Stale laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen acl or event of
any poisonous, noxious or polluting matter or emtissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, sither in
whole or in part)-the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thersupon the applicant shall be bound to comply with the conditiens as so
varied.

[n case there is any change in the constitution of the manngamenr? the ocoupier of the new
mapagement shall file fresh application under Adr (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with rehewal of consent order.

In case thers is any chiange in the name of the company alone, the occupier shall inform the same with
relévant documents innedidtely and get the necessary amendments for the change, of name from the
Board.. ' p
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TAMILNADY POLLUETION CONTROL BDARD

The occopier shall display this consent order’ gruulerl to him in & prominent plage for perusal of the
inspecting Officcrs of this Board.

m gl bl F 8 AR

P. SENTH &Wm ;

PANDY - Efmemmen

nnlulmmuﬂ 7

District En\é rnnme}mgl neery

Tamil Nadu Pallatipn Contegl Bourd,
MARAIMALAL NAGAR
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TARMELNADU POLLUTION GONTROL BOARD

CONSENT ORDER NO. 1805118625450 DATED: 30/11/2018.

PROCEEDINGS NO.F.2037MMN/RS/DEE/TNPCB/MMN/W/2018  DATED:
30/11/2018

SUB: Tomil Nadu Pollution Control Board —-CONSENT TO OPERATE — DIRECT -M/s. ARAVIND
STONE QUARRY , 5.F.No, 275/2A,2B,2C1,2C2A 2C2B,2C2C,2D1.3 4,5,279/3, CONAMANJERI
villageChengalpativ Talule and Kancheepuram District - Consent for the operation of the plent
and discharge of sewage andfor trade effluent under Section 25 of the Water (Prevention aad
Control of Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) — Issued- Reg.

Ref: 1. Unit’s Online Application No. 18625480 dated 22.11.2018
2. IR Ne : F 2037MMMN/RS/AEMMM/2Z018 dated 28/11/2018
3. Minutes of the 129th DLCCC meeting held on 29.11.2018 vide item no, 129-05

CONSENT TO OPERATE is heweby grantsd under Soction 25 of the Water (Freyeition und Contrel of Polhition) Act, [974 a5
amended in 1983 {Central Adt, 6 of 1574) (hereinafter refemed to as “The Act™) and the rules and orders made there under to

The Proprictor,
Wi . ARAVIND STONE QUARRY
§.F Nu.275/24.28.2C1 2C2A 2C728 2026 2D1 34,5, 27773,
COMAMANIER] Village,
Chengalpattu Taluk,
Kapcheepuram District,

Authorising the oceupier ta make discharge of sevage and for trade cfflucat.
This is subject to the provisions of the Act, the rules and the orders made theee under and the terms and conditions inearporated
under the Special and General conditions stipulated in the Consent Order izsued earlier and subject to the special conditions smnexed.
This CONSENT is valid for the period ending March 31, 2023

i S g Py TR

P. SENTHUR EeEEsRisi

PANDY “=mmelsr
District Enviroowenial Bogineer,
Tatnil Madu Fallution Coniral Baard,
MARATMALAI NAGAR
Te
The Proprister,
Miz ARAVIND STONE QUARRY,

275028 2B 2C1 ACIAZ0I8,2C2C,2D1,2,4,5 2773, UNAMANCHER] VILLAGE, CHENGA LPUTTU TALUE, EANCHIPURAM
DISTHICT. ,
Pin: 600127 ~

Copy to:

1 The Commissioner, KATTANKULATHUR-Panchayat Union, Chengslpatia Taluk, Kancheepuram District .

2. Copy submitted to the Member Secretacy, Tamil Nadu Pollution Conua) Board, Chennat for favour of kind infermation.
3. Capy submitted to the JCEE-Monitoring, ‘Tarmul Nadu Poltution Cantral Board, Chennai for favour of kind information.
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TAMILKADU PBLLUTION CONTROL. Bﬂﬁﬂﬂ

SPECIAL cﬂﬂi:nrﬂ_oﬁs

This consent te operate iz valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) meationed below. Any change in the products and its quantity has to be brought to the
notics of the Board and fresh consent has fo hB abiained.

5L Description i Quantity ~ Unit
No. ; L5
Product Delails ; ] _
1. | Quarrying of Rough Stones : 154190 Cu.m/5 years
2. | Gravel 27504 - : Cu.m/8 years

This consent to aperate is valid t::--' operating the facility with the below meitioned permitted autlats
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh conscnt has to be obtained. ;

Outlet No. | Description of Outlet "P.[anmum daily discharge ijnt of disposal
in KLD

Eiflnent Type : Sewage - :
1. Sewage i 0.2 : |'C.ir': Industi‘yﬁ own land
Effluent Type : Trade Effluent

The efflient discharge shall not contain constituents in excess of the toiamlace I.u:mts as Iaid down
hereunder.

T
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e,
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Sl |Parameters [Tnit TOLERANCE LIMITS - OUTLETS -Nos
No. Sewage Trade Effluent [
= 1 N
i. |pH 3.51t0
X 9 3 _
7. |Temperature | pC i
3 P:trtiﬂcsizsufﬁusp&n{lﬁd - -
solids
4. |Total Suspended Sclids _|mg/l. 3. .|
5. |Total Dissotved sofids mg/l i
(inorganic) i
6. |Oil & Grease lmgl A =T
7. |Biochemical Oxygen  [mgll 20
Demand (3 days'at 270E) ] [T
Chernical Oxygen Demand  mgfl =
. |Chloride (a3 Cl). g/l 2
10. . |Sulphates (as 504) . mg/l - .
11. |Total Residual Chlorine. - |mgft =
|12, Arnmiiinical Nitrogen (es N) fme/! i )
13. a?tal Kjeldah Nitrogea (s [migfl
14 |Frec Ammonin (asH3) - |mgll £ o
15, |Arsenicfas As) © - k- njgf'l i1
16 IMetcury (as¥lg) ©0 S
17. [Lead(asPh) . . mg/l i |
13, |Codmium(as Cd) . - mi/l .
19. |Hexavalent Chromium (35 mgl -
20, |Totel Chromium (asiCr).  |mgfl 5
21, |Copper(asCuy * - [mgh E =
22, |Zine (as Zn) o R e | |
| 23, Seleniuin (as Se)’ mg/l &
94, |Mickel (as N1} mgfl - -
| 25, |Boton (as B) meg/l -
76, |Percent Sodium % :
37, | Residus] Sodium Carbonate .| mg/| -
| 28, [Cyanidé (s CN) mig/l -
| 20, |Fluoride (as F) m/l !
30, |Dissulved Phosphates(as P) mg/l i
3. |Sulphide(as§)  |mef - =Ny
3, |Pesticides mgl £
33 |Phenolic Compounds (as  [mgd L
CAHSOH) A |
34, |Radivzolivematerials a) micro <
Alpha emilters curis/ml
45, |Radivactive materials b).  |micro :
Licta emitters s curie/ml
_ 36, |Feeal Coliform [MPN/100m! I ]

All unitg of the sewage and T
continuously so as to achieve the standards

discharge of eifluent as applicable.

rade efflucnt teeatment plants shall be operated efficiently and
prescribed in $1 No.3 above or to achieve the zero liguid
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5., The eceupior shall maintain the Electro Magnstic Flow Meters/water Meters installed at the inlet of
the waler supply connection for each of the purposes mentioned below for agsessing the quantity of
walter nsed and ensuring that such meters are easily accessible for inspection and maintenance dnd for
other purposes of the Act, : ,

a. Industrial Cooling, Spraying in mine pits or boiler feed.
. Domestic purpose.
¢. Process.

6. The occupier shall maintain the Elecira Magnetic Flow Melers with computer recording arrangameni
for measuring (he quantity of effluent generated and trizated For the monitoring purposes of the Act

7. Log book for each of the unit operations of ETP have to be maintained to refleet the working
condition of ETP along with the readings of the Blssiro Magnstic Tlow Meters installed to asscas
effluent quantity and the same shall be fumished for verification of the Board officials during
inspection, )

g8  The occupier shall at his owa cost pet the samples of effluent/surfaoe waler/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Buard Laboratery periodically,

@,  Any upset condition in any of the plants of the factory whicli is, likely to resull in increased effluent
discharge and result in violation of the slandards mentioned in 1. No.? above shall be reported 1o the
Msmber Secretary [ Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

(0. The occupier shall atways comply and carryout the order/directions issued by the Board in this

Consent Order and from time to lime without any negligence. I'ke ocoupier shall be liable for action as

per provisions of the Act in case of non compliance of any order/directions issued.

1. The oceupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare, =N

12, The oecupier shall provide and maintain rain water harvesting facilitics.

13. The occupier shall ensure that there shall not be any discharge of effluent either trealcd or untreated
into storm water drain at any point ef time. ~ W :

14. Tn the case of zero liguid discharge of effhient units, he occupier shall alhers the following conditions
as laid under, : : LN 5 Fu gkl o 0L
i). The occupier shall ensure zero liguid discharge of efflueat, thcrebé,{ 16 discharge of untreated /
treated effluent on land or into any water bodies either inside ‘or cutside the premises al any point of

time. ’ A i 3
ii} The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be regycled in the process and the final RO reject shall be
disposcd off with the reject management system ensuring zero liquid discharge of ef: uents in the
[EMISEs. - ; T TN
iii) The occupier shall operate azd maintain the reject management system effectively and regaver the
galt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge. : Samal
iv) In case of failure to achieve zero discharge of effluents for any reason, the peoupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chisf
Environmental Engineer-Monitoring and the concerne Districk/Assistant Environmerital Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The oeeupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform cffectively for achieving zere discharge of effhuents. —* =" 7
Additional Conditions: ; i
1. The unit shall comply all the conditions prescribed in the Environmental -
Clearance issued by the DEIAA, Kanchecpuram Dislrict vide
Lr No.DEIAADIA/TN/MIN/1303/Q2/2017-EPM :
ECN0.25-2018 dated 03, 10.2018 :
7. The umit shall comply the conditions stipulated in the quarry |easc agreement
dated 08.11.2018 made with District Collector, Kancheepuram Districl. i
3 The wiil shall treat and dispose the sewage generated (rom the premises through Ss
Septic tank and soak pit arrangement. ! !
4. The unit shal] cngure that no trade effluenl is gencrated at any stage of'ils
manufacturing process. 5. The unit shall take necessary precautiondry measures to -
prevent any adverss impact on the nearby habitation.
6 The consent issied is subject to the final outcome of National Green Tribunal
(South Zone) 1n application No. 16542013

POLLUTION PREVENTION PAYS




"RV R

JAMILNADY POLLUTION CONTROL BOARD

r w1 AT
P, SENTHUR Biacese:

mrpd

PANDY . -Biczesss

Distriet Environmental Engineer,
Y arnil Nadu Follstion Control Board,
MAHATMALAT NAGAR
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:

 GENERAL CONDITIONS

» - The oucupier shall make an application along-with the preseribed consent fee fof prant of renewal of
consent at Least 60 days before the date of expiry of this Consent Order along with all the requirad

rticulars ensuring {hat there is no change in Preduction guantity and change in sewage/ Tride
sfflnent. : e .
= Fhis Consent is issued by the Board in consideration of the particulars given in the application. Any
= Ghange O1 alteration or deviation made in actual practice from the particulars farnished in the
application will also be ground for reviewsvariationfrevocation of the Consent Order under Section 37
Q{P[hg Act and to make such variation as deemed fit for the purpose of the Act,
~The consent conditions imposed in this order shall continue in force until revoked uoder Section
(2) of the Act. —
fior the issue of this order, all the *Consent to Operate” orders issued previously under Water
Prevention and Centrol of Pollution) Act, 1974 as amendad stands defunet; -
he oceupier shall maintain an Tnspection Register in the factory so thal the iuspecting officer shall
Saord the details of the observations and instructions issued to the unit at the time of nspection-for
nce.
pier shall provide and maintain-an altemate power supply along with sq'imfat_c cnérgy meter
Effluent Treatment Plant sufficient to, susurs continuous operation of 1l polintion control
ents to maintain compliance: . :
ceupier shall provide all facilities to the Board officials for inspection and collection of samples
around the factory at any time: i o L
ocoupicr shall display the flow diagrani of the sources of cffluent:generation and pollution conizel
s provided at the ETF site. R e |
lid waste such as sweepings, wastage, package, cmpty conlainers, rosidues, sludge including
air pollution control equipmets colleoted within the premisés of the industrial plan shall be
in an carmariced area and shall’be-dispesed off properly. SRRl .

pier shall collect, traat.l];c._sn_l_id wastes like food waste, preen Waste generated from the
Ieen ang convert ito, organic compost.. = Ssabm e B
Accupier shall scgregate the Hazardous waste from other solid ‘wastes and comiply in sctorlance
ardous Wastes (Management, Hahdfilr;_g._gng_d Transboundary Movement) Rules, 2003.
picy shall maintain good house-keeping within the factory premises, . . :
= Dipes, valyes, sewers and drains shall be Lgak proof. Floor washings shall be admitted into the
S Hucy collection system enly and shall not be alfowed to find their way in storm drains or open

HCcupiey shall ensure that there shall not be':-any-ﬁiﬁersiuﬁ'ﬁr by-pass of trade effluent on land or
¥ Water sources. _ T =l : g Ly

‘-‘?lﬂr shall ensure that solar Evaporation pans shall be constructed in such & way thai the

f the solar pan is at least 1 m above the Ground level (if applicable).

Inr shall furnish the following returns in the prescribed formats to fiie concerned District

arly. " i : PRI

Uy \water consuniption returns of cach of the purposes with water meter readings ia Form-1 on

i“-‘-'s‘th of every month. bl < I

Y Tetyrm pn Hazardous wastes generated and accumulated for the period from 15t April to 31st

| Form, -4 before the end of the subssquent 30th June of every year (if applicable).

Eiyironmental Statement for the period from 1st April to 31st'March it Form -V befere the

Subgequent 30th Seplember of every year(if applicable). By

%, the pocupicr has to comply with the provisions of Public Liability Insurance Act, 1991 to

UnRg e refief in the event of any hazard lo human beings,-other living crealures/plants and
f"'lllt handling and storage of hazardous substarices. W

ANCe op yhis consent does not authorize or approve the construction of any physical structires

O¢ the undertaking of amy work in any natural watercourse er in Government Poromboke

07 this Consent ﬂqes not convey any property dght in either real persenal property or any '
Ueges. nor does il aulhorize any injury o private property or Giovernment property ot
Of personal rights nor any infringement of Central, State laws or regulation.

74
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The gecupier shall forth with lreep the Boacd informed of any aceident of nnforeseen act or event of
Ay PUIsInoUS, noxions or polluting matter or cmissions are being discharged info stream or well ar air
as 3 result of such discharge, water or air is heing polluted.

If due to any technological improvements or ollierwiss the Board is of opinion that all or any of the
conditinns refeited to above requires varistion %%cluding the change of any treatment system, either in
whale or in part) the Board shall, after giviag the applicant an epportunity of being heard, vacy all or
amy u&" such conditions and thereupon the applicant shall be bound to comply with the eonditions as 50
varied,

In case there is iy change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-I1 alongwith relevant documents of change of management immediately and gol
the tiecessary amendment with renewal of consent ordsr.

In cage there is any change i the name of the company aloue, the eccupier shall inform the same wiih
mlwrg_:il documents immediately and get lhe necessary ameadments for the change of name Trom the
Boa ' )

The accupier shall display this consent order granted to him in a promiinent place for perusal of the
inspecting Officers of this Board. )

- e o
P.SENTHUR m==sssie o
PANDY - Emmsme=

o TR | P

Pistrict Koyironmental Bogineer,
Tamil Hudu Pollution Conrrel Board,
MARATMATAT NAGAR
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AS PER THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE CHENNAI
IN OANo 101 OF 2021 (SZ) ORDER DATED 14.04,2021
JOINT COMMITTEE INSPECTION IN UNAMANCHERRY VILLAGE OF YANDALUR TALUK, CHENGALPET DISTRICT. |7 = oo
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AS PER THE NATIONAL GREEN TRIHUNAL SOUTHERN ZONE CHENMAIL
IN (LAND 101 OF 2021 (8Z) ORDER DATED 14.04.2021
JOINT COMMITTEE INSPECTION 1IN UNAMANCHERRY VILLAGE OF YANDALUR TALUE, CHENGALPEL DISTRICT.
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Annexure - 16 a

The Photograph showing the presence of lessee Thiru. UGC Aravind at the time of
Inspection conducted by the Joint Committee on 02.09.2021
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TAMIL NADU FOREST DEPARTMENT

LRl o

Thirn, K. Svendarapandian, LE.8., “he Destrict Collector.
Lreiriel Forest Cfieer rumichegpuram Distric).
Cheagalpatiu Forest Division, hancheepuram

Kaneligonuram.

Hel No.4274/2012 D deted.04.02.2012

2T
Suly Mines -and Mingal Rancheepuran: Dhistnct -
Clhiengalpattu Taluk Cramancheri Village P'awna lands

S.K0. 27341 (0.39 Hay 519 [ (0.30.5) 326/ 14, {0.09.0) and
A26/4 10.99.0) takisp over an extenl of 1.77.5 ha.
requesiing permission citErrying lease for stone and earth
requestad by Thiru. UGE Arsving report — Reguested.

Ref: 'The Digtriét Collegtor. kancheepuram Letler No.72/12 Q3
Dt.29.07.12.
Vass

1 wish to informed that the patia lands falling in $.Ne.273/1
[oas Ha) 319/ 1 (0.30.9) 226/ 1a, (004 ) ara 32073 (6,990 taking uver an
extent of L7725 lha. Unanancheri Village, Chengalpatia  Taluk,
Fancheepuram Districl s nol part and parcel of any forest area notified
under the Tamil Nadu Forest Act, 1882  The area is also nol gualified to
dehine as forest as pet the orders of the Hon ble Supreme Court of India.in
W.P().202/1995, Thus, the provisions of Forest [Conservauun| Acl, 19850
is nol applicable. As slated in the Distriet Collect reference the ?.El imetras
strip ol the forest land all along the cuter beundary of the mining lease arca
shall be maintained as per the Government of India instructions. The
provigions ol Tamil Nadu Minor Mmeral Concession Eules, 1959,
Environment Protection Act 1986 and rules framed therein and Board
standing ordws shall alse be folowed serupulously. o the light of the
above, there 1s no objection with reference to the forest laws in this matter
subjedt to the fullillment of all other regulationg presenbed in Lhe relevant
law,

8d/-K.Soundrapandias,
Misiriet Forest Officer.
Jucbao.f WE b e 8= '-"‘"—T-htr‘ 2
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BLASTING WORK CONTRACT AGREEMENT

THIS AGREEMENT is executed at Cheonai on this’l 8" day of January 2018 by and
between:

g
1) Sri. J SIVAKUMAR, S/ Sii. Jawahar, Udayam Txplosives, New No.56,
‘ Kattabomman Street, Kamarajar nagar New Perungalathoor, Chennai — 600 063,

hereinafter called FIRST PARTY.

ank

2) Mrs. U.G.C.Aravind, S/0.U.G.Chandrasckaran, residing at No.167, Periyar
Street, Unamancheri, Chennai — 600048, .hereinafter called SECOND PARTY.

WHEREAS the above terms party of the first part and the party of the second part shall
mean and included wherever the contract so permit their respechi e heirs successors,

reprascntatwss administrators and assign etc, \
{ For UDAYAM EXPLOSIVES z

S* ‘i_:_\(mﬂ-G'YY\/
Broutiator z




AR b T e

. WHEREAS the party of the second part is the holderof quarry lease

{ survey no. 27341, 319/1, 326/1A & 326/4 of Unamancheri Village, Chengalpatiu
Taluk, Kanchipnram District over all extent of 1.77.5 Hectares for a period from

E 14.11.2013 {o 13.11.2018-(Five years) as per the order of the Kancheepumm
District Collector, RC.Na.72/2012/Q3 dated: 14, 11.2013

Ll
L

] WHEREAS for extraction of boulder blocks from the said quarry’s rock, have to be
blasted with explosive materials and for possession of the explosive materials and of
using them a license under the Indian explosive Act, issued b}f the competent authority

a is necessary and without the hclp of the explosive matenals ig it 01 NQ smblc to blast
and extract boulders from quarries.

§ For UDAYAM EXPLOSIVES

e ]

Prapristor
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?q Whereas the party of the firstis the holder ofthe license Bearing
0.E / HQ/ TN / 22 / 480 (E799653) issued by the controller of Explosive TamilNadu and
eis  nuthorized and entitled to make use of explosives for blasting rocks in the
Euarxies with the explosives magazines stored in a place situated at 5/3,5/8, Porur

wiiilagc, Kancheepuram district.

1EREAS the party of the sccond party having come to know the possession of the
plosive license by the party of the first part, approached the party of the first part and
requested him to assist him in the extraction of blasting of blocks from the above said
uarries by using blasting materials under the license issued 1o him ky the competent
thority and the party of the first party having agreed to do so, -
Frr UDAYAM EXPLOSIVES

— s e

s Pronrietor

i




NOW THIS AGREEMENT WITNESS AS FOLLOWS:
1) It is agreed that the party of the First shall use explosives under his license for

blasting the rocks in the quarries [ the aforesaid Survey NO .at the above villages for
and on behall of the party of the Second Part.

7) The party of the Second parl hasto pay the cost of explosives under the
blasting the BLACK GRANITE in the aforesaid and for the labour engaged for
such operation and thal the party of the First part. Being the license holder shall
conduct the blasting operating for and on behalf of the party of the Second pact in
accordance with the terms and conditions of the explosives license.

3) Il the Second Party fails to pay the cost of explosive as agreed hevevnder and the
labour charges the First Parly has agreed to  discontinue the blasting operating
without notice and is entitled to recover whatever amounts Tound due at the time by
recourse to legal proceeding or otherwise if any things goes wrong at the time of
blasting the entire risk shall go to the Second Party .

4) This Agreement shall in force until the expiry of the License of the First Party from
the date of this agreement and is subjected to renewal on such terms and  conditions
as may mutually agreed upon. : :

IN WITNESS whereof the parties herein so have set their hands to this agreement on the
day, month the year first above wiitten in the presence of the following:

PARTY 1
UDAYAM EXPLOSIVES, For UDAYAM EXPLOSIVES
Blasting contractor. R e e
Pronristor
Signature
PARTY 2.
Mrs. U.G.C.Aravind, g
S/0.U.G.Chandrasekaran, residing at No.167,
Perivar Street, Unamancheri, Chennai — 600048,
ignature

Witnesses:

7 { Y - W&‘l‘%‘“ Veexoluresm pm,'fﬁwkkahnkw%mm 3!
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HRT WHA | Ghﬁrnmcnf of Tndia
arforeT 3N Esal'-‘l-l"ﬁlT TR | Ministry of Commerce & Industry

erfersy ar Rremes AT A (IHT) | Petroleum & Txplosives Saloty Organisation (PESO)
qd aH- el AT | Formerly- Department of Explosives
A S D - Fifer, woiie -8, GE der, UREAT T | A & D - Wing, Block |48, Tind Floor, Shastri Biavan
26 520 g, SarFaad# et | 26 Haddous Road, Nungembaklkam Chennni 600006

i |

e (Phonc):- 28281023 | T (Fax):- 28284848
HEYT (No.): BSCITN/22/551(E61793) ; festien (Date): 28/06/2019

ar F | To,

Udayam Lxplosives.Prop. Shri 1 Sivakumar,
No.6/22. Ramani Nager, 2ad Sireel, Mudichur Road, West Tambaram, Tawn/Village - Chennai
Districr-CHENNAL, State-Tanil Nady, Pincode - 600045

Survey NoA/l, 91H Mattarasanpatu, Taluk Sripnrus{ﬁmthun ool KANCHIFURAM, =9
Pamil Nadu ¥ FERT Udayam Explosives.Prop. Shri J.Sivalkamar GarT faewIEs &

darctrer 7 aqEer & fT e o RTEeR BUw, 2008 & Siada LE3 Gl
3apiTe T E/SC/TN/22/551 (ES 1793) & weNEA HaH #H|
(3t g9 # URade) i
Subject: Possession for Use of of Explosives from magazine situated at Survey Noad/1,
32 Nattarasanpattu, Taluk Sriperumputhur, Dist, KANCHIPURAM, Tamil Nadu -Licence
No.: B/SCIIN22/551(E61793) granted in Form LE-3 of Explosives Rules, 2008 -
( Change In Postal Address),

HEET | S,

ST ST R X O W1 17204 ReAH 12/06/2019 T HEHA T B
Please reler to vour letter no, 17204 dated 12/06/2019.

eiTe AT ESC/TNAYSS1(E61793) & el #F qﬁaﬁsr &% deit & wow weiler &Y O ST

=]

T &l
The Licence No.: B/SC/TN/2/551(561793) is forwarded herewith duly amended in respect of followings |
Change in Postal Address as ahove

ﬁmaﬁw;mﬁa@ﬂwﬁmﬁﬁaﬁaﬂammﬂmﬁﬁwﬁ!

The licence capacity at any onc time shall not exceed the kinds and quantitics mentioned below ;

wear faFwE wf  gHEr TN EIHAT BT
No  Explosive(s) Class piy  SubDiv  Capacity  unit
I Safety Fuse 6 | 0 (0000 Mus
2 Detonators 6 3 0 44000 Nos,
3 Detonating Fuse ] 2 ] 30000 Mirs
4 Slurry Explosives 2 0 0 2000 Kg.

Bt u adar AT & WY e o Rewes B wEE (RT3 @) 3R @0 F sl
& T §me)) 0 25 e

Quantity of cxplosives to be purchased in a calendar month[applicable for licence under article 3{b) and

S

&



¢ (e)] 1 25 times s above,

ag @l foeid 31 ARY 2023 7 Weec ToA
This Litence shall remain valid till A1st day of March 2023,

W{?TMHFWWWW'MW e I
. R thmiﬁwmﬂgﬁyﬂémw-bﬁﬁmﬂmhﬂmwmmmﬂw ferenoe.

ereeT ¥ STl S E O e frew, 2008 3 forer 1129 3T i &

'_:—_tl'_[?v_f?fﬁl Al a6
.~ For further revalidation(if required), please
- -~ “Regeipt of this letter miry please be acknowledged.

follow the procedure under Rule | 12 of Explosives Rules, 2008,

Sraard ) Your's faithfully
@.m.m'ﬁg”mg‘.&wm

eRes fdad | Controller of Explosives
A HgFd T fened frereF | For Joint Chinf Contraller ol

Explosives

groTEel, deete | South Cirelo, Chennai

_gfafa™ 9®a | Copy Forwarded to:

;. District Magistrate, KANCHIPURAM, Tamil Nadu with reference to his Noc No: RC.69707/20D08
= - FDated: 22/08/2008
S 2. Superintendent of Police, KANCHIPURAM, Tamil Nadu.

o e e PR e | For Joint Chicf
Controller of Explosives

eieyoTErd, 9= | South Cirele, Chennai

(3 e S rrae #r Rl es e F T g deEEe http:/fpeso.zov.in &)

(For more sulormation reparding status, fecs and other details please visit our website http:f/peso.gov.in)




NABL (180 / IEC 17025:2005) Accredited & |
(A CONSTITUENT BOARD OF QUALITY COUNGIL OF INDIA) e
ISO 2001:2015 Certified Laboratory
No.3/4, Pillayar Koil Street, Jafferkhanpet, Chennal-600083.
Ph : 044 - 42181525 / Mob: 9791530069

Email 1D: santhameenviro@gmail.cam | Website : www.santhomeenvirolab.in

S Santhome Enviro services [(mam)

TEST REPORT
Sample Ref Mo : SAS/ASIGHZ Date of Sampling ;18,1218 t0 20.12:18
Semple Rep No  1154/12 Raporting Dale < 241218
NAME OF INDUSTRY : Rough Stone / Gravel quarry by U.G.C. Aravind (1.10.50 ha)
Sile Localion : Unamancherry Village, Chengalpattu Taluk, Kancheepuram Dislricl
Sampling Location : Near Mining Area
Sample Description : Amblent Alr Qualty
Sampling Method 1 1S 5182 (Part ) and (Part XIV)
Bamgling Time ;24 Hrs.
Starling Data & Time 1 18.12.18/ 10.00 8m
Closing Date & Time 12012148/ 10,00 am
Sample Drawn By Date 1 8AB2012.18
Recalved On 120.12.18
Amalysis Commencad On t21.12.18
Analysis Completed on 124.12.18
SLio PARAMETERS ; PROTOGOL UNIT | RESULT | NAAGS'
1 | Pariculale Matter (PM 2.5 EPA 40(CFR Parl 50) ug im° 416 60
T2 | Respirable Parficulate Maller (PWio) 1S 5182 Pert 22-2012 g rm 83.5 100
3 Sulphur Dioxide (S02) IS 6182 Parl 2 212 pg {m* G4 80
4 | Nitrogen Dioxide (NO2) IS 5182 Pan 6-2012 pg /m° B3 80
& | Freesica APHA 23" Edn: 2017 pg I m° 36.0 -
4500 Si02C

BOL - Below Deteclable Limit; DL — Datection Limit
Remarks: The above resulls meel the *MNational Ambiant Air Quality Standards -CPCB

End of it
for SANTHOM VIRGO SERVICES

 Verified & Authorized By~

._MMaria Frank Omer - Quality Manager

NOTE: 1, Tesl results shown In_ihistaaz'i reportreiale only to the tems tested.
2. Thiz test repert shall not bie reproducs anywhare axcapt In full and in same format withou the
appraval of the labaralery.
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S Santhome Enviro services
NABL {iSO I IEC 17025:2005) Accredited &

(A CONSTITUENT BOARD OF QUALITY COUNCIL OF INDIA)

=

[ 150 908 CLUFIFIED |

ISO 9001:2015 Certified Laboratory
MNo.3/4, Pillayar Koil Street, Jafferkhanpel, Chennai-600053.
Ph : 044 - 42181525 [ Mob: 9791530068
Emall I santhomeenviro@gmail.com | Website : www santhomeenvirolab.in

TEST REPORT
Sample Ref Mo : SASASN GeM2 Date ol Sampling 1Ri2.48 10 20.12.18
Sample Rep No 118512 Reporling Date 1 24,1218

MAME OF INDUSTRY : Rough Stone / Gravel quarry by U.G.C. Aravind {1.10.50 ha)

Sita Lozation : Unamancherry Villaga, Chengalpattu Taluk, Kanchespuram District

Sampling Location : Mear Enlry

Sampla Desariplicn : Ambient Air Qualily

Sampling Method 118 6182 (Parl V) and (Part X1V)

Sampling Time 4124 Hrs

Starting Dale & Time :18.12.18./ 10,00 am

Closing Date & Tima :20.12.18 110,00 8m

Sample Drawn By Dale : SAS/20.08.18

Recaivad On sen2.Aa8

Analysis Commenced On 1211218

Analysis Compleled on 241218

SL.No FARAMETERS FROTOGOL UNT | RESULT | NAAGS® |
1 | Fadiculate Matter (PM 23) EPA -40(CFR Parl 50) pg fm° 37.2 60
2 Fespirable Parficulate Mattar {PMio) IS 5102 Pa rl 23-2012 pg fm” 76.8 100
3 Sulphur Dicxide (SOz) IS 6182 Pail 2 -182 Wg fm B.1 0
4 | Nitrogan Dioxide (NO2) 15.56162 Part 6-2012 pag fm? 4.9 80
[ & | Free Silica APHA 23 Eon: 2017 w im 180
4500 5i0: C

"E0L - Balow Deteclable Limil ; DL - Detection Limit
Remarks: The above resulls meel the *Naticnal Ambient Air Cuality Standards —-CPCB
End of Reporf
for SANTHOME ENVIRO SERVICES

" Verified & Aozl By
__MMaria Frank Omer - Quality Manager

NOTE: 1. Tastrosuits shown In {istest report relats only ko tha tems tacted,
2. This test report shall not be reproduce anywhere exceplin full and In same format without the

approval of the |abaratary.
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Santhome Enviro Services
@ NABL (ISO / IEC 17025:2005) Accredited & .
U (A CGNST{ITUEMT SOARD OF QUALITY COUNCIL OF INDIA) | NECEIEEET |
SO 800%:2015 Certified Laboratory
No.3/4, Pillayar Koil Street, Jafferkhanpet, Chennai-600083.

Ph : D44 - 42181525 / Mob: 97981530069
Ernail iD: santhomeenviro@gmail,.com | Visbsite | www.santhamesnvirolab.in

TEST REP

Sample Ref No : SASIASH70M2 Date of Sampling 11942, 18 10 20.12.18

Sample Rep No 118642 Reparting Date 1 24,12,18

NAME OF INDUSTRY : Rough Slone [ Gravel guarry by U.G.C, Aravind (1.10.50 ha)

Site Lecation : Unamanchearry Village, Changalpattu Taluk, Kancheepuram District

Sampling Location : Mear South Westem side

Sample Dascription : Ambient Alr Quality

Samgpling Method * 18 5182 (Part V) and {Part X1V)

Sampling Time 124 Hrs

Starling Dale & Time 119.12.18 / 10.00 am

Closing Dale & Time 120.12.18 /140,00 am

Sample Drawn By /Dale t BASMHDAZE

Received On 1201218

Analysis Commenced On 1211218

Analysis Completad on 1241218

SLNo PARAMEERS PROTOCOL UNIT RESULT NAAQS®
1 Parliculate Matler (PM o) EPA-4D(GFR Parl 50) g fm’ 359 60
T2 | Respirable Parficulate Matter (Pho} IS 5162 Part 23-2012 Hg /m” 74.0 100
3 Sulphur Dioside {§C) IS 5182 Pari 2-212 Ho / m’ 53 a0
4 Hitrogen Disxide (NOz) IS5182 Pan62012 | po fm 4.2 BO
5 | Free Siica APHA 23" Edn: 2017 wg Im 17.0 =
4500 &8I0, C

DL - Below Detectable Limit; DL - Detection Limil

Temarks: The above results meet the *National Amblent Alr Quality Standards -CPCB
End of Reporl

for SANTHOME ENVIRD SERVICES

\.*Erlﬁed&A%f\unsie;%

M Maria Frank Omer - Quality Manager

NOTE; 1. Teslresults shown i s test report refate anly lo the fiems testad.
2. This test report shall nol be reproducs anywhere excspl in full and in same farmat without the
approval of the labaralory.



Santhome Enviro services

NABL (ISO / IEC 17025:2005) Accredited &

(A CONSTITUENT BOARD OF QUALITY COUNCIL OF INDIA)

=

o)

FSE SEL ] B ETIF (SR

IS0 9001:2015 Certified Laboratory
No.3/4, Pillayar Koll Street, Jafferkhanpet, Chennai-800083.
Ph : 044 - 42181525 / Mob: 9791530069

Emall 1D: santhomeenvira@gmail.com | Webslte : www.santhomesnvirolab.in

TEST REPORT
Sample Ref No : SAS/ASMTINZ To 17312 Date OF Sampling 18,1218
Sample Rep No 167/12 Reporting Date 1249218
NAME OF INDUSTRY ' Rough Stene f Gravel quarry by U.G.C. Aravind (1.10.50 ha)
Sfte Locatlon » Unamancherry Village, Chengalpatiu Taluk, Kancheepuram Districl
Sample Description ' Noige leval Monitorin
Locatlon - Lday Lilght
e Sample location [dB(A)] [¢B(AY] Leq [dB{A)]

N1 MNear Mining Area 86.8 38.4 47.8

N2 Near Entry 52.7 408 48.65

N3 Near Scuth VWeslem side 49.6 3ri 43.5

Method: 1S: 9989-1981(Reaff: 2001)-Ambient
AMBIENT NOISE STANDARDS
ANMBIENT NOISE STANDARDS Lday 0B{A) Lnight dB{A)
Industrial Area 75 70
Commercial Area 65 55
Residential Area 85 45
Siience Zone 50 40
—_ EndolRepon
for SANTHOME ENVIRQ SERVICES
i Vanﬁsd &Au!hn
M. Maﬂs Frank Omer - Quamy Manager

Test results shown [n 1hia test repor relsla only to the items tested.
This test report shall nol bs rapmd‘u:n :n wﬁﬂ:l‘e except In full and In same format without the
approval of tha lsbaratory,

“HOTE 1,

2
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Santhome Enviro services
NABL (ISO / IEC 17025:2005) Accredited &

' (A CONSTITUENT BOARD GF QUALITY COUNCIL OF INDIA)
1S0 9001:2015 Certified Laboratory
No.3/4, Pillayar Koil Street, Jaffarkhanpet, Chennai-600033.
Ph : D44 - 42181525 | Mob: 9791530069

Email I0; santhomeenviro@gmail.com | Website : witnw.santhemeenvirolabiin

I5LF jOUT EEMTIFED

TEST REPORT
Sample Ref Mo ; SASMIMT4/12 Date of Sempling  :18.12.18
Sampla Rep No : 168M2 Reporling Data 24,1218
NAWME OF INDUSTRY : Rough Stone / Gravel quarry by U.G.C. Aravind (1.10.50 ha}
Site Localion : Unamaricherry Village, Chengalpattu Taluk, Kancheepuram Districl
Sample Description . Nearby Mining Pit Watar
-~ ACCEPTABLE
Prid PARAMETER UNIT RESULTS TEST PROCEDURE LIMIT AS PER
IS 10500 :2012
1 |Temperature 0 29 - Mol Specifiad
2 |Colour Hazen 2.0 APHA 23" EDITION 2017 5
3 |Odour : Mo ador Observad . APHA 23" EDITION 2017 Agreeable
4 [pHat25°C - 7.63 15 : 3025 Part 11- 1983 (Reaff:2002) 8.5-8.5
E |Condugtivity at 25 *C uskem 540 | 13:3025 Parl 14- 1984 (Reaff;2002) | Nol Specified
6 |Turbidity NTU <1.0 |- 15 8025 Part 10-1984 (Reaff: 2002) 1
7 |Tetal dissolved solids mif 263 | 18:3026 Part 15-1284 (Reafi: 2003) 500
S 'O':”“’“B“ B8 mgh 132 IS : 3025 Part 21-1083 (Reaff: 1998) 200
9 |Tetal Alkalinity as CaCCa |  mai : 163 18 ; 3025 Part 23-1886(Reaff:2003) 200
10 |Chilgride as CI mgh 30.0 ] IS : 3025 Part 32-1988 (Reaff: 2003) 280
11 |Sulphate as 504 maf 102 | APHA 23™ EDITION 2017-4500- SO+ E 200
12 |Fluoride 8s F mgl = 030 “| APHA 23™ EDITIGN 2017-4500-F B&D 1
13_[Nilrate as NO3 mal___ . 1.90 APHA 23" EDITION 2017-4500- NOy B 45
. : APHA 23" EDITION 2017
14 [Ammonia as N-NHa mid 0.20 _ : _4500- NH, BEC 0.5
15 |Sodium as Na migd 40 IS : 3025 Part 45-1893 (Realf.2003) ot Specified
End of Page 1 s
for SANTHOME ENVIRD SERVICES

“Verified ﬂﬁuth‘%lﬁﬂd Bf'

M.Maria Frank Omer - Quzlily Manager

MOTE: 1. Testresulls shewn In this test report relale only to the ftems tesled.
2. This lest report shall not be reproduce anywhere exceptin full and in same format without the
Approval of the laboralory
3, Unless informed by Iha customar the tast lema will nol be retained for more than 10 days from
The date of Issue of lest report (gxceptional for Microblology and wastewater for which relaining ime 7 days.)




o

-
TEST REPORT — ADDITIONAL SHEET
Sample Ref No . SASMIIT4M2
Sampla Rep No | 168/12
Reporilng Date  :24.12.18
5 ACCEPTAELE
No | PARAMETER UNIT RESULTS TEST PROGEDURE LIMIT AS PER
IS 10500 12012
16 |Patassium as K mg/l 150 IS 1 3025 Part 45 1992 (Realf:2003) Not Spacified
17 |Caloium as Ca mgh 26.0 IS : 3025 Parl 40-1991 (Realf:2003) 75
18 |Magneslumashbg | mg/l 18.0 - APHA 23" EDITION 2017 ao
16 |lron as Fe mgil BDL (<0.05) IS : 3025 Part 53-2003 0.3
20 | Manganese as Mn mgi BDL (<0.05) APHA 237 EDITION 2017-3500-Mn D 0.1
21 [Phenolc compounds | . BDL {<0.007) APHA 23™ EDITION 20175530 B,C,D Py
as CsHsOH g '
22 |Copper as Cu mgil BOL (<0.03) 1S:3025 Part 42 (Reaff:2003) 0.05
23 |Mercury as Hg mghl BOL {<0.001) APHA 23™ EDITION 2017-31128 0.001
24 | Cadmium as Gd myil BOL (<0.001) APHA 23™ EDITION 2017-2113B 0.003
26 | Selenium as Se mail BDL (<0.01) APHA 23" EDITION 2017-311a8 0.01
26 _|Total Arsenic as As mg/l BDL (<0.61) APHA 237 EDITION 2017-3113 B 0.01
27_|Cyanide as CN maA BDL (<0.05) APHA 23™ EDITION 2017-4600-CN E 0.05
28 |Leadas Pd “mgh BOL (<0.01) APHA 23" EDITION 20173113 B 0.01
23 |Zincas Zn mafl BDL (<0.05) APHA 23 EDITION 2017-3111 B 5
R TTORCREE. | e BOL (s0.08) APHA 23 EDITION 20173113 B 0.05
31 |Nickel mgll BOL (<0.02) APHA 23" EDITION 2017-3113B 0.02
32 | Aluminium &5 Al mofl BOL (<0.03) APHA 23" EDITICN 2017- 0.0
3500-Al-B 2012 !

End of Report

for SANTHOME ENVIRO SERVICES

Vearified & Aul
M Maria Frank Omer - Quality Manager

MOTE: 1. Tesl resulls showr In this lest report relats anly 10 the lems tested.
2. This test raport shall not be raproduce anywhers except in full and in same formal without the
Approval of the laboratory e
3. Unlgss informad by the customer thd testitems will not be relained for mora than 10 days fram
The date of izsue o test repart (exceptional for Microbiology and wastewater for which retaining Ume 7 days.)
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i‘;% 4 l‘\-_'l ¢ NABL (150 flEC 1 ?025:2095} AEGrﬂdifEd & 159001 CERTIFIED
. 3 st [A CONSTITUENT BOARD OF GUALITY COUNCIL OF INDIA) : g
IS0 9001:2015 Certified Laboratory _
Mo.3/4, Pillayar Koil Street, Jafferkhanpet, Chennai-600083.
Ph: 044 - 42181525 f Noh: 9791530069 .
Email ID: santhomeenvirefamail.com | Website : wwiv.santhomesnviraiak.in
E EPORT
Sampla Ref No : SAS/ASH 752 Date of Sampling 1191218
Sample Rep No 18002 Reporting Dale 124.12.18
NAME OF INDUSTRY : Rough Stone / Gravel quarry by U.G.C. Aravind {1.10.50 ha)
Site Location + Unamancherry Village, Chengalpatiu Taluk, Kancheepuram Disirict
SAMPLED ON » 181218
SAMPLING LEVEL i Apprex, 5m above the ground level,
STACK IDENTIFICATION MO .+ DG-Stack - 125 KVA
INNER DIA OF STACK (ID) ".40.25m
AREA OF STACK " D.0480 m® (Area of Cross Section)
PITOT TUBE CONSTANT : Dasst
AMBIENT TEMPERATURE ! 3 C
GAS VOLUME SAMPLED ¢ 400 lters
Sl.No PARAMETERS RESULT UNIT Limit as per Minlstry OF Limit as per PROTOCOL
Environment and Forests THFCE
Notification, 09.06,2002
{MOEF) (mgim")
1 Flue Gas Temperalure 234 5] - : 1511255
2 Flue Gas Prossure a.6 mm Hg - - 15:11288
3 Flue Gas Velecity 12.25 mis - - [3:11266
4 | Volume of Gas Discharged 1413 Nm"/ br - 15:11265
5 Farticulale Matter (PM) Go.4 mg f Nm* 75 (max) 1S:11258
6 | Sulphur- di- axide (S0,) 13.9 mg ! Nm” - . 15:11255
7 Nitrogen Dioxide (NOg) g3.0 mg f Nm* 710 (max) - 18:11255
8 Carbon - di - exide (C05) 1.80 Bl 2 - I5:73270
9 | Carbon Monoxide {(CG) BDL (<0.2)-. % 150 {max) - |5:13270
10 | Oxygen (O 188 ] % m 1R - 15112270

BOL — Helaw Delectable Limit; DL = Delection Limit
Report Opinion: The above resulls meel the MOEF nolification.

There Is no limit for stack emission as per TNFGE Standards.

End of Report

far SANTHOME ENVIRO SERVICES

Verified & Aulhorized By

M.Marla Frank Omer - Qualily Manager

NOTE: 1,

Teel resulls shawn in this 125t
2. Thia last repor shall not be

appraval of the laboralory

report relale only lo tha lems testad
repraduce anpwhare excepl in full and in same farmat without the
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Santhome Enviro services
e I, NABL (ISO/ IEC 17025:2005) Accredited &
KA (A COMSTITUENT BOARD OF QUALITY COUNCIL OF INDIA)
IS0 9001:2015 Certified Laboratory
Mo.3/4, Pillayar Koil Street, Jafferkhanpet, Chennai-600083.

Ph : 044 - 42181525 | Mob: 8781530069
Ermaii 1D: santhomeenviro@@gmali com | Website . www.santhomeenviralab.in

TEST REFORT

Sample Ref No :SAS/ASMG0A2 ) Date of Sampling 18121810 20.12.18

Sample Rep No  :168/12 Reporting Dale 1241218

NAME OF INDUSTRY : Rough Sltone / Gravel quarry by U.G.C. Aravind (0.95.5 ha)

Site Loocalion : Unamancherry Viliage, Chengalpallu Taluk, Kancheepuram District

Sampling Location » Near Minlng Area

Sample Description 1 Ambieat Air Quality

Sampling Methad 115 61082 (Pant V) and {Part X1V)

Sampling Time 24 Hrs

Starling Dale & Time { 19.12.18/ 10.00 am

Closing Date & Time :20.12.48010,00 am

Sample Orawn By /Data 1 SAS/20.12.18

Receved On (201218

Analysis Commenced On 1211218

Analysis Complaled on 1241218

Sl.No PARAMETERS PROTOGOL UNIT | RESULT | NAAGS'
1 Particulate Matier (PM 7 5) EPA <0{CFR Parl 50) g fm’ 226 60
2 Respirable Parliculate Matier (Piig) IS 6162 Fart 23-2012 g fm 64.0 100
3 Sulphur Dicxide (SO3) 15 5182 Part 2 -212 pg /m° 59 80
4 | Nitrogen Dioxida (NO2) b IS E182 Part &-2012 pg /m 4.2 80
5 [ Freesiica APHA 23" Edn; 2017 g 7m 28.0
4500 510 C

BOL - Below Deteatable Limit; DL = Detection Limit

Remarks: The above results meet the *Naticnal Amblent Air Quality Standards —-CPGE

End of Report

far SANTHOME ENVIRO SERVICES

erified & Authorized By

M.Maria Frank Omer - Qualily Manager

NOTE: 1. Testresulls shown In this tesl report rélate only lo the flems tested.
2. This lest report shafl riol be reproduce anywhere except In full and in same farmat without the
approval of the laborstony,
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Santhome Enviro services
NABL (iSO IEC 17025:2005) Accredited &
(A CONSTITUENT BOARD OF QUALITY COUNCIL OF INDIA)
ISO 9001:2015 Certified Laboratory
No.3/4, Pillayar Koll Street, Jafferkhanpet, Chennal-600083.

Ph - 044 - 42181525 / Mob: 8791530069 ‘ .
Email ID: santhomesnvire@gmall.com | Wobsile | www.santhomeenvirelab.in

)
[ 150 o607 CERTIFED |

JEST REPORT
Semple Ref No : SAS/ASME1M2 Dale of Sampling 118.12.1810 20.12.18
Sample Rep No  :158/12 Reporting Dala 1241214

NAME OF INDUSTRY
Site Location

: Rough Stane / Gravel quany by UL.G.C. Aravind (0.95.5 ha)
: Unamancherry Village, Chengalpattu Taluk, Kancheepuram Distrinl

Sampling Localion : Near Enlry
Sample Description + Ambient Air Quality
Sampling Method i 15 5182 {Part V) and (Part XiV)
Sampling Time i 24 Hrs
Starting Cate & Time 1 19.12.16/10.00 am
Closing Dale & Time :20.12.16 /10.00 am
Sample Drawn By /Date : BASM20.12.18
Recaived On 12012.18
Analysis Commenced On » ;alA248
Analysis Completed on Ted.42.48
Sl.No PARAMETERS PROTOCOL UNIT RESULT NAAQS!
1 Particulate Malter (PM 24) EPA -4D(CFR Part &0) yg fm’ 384 &0
2 | Respirable Particulate Matter (Phlig) IS 5182 Part 23-2012 pg fm” 72.0 100
3 | Sulphur Dioxide (S0s) 1S 6182 Part 2 -182 Hg f'm’ 56 80
4 | Nitrogen Dicxide (NO3) IS 5182 Part 6-2012 pg fm° 54 80
§ | Froe Silica APHA 20 Edn: 2017 | pg Im" 180
4500 8i0: €
BOL - Below Delectabla Limit ; DL — Detection Limit

Remarke: The above results mael the *Natonal Ambient Air Quallty Standards —CPCB

End ¢f Rapart
for SANTHOME ENVIRD SERVICES

IR
Chennai\q |

erifizd & Authonzed
M.Maria Frank Omer - Quallly Menager

HOTE: 1. Testresuls shown in Iis testreport relale only 1o the items tested.
2, This lest repor shall nol be reproduca anywhere except in full and in sama format witheut the
approval of the faberatery,




Santhome Enviro services

NABL (ISO / IEC 17025:2005) Accredited &
(A CONSTITUENT BOARD OF QUALITY COUNCIL OF INDIA)
180 9001:2015 Certified Laboratory
No.3/4, Pillayar Koil Street, Jafferkhanpet, Chennai-600083.
Ph : 044 - 42181525 [ Mob: 9791530069
Email ID; santhomeenviro@gmail.com | Website : www.santhomeenyirelab.in

150 & T GERTIEIED

TEST REPORT

Sample Ref No ; SAS/ASHE22 Data of Sampling (1812180 20 12.18

Sample Rep No 180412 Reporling Date 1241218

NAME OF INDUSTRY : Rough Stone / Gravel quarry by U.G.C. Aravind {0.98.5 ha)

Site Location + Unamancherry Village, Chengalpaliu Talul, Kancheepuram Districl

Sampling Localion ~ 1 Near South Western sido

Sampla Description : Amblent Alr Quality

Sarmpling Melhod (18 5182 (Part V) and (Parl XI\)

Sampling Time 124 Hrs

Starling Dale & Time 119.12.18 4 10.00 am

Closing Date & Time 1 20.12.18/ 10.00 am

Sarmple Drawn By /Date 1 BAS20.42.18

Received On 120.12.18

fnalysis Commenced On r2142.18

Analysis Compleled on 1241218

SlLNo PARAMETERS PROTOCOL UNIT RESULT NAAQS*
1 Parliculale Matter (FM 25) EPA -40({CFR Part 50} pg {m* 37.9 B0
2 | Respirable Particulate Matter (PM) |5 5182 Farl 23-2012 yg /m’ 78.5 100
3 | Sulphur Dioxide (502) 155182 Part 2 212 pg Im° 56 80
4 | Nilrogen Dioxide {NO3) 15 5182 Part 6-2012 pg fm® 4.8 80
5 Fres Silica APHA 23" Edn: 2017 Mg /m® 21.0 -
4500 S0y C

B0L — Below Dateclable Limit; DL — Detestion Uimit

Remarks: The above results meel the *National Ambient Air Quality Standards ~CPCE

7~ . Endof Report

for SANTHOME ENVIRO SERVICES

—
erified & Auth By

M.Maria Frank Omer - Quality Manager

T NOTE: 1. Tast resuts shown in this lest repar refate. only [0 ihe Rems tesied, ;
2 This test report shall not be reproducs anywhera exceptin full and in same fomat wilhoul the
approval of the laboratory.
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Santhome Enviro services (e
W8 NABL (IS0 / [EC 17025:2005) Accredited & s
oLy b (A CONSTITUENT BOARD OF QUALITY COUNCIL OF INDIA) EEE TR
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Ematl 1D: santhomesnviro@gmail.com | Website | www.santhomeenvirolab.in
TEST REPORT
Sample Rel No : SAS/ASHMEB3/12 To 166/12 Dale OF Sampling . 18.72.18
Sample Rep No  :161/12 Reporting Dale (24,1218
NAME OF INDUSTRY : Rough Siona / Gravel guairy by U.G.C, Aravind (0.95.5 ha)
Site Localion : Unamancherry Village, Chengalpatiu Taluk, Kanchespuram District
Sample Desaoriplion ! Motse level Moni
Location Lday Lnight
Dods Sample loeation [dB(A)] (dB(A}) Leq [dB{A)]

N1 MNear Mining Area 48.9 40.5 43.7

N2 Mear Entry 44,4 30.3 41,85

N3 Mear South Weslern side 42.0 378 40.35

Method: 1S: 9989-1981(Reaff: 2001)-Amblent
AMBIENT NOISE STANDARDS
AMBIENT NOISE STANDARDS Ldag dE(A) Lnight dB(A)
Industrial Area : 78 i0
Commercial Area AL 65 55
Residential Araa . &b 45
Silence Zona 50 40
End of Report

for SANTHOME ENVIRO SERVICES

M.Maria Frank Omer - Quality Manager

NOTE! 1, Test rasults shown Inthis lest report relale only lo the items lested, g
2. This teal report shall nol ba reproduca anywhere excepl in full and In 3ame-format without the
approval of the laboratony,
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Email It santhomeenviro@gmail,com | Website : wwwsanthomeenvirolad.in

Sample Rel MNo : BASMIBRHN2

Sample Rep No : 162712

NAME OF INDUSTRY

TEST REPORT
Date of Sampling

Reporiing Date

119.12.18
24:12.18

: Rough Stone / Gravel quary by U.G.C. Aravind (0.95.5 ha)

Sile Localion : Uramanchery Village, Chengalpatiu Taluk, Kancheapuram District
Sample Description ¢ Mearby Mining Pit Waler

“ ACCEPTABLE

m‘, PARAMETER UNIT RESULTS TEST PROCEDURE LIMIT AS PER
= 1S 10500 ;2012

1 | Temperatura °c 28 - | Mot Spedified

2 |Colour Hazan 254 APHA 23" EDITION 2017 5

3 |Odour - No cdar Observed APHA 23™ EDITION 2017 Agreaable

4 |pHat25i*'C - .84 1€+ 3025 Par 11- 1983 (Reaif;2002) 6688

5 | Conduclivity at 25 *C pSfem 730 15 : 3025 Farl 14- 1984 (Reaff:2002) Mot Specified

6 |Turbidity NTU 1.0 IS : 3025 Part 10-1984 (Reaff: 2002} 1

7 |Total dissclved aclids mafl et} IS : 3026 Part 15-1084 (Reaif, 2003) 500

8 E‘;‘g&“’d“"“ - mg! B1.0 IS : 3025 Part 21-1983 (Reaff: 1998) 200

9 | Total Alkalinity as CaCOy mafl 13 IS | 3025 Part 23-1886(Reaff 2003) 200

10 | Ghiloride as CI magll 38.0 18 1 3025 Part 32-1888 (Reaif: 2003) 250

11 [Sulphale as 5Cs mg/] 182 APHA 23 EDITION 2017-4500- S0.° E 200 ;
12_|Fluoride as F mg/! 0.4 APHA 23" EDITION 2017-4500-F B&D 1

13 | Nilrate as MOy mgfl 2.80 APHA 23" EDITION 2017-4500- NOy B 45

. : APHA 23" EDITION 2017
14 [Ammaonia as N-hNHs g/l I:l,?ﬁ -4500- NHa BEC 0.5
15 | Sodium as Na mgfl 6.0 IS : 3028 Parl 45-1883 (Reaff:2003) Mot Specified

End of Page 1

Tor SANTHOME ENVIRO SERVIGES

*ﬁ‘ﬁ@%&ﬁm’

M.Maiia Frank Omer - Quality Manager

NOTE: 1. Test results shown Inthis est raport relate only b.ihe items tasted,
2. This taat repor shall not be reproducs anywhers except in full and In same formal without the

Appraval of the laboratory

3. Unless Infermed by the customer the test itlems will not be retained for more than 10 davs from
The date of issua of test report (excoptional for Microbiology and wastawaler for which retaining ime 7 days.)
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TEST REPQRT - ADDITIONAL SHEET
Sample Ref No : SASMW/HEE/12
Sample Rep No : 182/12
Repoiding Date  :24.12.18
¥ } - ACCEPTABLE
No PARAMETER UNIT RESULTS TEST PROCEDURE LIMIT AS PER
IS 10500 :2012
16 |Polasslum as K gl 2.0 15 : 3025 Part 45 -1993 {Reail;2003) Mot Specifiad
17 |Calclum as Ca mgl 15.0 IS : 3025 Part 40-1991 (Reaff.2003) 76
18 | Magnesium as Mg moll 1.4 APHA 23™ EDITION 2017 30|
18 |lron as Fe mall BDL (<0.06) IS ; 3025 Parl 53-2003 0.3
20 |Manganese as Mn mg/l BDL (<0.05) APHA 23" EDITION 2017-3800-Wn D 01
21 [Phendiic compounds BOL (<0.007) APHA 23% EDITION 20175530 B,C,D
as CgHsOH gh 200 __ N
22 |Copper as Cu mgf BDL (<0.08) 8:3025 Part 42 {Realf 2003) 0.05
23 | Maroury as Hy mafl BOL (<0.001) APHA 25" EDITION 2017-31128 0.001
24 |Cadmium as Cd mg/l BOL (<0.001) APHA 23" EDITION 2017-3113 B 0.003
28 |Selenium as Sa mafl BODL (=0.01) APHA 23" EDITION 2017-31138 0.1
26| Total Arsenic as As mgll BDL (<0.01) APHA 23" EDITION 20173113 18 0.01 )
27 | Cyanide as CN mai BDL (<0.05) APHA 23" EDITION 2017-4500-CN E 0.05
28 |Lead as Pd mal BDL {<0.01) APHA 23" EDITION 2017-3113 B 0.01
28 |ZIncas Zn mgll BDL(<0.05) APHA 23" EDITION 2017-3111 B 5
30 E‘r‘*”' Chiokunas | | i , BDL{=0.03) APHA 23" EDITION 2017-3113 & 0.05
31 | Nickal mgil /EDL (<0.02) APHA 23" EDITION 2017-3113 B 0.02
32 | Aluminium az Al ‘mah BOL (<0.03) APHA 25 EDITION 201 7- ol
3500-Al-B 2012 :
End of Report
for SANTHOME ENVIRO SERVICES
erified & ofl
M.Maria Frank Omer - Cuality Manager

NOTE: 1, Tesl results shown in this tesl reper relela only to the tems tested,

2. This test rapart shall net be reproduce arywheare
Approval of the laboratory

exteal in full and in same formal withoul the

3. Unless Informed by the customier the test itsms wi not be: ratained for more than 10 days from

Tha data of Issue of test repart {excaptianal for

Microbiclogy and wastewaler for whizh retaining time 7 days.)



w i e " 1 '* P 4 2
v 13 W L I. Al g _{I..a FH -y H}" i P ——
5 Santhome ‘Enviro services g
o B NABL (IS0 / IEC BMAGR
XY AEh (¢ IEC 17025:2005) Accredited &
(A CONSTITUENT BOARD OF QUALITY COUNCIL OF INDIA) T
" M!Sf:} 9001:2015 Certified Laboratory
0.3/4, Pillayar Koil Street, Jafferkhanpet, Chennai-600083.
s Ph : 044 - 42181525 ] Mob: 9791530069
mail 1D; santhomeenvire@gmail.com | Website : www.santhomeenvirclab.in
TEST RERORT
Sample Ral Mo : SASIASH BYf12 Date of Sampling 1204218
Sample Rep No :183/12 Reporiing Date c24.42.18
NAME OF INDUSTRY : Rough Stons / Gravel quarry by U.G.C. Aravind {0.85.5 ha)
Sle Lacalion : Unemancherry VYillage, Chengalpatlu Taluk, Kancheepuram District
SAMPLED ON 1 20,1218
SAMPLING LEVEL ; Approx. Sm above {he ground level,
STACK IDENTIFICATION NO  DGE=Stack - 1256 KVA
INNER DIA OF STACK (D) 0.25m
AREA OF STACK . 0.0490 i (Area of Cross Seclion)
PITOT TUBE CONSTANT ;04
AMBIENT TEMPERATURE 1 33°C
GAS VOLUME SAMPLED : 400 liters
[ Sl.No PARAMETERS RESULT UNIT Limit a3 por Ministry Of Limit aa per PROTOCOL
Envirenment and Forests TNPCB
Notification, 09,06.2002
18 (MOEF) (mg/m") )
1 Flue Gas Temperature 216 C - - 1911255
2 Flug Gas Pressure 0.4 mm Hg - 19:11285
3 Flug Gas Velocily 137 m Is - - 15:1 1255
2| Volume of Gas Discharged 1365 Nm® /b - - 15111255
5 | Paticulate Matter (PM) 67.2 mg / Nm® 75 (max) 15:11255
™8 | Sulphur- di- cxide (S02) 16.4 mg/ Nm’ - 15:11255
T Nitrogen Dioxide {NOz) B85.2 g/ Nm® 710 (max) - 1S:112585 _‘
8 | Carbon - di - cxide (CO2) 1.20 Y% - - 18:13270
g Carbon Monosida (CO) BDL {<0.2) % 160 (max) - 15:13270
10 | Oxygen (O 1385 % - . |5:13270
BOL— Below Detectable Limit; DL~ Detection Limit
Report Opinien: The above rasulls meet the MOEF nofificalion..
Thare is no limit for stack emission.as per TNPCB Stendards. ]
= End of Re
for SANTHOME ENVIRO SERVICES
Verified & Autherized By
1 Marla Frank Omer - Quality Manager

NOTE: 1 Tas! resuita snown in this test repor relate only to tha ema losted.
2, This tast report shall not be reproduca anywhera except in full and i same format without the
approval of the [abaralory



